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INTRODUCTION

I, the Chairman of Estimates Committee having been authorised
by the Committee to submit the Report on their behalf, present this
thirty-fourth Report on the Ministry of Agriculture and Irrigation
(Department of Rural Development)—Rural Employment.

2. The subject was taken up for examination by the Estimates
Committee (1977-78). An interim Report (20th Report—Sixth Lok
Sabha) indicating the need for evolving a new mechanism for survey

of unemployment in the rura] sector was presented by them on 28
April, 1978

3. The Committee took evidence of the representatives of the
Departments of Rural Development, Agriculture, Irrigation, Indus-
trial Development and Economic Affairs and Ministry of Labour and
Planning Commission and Indian Council of Agricultural Research
and other concerned Departments on 19, 20, and 21 January, and 23,
24 and 25 February, 1978. The Committee wish to express their
thanks to the Officers of these Departments Ministries etc. for plac-
ing before them the material and information which they desired n

connection with the examination of the subject and for giving evi-
dence before the Committee.

4. The Committee also wish to thank Dr. M. S. Swaminathan,
then Director, Indian Council of Agricultural Research, Shri B.
Bhagavathi ex-M.P. and Chairman, Committee on Unemployment
(1973), Shri Som Dutt. Chairman. Khadi and Village Industries
Commission, Shri B. C. Muthavya, Dean-Incharge, National Institute
of Rural Development, Hyderabad, Dr. V. K. R V. Rao  Chairman,
Institute of Economic Growth, Bangalore, Shrimati Malathi Bolar,
Director, Institute of Applied Manpower Research, New Delhi,
Shri E. M. S. Namboodiripad, Ex-Chief Minister of Kerala, Shri C.
Subramaniam, M.P.. Shri V. M. Dandekar, Director General, Gokhale
Institute of Economics and Politics, Pune, Shri S. Bhoothalingam.
Ex-Director General, National Council of Applied Economic Re-

search, New Delhi, and Dr. A. S. Cheema, Vice Chancellor, Punjab
Agricultural University, Ludhiana

5. The Committee also wish o thank all those individuals and
organisations who furnished memoranda on the subject.

v



(vi)
6. The Report was cohsidered and adopted by the Committee on
26 April, 1979

7. For facility of reference, the recommendations/observations of
the Committee have been printed in thick type in the body of the
Report. A summary of the recommendations/observations is ap-
pended to the Report (Appendix IV).

New DziHI; . rlig SATYENDRA NARAYAN SINHA,
Apnil 27, 1979. Chairman,

s t—— —ra s i - mt

Vaisakha 7, i901(S). Estimates Committee.



CHAPTER 1 .
INTRODUCTORY
A. Magnitude of the Problem

Many attempts have been made in the past to make quantitative
assessment of the nature and extent of unemployment in urban as
well as rura] areas of the country. In their twentieth report on the
subject presented last year (1978) the Estima'es Committee have
already taken note of the various estimates of {he unemployed and
underemployed arrived at by different agencies from time to time.
The estimates made by the censuses of 1961 and 1971 were not com-
parable to each other as (he concepts of unemployment adopted in
these censuses were not identical. Commenting upon the concepts
adopted in these censuses the Bhagavati Committee on Unemploy-
ment (1973) observed:

“The main difference between the concepis and definitions
adopted for the 1961 Census and those for the 1971 Census
was with regard to the basis of work. In the 1961 Census.
any person engaged in gainfu] work even to a marginal
extent, (i.e. for one day in the reference week, or for one
nour a day in the greater part of the working season),
was counted as a2 worker. In the 1971 Census. the basis
of classifying a person as a worker was his having a gain-
tul sctivity. Thus, the 1981 Census classification of wor-
kers was much wider than that of the 1971 Census. Due
to this, a number of persons, who according to the 1961
Census classification would have been counted as workers,
were classified as non-workers in the 1971 Census. This
has resulted in a lack of comparability between the data
derived from the two Censues.”

1.2. According to a note received from the Department of Rural
Development, es'imates of unemployment at the beginning of each
Plan period were as follows: —

Firer Plan 134:1-¢6" Na -stifhate

Seenbd Plan : 1996-61° ¢ s mithon (2.8 rural and 72, ur an®
Th rd Pian (195486 9 million

Fourth Plan { to6b.74) No estimale

Fitth Plan (197479} No cstiraate
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13. The Planning Commission discontinued making estimates of
backlog of unemployment after Third Plan in view of the recom-
mendation of the Committee of Experts on Unemployment Esti-
mates, 1970 (Dantwala Committeée). The Committee were informed
during evidence that the resumption of annual surveys which were
discontinued was under consideration.

14. Based on the figures available from the censuses and data
provided by the 27th Round of the National Sample Survey an
assessment as regards the employment/unemployment trends has
been brought out in the draft Sixth Plan document and is given in
the following paragraphs.

1.5. According to the Plan document®, for the census year 1971,
the labour force in India is estimated to have been 230.5 million.
Of this the work force was 226.9 million and chronic unemployment
36 million. Assuming the labour force participation rate to be the
same as in 1972-73, the labour force in 1978 is expected to be 263.3
million, implying an annual addition to the labour force of the order
of 5 million. Also, if the rate of chronic unemployment is assumed
to be the same as in 1972-73, the number of the (chronic) unemploy-
ed persons in 1978 would be 4.4 million and the work force 260.9
million.

1.6. Chronic unemployment is, of course, a very small part of the
Indian unemployment problem, because very few workers remain
unemployed throughout the year. Millions of them find some work
for some weeks or months and are forced into idleness in the rest of
the year. Therefore, it is considered necessary to have some mea-
sures of irregular unemployment. One of these is “weekly unem-
ployment”—the number of persons who did not find even an hour of
work during the survey week, and are searching or available for
work ‘The number of such persons was 10.1 million in 1973 and is
estimated to be 11.2 million in 1978.

1.7. Even this estimate of “weekly unemployment” ig considered
unsalisfactory because millions of workers do not get regular work
even for a whole week; they get some work on some days and are
looking for work on other days even during the same week. There
Tore unemployed days rather than unemployed persons should be
counted. Thiy person-day unemployment was 130.0 million days per
week in 1973 which is equivalent to 18.6 million persons being un-
employed cn a typical day. Again assuming the person-day unem-
Ployment rate to be at least as much as in 1973, unemployment in
March. 1978 should be 20.6 million person-years; 16.5 million in the

——

T e SR

*Paras 4.5—4.8 of Draft Plan (1976—83)
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rural areas and 4.1 million in the urban areas. These are clearly the

most inclusive and significant indicators of the magnitude of unem-
ployment in 1978.
§

1.8. The break-down of the estimated rural and urban unemploy-
ment in 1971, 1973, 19¢8 and 1983 is given in the following Table:

Estimated Rusal end Urban Unemployment

8. Type of Unemployment 1973 1973 1978 1083
Unemployment Ur employment Rate Unemploy meut Unemployment
{Mihion) (Million) % {Million) (Million)
1. Rural—
Usual Status { Cbrovic) . 1°73 1.83 0.92 2.00 2°00
Weekly status 704 7-46 3-88 815 8-98
Daily Status . . . 14°21 1506 8-20 16-4° 18-10
2. Urban—
Usual Status (Chrooic} . :1.88 2*o4 5-03 2°37 237
Weekly statusr . 2- 41 2°61 6- 56 3-04 35S
Daily Status 3°24 3°52 8-97 4°09 478
3. Total—
Usual status (Chrooic) . 3°61 3-87 1460 4°37 4°97
Weekly status . . . 9°45 io° 03 4°33 11-20 12°33
Daily status . . . . 17°45% 18-57 B- 34 20°36 22+88

. e

1.9 As stated in the Draft Plan (1978—83), the unemployment
rate in 1972-73 measured as the ratio of person-years unemploved
to person-years available turns out to be 8.2 per cent in the rural
areas and 9.0 per cent in the urban areas. Comparable rural rates,
including open unemployment and under-employment are not
available for other countries But in recent country studies of the
internationa] Labour Organisation for the Phillippines, Colombia
and Sudan, rural rates of open unemployment of the order of 4.3,
2.9 and 8.7 per cent have been reported. These rates are lower than
the rural rate in India because they., exclude under-employment.
The urban rate in India, is, however, comparable with the rates
reported for other countries, The range of urban unempioyment
rate in Asian countries in the late sixties was 3.5 to 148 per cent
The Indian urban rate (9 per cent) is within this range. But as
stated in the Plan document the fact that some rates are interna-
tionally comparable is not very significant because in India the ab-
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ssolute volume of unemployment at present (20.6 million person-
years) is staggeringly large, and larger than in any country in the
world for which any unemployment statistics are available. This fact
presents the greatest challenge to Indian planning in its next phase.

Projections for 1933

1.10. It is instructive to project the employment situation in
1983 on the assumption that present trends will continue. Projec-
tions show that the presen: labour force is likely to increase to
'294.8 million in 1983 from 265.29 million in 1978. This meang that
29.5 million persons will enter labour force in the next five ycars
and the annual addition to labour force. which was roughly -«
million a year during the decade 1961—71 and 5 million a year
during the last 7 years, (1871—78) will escalate to 5.9 or nearly 6
million a year in the next five years.

1.11. As already noted the number of chronically unemployed
persons in 1978 is estimated to be 4.4 million. According the future
projections based on the current trends in this regard it is esti-
mated that thig number will rise to about 5 million in 1983 On
assumption that the current trends will continue weekly unem-
ployment has been projected to be of the order of 12.5 million and
a person-day unemployment estimate to be equivalent to 22.9 million
person-years in 1963

Poverty

1.12. This is as far as unemployment/under-employment is con.
cerned. Now let us have a look at the problem of poverty.

1.13. The concept of poverty is somewhat wider and includes
not merely those who are unemployed and poor but also those who,
fully or partly employed, earn very little because of low produe-
tivity o- low wages. Attempts have been made to measure the
extent of poverty in India, and depending on the norms used, the
40 to 60 per cent of the population fall below the minimum accept-
able staudard. For the purpose of redistributive exercises, the Plan-
ning Comm:ssion has defineq nutritional requirements of 2400
calories per person per day for urban areas. In rupees the poverty
line is \he mid-point ‘of the expenditure class (in 1973-74 consumer
expenditure data) in which the ~alorie-needs are satisfied. Thus, by
implication, the expenditure on non-food items included in the
poverty line is the actual expenditure in thir expenditure class
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‘On this basis, the cut-off points turn out to be Rs. 61.8 and Res. 71.3
for rural and urban areas at 1976-77 prices. Using the norms of
calorie consumption, the percentage of population below the
poverty line in 1977-78 may be projected at 48 per cent in rural
areas and 41 per cent in urban areas. The total number of the poor,
so defined, would be about 290 million. About 160 million of these
fall below 75 per cent of the poverty line. As stated in the Plan
‘document though these estimates are debatable, and the trends in
the incldence of poverty in recent years are not clear, it cannot
be doubted that we have long way to go to ensure a tolerable
standard of living for the large numbers of the poor and destitute.

B. Review by Committees

1.14. A number of high power Committees and study teams have
been set up from time to time to examine the problem of unem-
ployment and under-employment in the past These are :

(1) Committee of Experts on Unemployment Estimates
(1968) —Dantwala Committee.

(2) Committee on Unemployment (1973) Bhagavathi Com-
mittee.
(3) The Study Team on Rural Employment (Nov., 1975)—

under Chairmanship of Shri R. N. Azad, Joint Secretary,
(Department of Rura! Development).

(4) The Review Committee on Pilot Intensive Rural Em-

ployment Project (August, 1977), under the Chairman-
ship of Prof. M. L Dantwala

Committee of Experts on Unemployment Estimates:

1.15. The Committee of Experts on Unemployment Estimates was
appointed by the Planning Commussion in August, 1968 to go into
the estimates of unemployme~t worked cut for the previous Plans
and the data and methodology used in arriving at them and advise
the Planning Commission on the various issues connected therewith,
in particular, the alternative methods of analysis. computation and
presentation that may be adopted for the Fourth Five Year Plan
(1969—74) in the ten year perspective of 1969—79.

Committee on Unemployment (1973):

1.16. The Committee on unemployment was appointed by the
Government of India on the 9th December, 1970 under the Chair-

manship of Shri B. Bhagavathi to assess the ekxtent of unemploy-
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ment and under-employment in the country and to suggest reme-

dial measures. The Committee examined the following aspects of
the problem :

(i) the extent of unemployment and under-employment in
all its aspects;

(ii) the directions in which the programmes included in the
Fourth Five Year Plan could be made more employment
oriented in their implementation;

(iii) suitable strategies for employment generation. both short-
term and long-term including technical.financial and fisead
measures in respect of different sectors of the economy.

(iv) specific programmes for promoting productive employ-
ment and self-employment of the educated unemployed
and measures to rectify the imbalance between the out-
turn of educated and technical persons on the one hand

the available employment opportunities on the other;
and

(v) a suitable machinerv at the Centre and State level for a
continuous appraisal of the changing employment and
manpower situation and assessment of long-term demand
and supply.

The Committee submitted its Report in May. 1973.
National Commission on Agriculture (1976)

1.17. The National Commission on Agriculture also examined the
problem of Unemployment/Under-employment with specific refe-
rence to the rural sector and in its Report (Part XIIl—Chapter
58) submitted in 1976 made a number of important recommenda-

tions on policy and programme for generating employment in this
sector.

1.18. The Commission has inter alia observed that “the approach
towards the problems of creating additional employment oppor-
tunities in the rural sector has not been very systematic in the past.
A number of schemes of pilot and ad hoc nature have been sanc-
tioned but an effort towards the entire plan towards larger employ-
ment opportunities and basic needs have been lacking™
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The Review Committee on Pilot Intensive Rural Employment
Project (PIREP) 1977:

1.19. The Filot Intensive Rural Employment Project (PIREP)
was started as an action-cum-research project in November, 1972
for a period of three years. The Review Committee on PIREP was
constituted in October, 1974 under the Chairmanship of Prof. M. L.
Dantwala. The Committee made recommendations on certain
basic issues relevant for determining the precise role and rationale

of special employment programmes and the problems involved in
implementation of the programme.

120. The Dantwala Committee expressed the view that the
entire development strategy should be based on labour intensive
technology so that the maximum labour absorption takes place
through the regular development process, leaving a small backlog
of unemployment for tackling through special employment projects.

Rural Employment Schemes:

1.21. A number of employment generation schemes have been
launched in the past such as Rural Industries Projec:, Rural Works
Programmes, Rural Artisans Programme, Drought Prone Areas
Programme, Crash Scheme for Rural Employment, Small Farmers
Development Agency Programme, Marginal Farmers Development
Agency Programme, Minimum Needs Programme, Pilot Intensive
Rural Employment Projects etc.

1.22. From a review of the schemes given in Chapter II of this
Report i: appears that all these schemes have not been able to pro-
duce the desired results in full measure.

C. Unemployment and Five Year Plans

123. According to the expert opinions expressed before the
Committee the following are the main reasons for our failure to

tackle the problem of unemployment and under-employment in
the Five Year Plans :

(1) The fault lies in the social system wherein the landlord
and the capitalists are taking the major part of the fruits
of production leading to the gap between ‘the consump-
tion and production and lack of purchasing power. In the
existing system only palliatives are possible.
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(2) The growth rate had not been g0 good as it should be.

(3) Failure of the planned economy to generate employment
so as to absorb full labour force duetoemphuuin
planning strategy on technologies requiring heavy capi-
tal investment and umfavourable capital employment
ratio.

(4) Lack of adequate investmen: in agriculture.

(5) The farms could not produce additional resources which
could be invested to develop infrastructure like tube-
wells, machinery etc., except in a few places.

(6) Diversion of resources from the rural economy to the
urban economy.

(7) Lack of management efficiency in rural sector.

124 In a note furnished to the Committee the Planning Com-
mission has expressed broad agreement with some of the expert
opinions listed above. It has been stated that the earlier Five Year
Plans did emphasise expansion of employment but did not envisage
total eradication of unemployment over the relevant Plan period.
Also, earlier plans failed to achieve the targets set. As a conse-
quence even the planned employment did not fully materialize.

1.25. As observed in the Draft Sixth Plan document while it is a
matter of national pride that over this period a stagnant and depen-
dent economy has been modernised and made more reliant and that
despite the growth of papulation a modest rate of growth of per
cap.ta income has been maintained, the numbers of unemploved and
under-employed are still very high and more than 40 per cent of
the population liveg below a modest poverty line.

1.26. De-laring Government Policy on removal of destitution the
Vice-President (acting as President) in his address to Parliament
cn 28th March, 1877 stated:—

“In the economic sphere, the Government !s pledged tn the
removal of destitution within a definite time frame of
10 vears. Relative neglect of the rural sector has created
2 dangerous imbalance in the economy leading to migra-
tion of people from rural areas to urban centres The
farmer has been denied reasonable and fair price for his
products. Allocat‘ons for agriculture and related develop-
ments have been grossly inadequate and the need to im-
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prove conditions in the villages has received scarce attene-
tion. More than a lakh of villages do not even have, the-
most elementary facilities for drinking water.”

1.27. Speaking in the Lok Sabha on the motion regarding un-
employment problem on 28th July, 1977 the Prime Minister reiterated

Government’s determination to remove unemployment in the-
country. He stated:—

“Government has declared its aim of removing unemployment
within ten years.”

1.28. It is seen from the Draft Sixth Plan (1978—83)} that the-
pr.ncipal objectives of planning have now been defined as achieving
within a period of ten years:

(i) the removal of unemployment and significant under-
employment;

(ii) an appreciable rise in the standard of living of the poorest
sections of the population;

(iif) provision by the State of some of the basic needs of the
people in these income groups, like clean drinking water,
adult literacy, elementary education, health care, rural
rcads and rural housing for the landless and minimum
services for the urban slums.

1.29 1t hag been stated in a note furnished to the Committee that
the Draft Five Year Plan (1978—83) has adopted an emrloyment

orented strategy keeping in mind the substantial backlog of person

veairs of unemplovment in 1978. The strategy has been spelt out as
follows:—

(i) tr adopt an emplovment intensive sectoral planning;

(ii) to regulate technological change to prolect and enhance
emplovment; and

(iif) to promote area planning for full employment,

1.30. The Committee take note of the fact that the number of
unemployed persons in India has been rising at an alarming pace—
the number having risen from 5.3 million in 1956 to 20.¢ millien in
1878. They also mote that 48 per cent people in rural areag and
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41 per cent in urban areas live below the poverty line. Though a
Iarge number of schemes have been launched in the past to generate

employment and eradicate poverty, these do not appear to have made
a dent into the problem.

131. According to the Planning Commission the earlier Five Year

Plans did emphasise expansion of employment but these plans did
not envisage total eradication of unemployment over the relevant

blan period. Also, earlier plang failed to achieve the set taryets.

1.32. The Committee welcome the announcement made by the
Prime Minister in Lok Sabha on 28th July, 1977 that “Government
has declared its aim of removing unemployment within ten years”.
The Committee also welcome the fact that for the first time the
Plaa (1978—83) has mentioned the removal of unemployment and

significant under-employment a4 a principal objective to be achieved
‘within ten years.

1.33. The Committee have examined in this Report the problem of
unemployment in rural sector. where 16.5 million out of the total
of 206 million unemployed persons live. from various angles and
have made certain suggestions for removing unemployment.

1.34. The Committee feel that for the success of the Sixth and
subsequent Plans in tackling unemployment problem it is necessary
that the causes responsible for the failure of the employment schemes
to achieve the desired results in the past are borne in mind and the
authorities charged with the responsibility of formulating and im-
plementing similar schemey in the future are not allowed to commit
the same errors and fail the Nation again in its resolve to remove
snemployment in 10 years.

D. Measuring Invisible Unemployment

135. According to the definitions laid down by National Sample
Survev Organisition, a perzen is classified as ‘emploved’ if he/she
pursues some gainful activity, ‘unemploved’ if he/she has no gainful
work but is seeking or is available for work and outside the ‘labour
force’ if he she does not belong to either of the two categories. The
aprropriate status of a person in this regard is asscertained with
reference to two alternative per.ods one as long as a vesr (usual
status) and the other as short as a week (current status)
preceding the date of enquiry. According to the current
status approach a person is accorded the status of being emploved
even if a person has pursued some gainful work for at least one
hour on a: least one day during the seven davs preceding the date
of enumeration  While there is no precise definition of under-



11

employment’, ‘under-employment’ is assessed in terms of intensity
nf employment based on the details about activity status of a person
dluring the seven days of the reference period.

1.36. It has been brought to the Committee’s notice that, at pre-
sent, while determining the status of a person (whether he ig ‘em-
ployed’, ‘under-employed’, or ‘unemployed’) more emphasis ig laid
on technical rather than practical considerations and many persons

are likely to be classified as ‘employed’ when in fact they may be
leading a life much below the subsistence level.

1.37. A view has been expressed that besideg determining a per-
son's status according to the yardsticks laid down by the National
Sample Survey a person should not be deemed to be ‘employed’ if

he or she ig living below the ‘poverty line’ as defined by the Plan-
ning Commission.

1.38. Most of the non-official experts who appeared before the
Committee for evidence have expressed an agreement with the view
that employment is not only a time criterion and that if a person 1s
not able to make a minimum living for himself and his dependents,

then he should not be deemed to be employed. Omne of the experts
stated:

“Those who are below the poverty line should be considered
unemployed or under employed because in this country
we have seen that there are many persons who work from
morning till evening, for more than 12 hours a day and
vet they do not get enough income for two square meals
e day. It is important to consider the income aspect also.”

1.38. Another expert stated:—

“Our approach also ig that every individual or a family should
get basic minimum needs. Basic minimum needs have
been identified as food. clothing, shelter, education and
health, if a person is not able to feed himself properly and
have a shelter I will say he is not properly employed.”

140. Agreeing with the view that a person living below the

poverty line should not be deemed to be employed, another expert
stated . —

“ . _because. after all what is the purpose of employvment if
a person cannot have the minimum nceds, the minimum
food, clothing and minimum life. what veu call quality

7 LS.—-2

!
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of life; so, I would agree that we must have definition
which would help a family to get its minimum needs.”

141. In a note furnished by the Department of Statistics, Mini-
stry of Planning to the Committee it has been stated that: —

“The view that a person who is living below the poverty line
should not be deemed to be ‘employed’ is not supported.
Such persons could, however, be assumed to be generally
under-employed. According to internationally accepted
standards, these under-employed persons could be further
categorised as (i) visibly under-employed if they work for
shorter than normal periodg of work, but are seeking or
available for additional work or as (ii) in visibly under-
employed if they work for more or less normal periods of
work but their earnings are abnormally low, or their jobs
do not permit full use of their capacities and skills, or they
are employed in establishments or economic units with
abnormally low productivity. The NSS data on household
consumption expenditure which are be!ng collected perio-
dically. woulq enable one to estimate the population below
the ‘poverty line'."”

1.42. During evidence the representative of the Planning Commis-
sion stated:—

“We would like to distinguish between unemployment and
poverty. Of course, the two are inter-linked and that is
why the Planning Commission has also made an estimate
of the people below the poverty line. But when we are
thinking about employment, we have to do it from the
action point of view. Now if you want the unemployment
data from the point of the view of action, the guestion of
priorities will arise. First of all. when we are providing
employment we have i think of people who have no
employment at all. Then we have to think of people who
are inadequately employed So at the moment the present
resources do not seem to give us the prospects of cresting
so much of employment as to take care of all forms of
unemployment So the present measure gives priority to
the people who are visibly unemploved and who need
priority attention. Apart from this the Planning Commis-
sion is also concerned with the poverty group as such, that
is those with low income and expenditure There are also
programmes which are meant to raise the income levels
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of people who are already employed according to this

concept but inadequately employed according to what you
have said.”

143. The Committee note that according to the existing definitions
laid down by the National Sample Survey Organisation 2 person is
classified a« ‘employed’ if he/she pursues some gainful activity; ‘un-
employed’ if he/she has no gainful work but is seeking or is avail-
able for work. The appropriate status of the person is ascertain-
ed with referene to two alternative periods, one as long
a¢ a year (usual status) and the other as short as a week (current
status) preceding the date of inquiry. In this connection the Com-
mittee note in particular that according to the ‘current status’ ap-
proach a person is accorded the status of being employed if he/she has
pursued some gainful work even for ome hour on one day during
the 7 days preceding the date of enumeration. It is thus seen that
at present while determining the status of a person (whether he is
‘employed’, ‘under-employed’ or ‘unemployed’) more emphasis is laid
on techmics! rather than practical considerations and many persons
are likely t» be classified as employed when in fact they may be lead-
ing a life much below the subsistence level. The Committee feel
that a person's employment status should not be determined on the
basis of time criterion alone. If a person is mot able to earn enough
to rise above the poverty line, he should not be deemed to be fully
cemployed.



CHAPTER I
APPROACH TO PROBLEM

A. Right to Work

2.1. In a note gubmitted by the Ministry, it has been stated that
while the earlier Five Year Plans did lay some emphasis on expand-
ing employment, they were not specifically oriented to achieving total
elimination of unemployment over the relevant plan period. In addi-
tion the earlier plans also failed to achieve targets set out in the
plan itself. As a consequence even the planned employment did not
fully materialise. Consequently the Sixth Five Year Plan began
with a substantial backlog in termg of rerson years unemployed, and
the draft Sixth Plan (1973—83) therefore adopted an employment
oriented strategy to tackle the problem.

22. Since the growth of employment in large and medium indus-
tries is incapable of absorbing more than a small fraction of the
labour force, the employment strategy of the Plan (1978—83) is:—

(i) to adopt an employment intens.ve sectoral planning;

(ii) to regulate technological change to protect and enhance
employment; and

(iiil) to promote area planning for full employment.

2.3. Expressing his views on the palicieg adopted in the Sixth Plan
an expert expressed the following views during evidence before the
Committee:

“In the Plan as it is given, the main thrust is that there are
going to be a number of programmes essentially in the
fields of agriculture, irrigation, small-scale industries etc.
and automatically as a result of those programmes, em-
ployment will be generated. This line of policy is quite
legitimate so far as it goes. All these activities will gene-
rate different kinds of employment a: different levels of
remuneration. It would create temporary employment and
permanent employment. . e The Planning
Commission takes a far too macro view of dealing with all
employment in termns of man-years. Man-years will not

14
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be uniformly distributed. Even though the policy itself
is not wrong its effects are some what mis-calculated. This,
I fear, is more in the nature of medium or long-term policy
then short-term policy. In the short run of two or three
years, it will not make enough difference. I do believe
that this has to be reinforced by direct employment pro-
grammes. I am very well aware of the risks, dangers and
even possibilities of abuse in the case of direct employ-
ment programme, but unlesg we have them, we will not
be able to make sufficient impact in the short period. In
my view, direct employment programmes must be so
developed that as medium and long term policies work,
these will phase themselves out. Maharashtra has given a
good example.”

24. A number of experts who appeared before the Committee
agreed with the concept of the state taking over the responsibility
of providing employment to all those who sought work and were
willing to work. They supported the view that an employment
guarantee scheme on the pattern of Maharashtra should be adopted
at a national scale to attack the problem of unemployment directly.

2.5. One of the experts expressed the view that “if right to work
is fundamental and if, in a society government failg to give any body
any work, the society or Government is bound to compensate by way
of giving him some allowance. That aspect has been dealt with in
Maharashtra scheme and that is very important There must be
some scheme to give them work If the Government fails to give
them any work, then it is the duty of the Government to give them
some unemployment allowance.”

2.6. An ex-Union Minister who had been connected with economic
snd planning activities of the country in various capacities for a
long period expressed the view before the Committee that the ap-
proach of direct employment schemeg was a correct approach. He
stated:

*This is the correct approach in my view. Those who are un-
employed today should find employment. Without that
employment, they would not get purchasing power. Omly
when they have purchasing power, they would be able
to take advantage of the production in the country.”

27. Another eminent expert stated during evidence before the
Committee that:—

“Employment-guarantee is not a dole....Employment guaran-
tee is conceptually a very fine approach. We have the
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Food for Work Programme..... These are social security
measures which are very important, ag part of our national
food security system. Under the scheme, one aspect is
about security..... under which no one need go to bed
hungry. These social security measures will achieve two
purposes, if implemented well. For people, who have no
meang of earning, you provide a dole. To others you pro-
vide employment in spheres like rural energy supply. The
whole thing is productive, if carefully implemented. If
there are certain deficiencies, they can be overcome.”

28. It will be pertinent here to recall the view expressed in an
article written in March, 1977, by Prof. Raj Krishna now a Member
of the Planning Commission. He is reported to have stated:

“A nation-wide work guarantee programme will certainly be
an organisational challenge. But it is indispensable and
feasible. It can be organised so as to meet all the objec-
tions which are raised against such a programme, high
cost, low productivity and the risk of inflation and corrup-
tion. Those who cppose a work guarantee have failed
to eliminate the backlog of massive unemployment within
a short, definite period. They merely keep harping on
traditional growth policies. But these policies continue
to swell the army of unemployed. A work guarantee on
the other hand can attack the unemployment problem
directly and eliminate it within a decade or less and this
is the only way out

It will cost about Rs. 3300 crores a year which is only one-
third of the annual plan outlay. This is not an excessive
price to pay for rooting out the evil of unemployment and
to provide to every able bodied worker in India a minimum
daily wage.”

2.9. On the question of extension of employment guarantee scheme,
the Planning Commission have expressed the views of the Govern-
ment in this regard as follows:—

“The Maharashtra Employment Guarantee Scheme and other
similar schemes involve providing an assurance to all who
need work that work will be provided and that if work
cannot be provided an allowance will be paid. Such an
assurance to provide work to all seekers cannot be given
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until the unemployment problem hag been effectively
tackled by policies to increase labour absorption in diffe-
rent sectors and to create continuing productive employ-
ment for those who need it. The Draft Plan 1978-83 de-
votes attention to the achievement of this task. The Gov-
ernment does not favour, at this stage, any blanket pro-
vision for allowances for the unemployment as the magni-
tude of the problem is too large at the present to make such
a solution feasible. In general, employment guarantees
and allowances cannot be offered unless the bulk of the
unemployed have already been provided productive em-
ployment. It would not, therefore be possible to consider
extension of such schemes to other States.”

2.10. It is seen that under the Antayodya Scheme launched in
Rajasthan the responsibllity of providing work to earn minimum re-
quirements has been recognised. The scheme aims at helping the
poorest among the poor to stand on their feet. Instead of the benefits
of development trickling down to the lowest man this programme
commences with the last man and slowly travels upwards.

2.11. Regarding Antyodaya Scheme of Rajasthan the representa-
tive of the Planning Commission stated during evidence that:

“Conceptually we are not opposed to it We have advised
States and other agencies implementing various rural em-
ployment programmes that within the areas already
selected the Antyodaya approach should be adopted ie.
the poorest of the poor should be dealt with first.”

2.12. Asked if thig could, therefore, be taken up as a national pro-
gramme, the representative stated that there were some difficulties
like marketing of milk etc. in case a cow was given He added that
the Planning Commission was keen that such projects should be
taken up which not only generate employment but also accelerate
production so that in the production process more and more jobs
would be created. That would lead to more marketing arrangement,
more storage arrangement, more transport arrangement etc.

B. Employment Oriented Technelogy

2.13. One of the main ingredients of the employment policy laid
down in the Draft Plan (1978-83) is to regulate the technological
change 30 that the rate of growth of employment is maintained at
a satisfactory level It has been stated in the draft plan that in the
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field of science & technology research system ig being induced to
earmark a higher proportion of its capacity for the indentification
and discovery of appropriate techniques which increase productivity
without excessive labour displacement in rural and small scale urban
ectivities. But the research system will yield results only after some
time-lag. For the immediate future, therefore, the Commission de-
cided to study the economics of alternative techniques in a few sec-
tors in which two or more levels of technology already co-exist and
a technology policy needs to be established. Most of the sectorg in
wlhich large numbers are employed, and a serious problem of the
choice of technology exists, are consumer goods sectors. So the
sectors selected for study include food processing edible oil crushing,
sugar. textiles, leather. wood-work, ceramics, particularly building
materials. The Commission has completed studies on two of these
se.tors (sugar and textiles). The results of these exercises have been
kept in view in recommending policies for these sctors including
capacity reservations, in the Chapter on industria] policy. Recom-
mendations will be made by the Planning Commission for other sec-
tors on the basis of similar studies in the coming years.

2.14 The following two criteria have been pres:ribed in this
regard:

{i) A consumer goods sector, defined to include all subsectors
at different levels of technology, should record an employ-
ment growth rate which is higher than its output growth
rate. I there is no technological change employment in
the sector would grow at the same rate as output. But if
we want greater labour absorption, employment must be
programmed to grow at a faster rate than output; and

(ii) The country should also a:m at saving capital which s in
short supply. Therefore for aliocating new capacity in &
problem sector, the investment required should be between
the investment required for the most capital Intensive
technique and that required for the least capital intensive
technique.

2.15. With these two policy assumptions, it is believed that if pro-
gramming is used to minimise the cost of producing the target out-
put, the allocation of new capacity is objectively determined The
Commission is of the view that a policy of reservation or differential
excise protection is likely to raise the product price for the consumer
to a small extent but if the gain in employment and saving of cspital
is sufficiently large, the policy of protection may be considered justi-
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fied. In some cases, it appears that successful technological research
focussed on particular aspects of existing small-scale technology,
can eliminate itg cost disadvantage altogether, and it may not need
any protection.

C. Employment Generating Schemes

2.16. A number of specific schemes have been launched in the past
with a view to eradicate unemployment particularly in the rural
areas such as Rural Industries Project, Rural Works Programme,
Rural Artisans Programme, Drought Prone Areas Programme, Crash
Scheme for Rural Employment, Smal] Farmers Development Agency
Programme, Marginal Farmerg Development Agency Programme,
Minimum Needs Programme, Pilot Intensive Rural Employment Pro-
jects etc. several Government Committees have been appointed in the
past to review the working of these schemes. These Committees
have from time to time identified the reasons as to why the schemes
could not make an impact on the unemployment situation in the
rural sector. Some of their findings are reproduced below:.

Rural Works Programme

2.17. In regard to earlier Rural Works Programme the study team
on Rural Employment under the Chairmanship of Shri R. N. Azad,
Joint Secretary, Department of Rural Development, stated that:

“The Rural Works/Manpower Programme implemented during
1960—69 was taken up on a Pilot basis. ...The Project was
extended to 1000 blockg and continued till 1968-69. The
outlay of the Project was however, provided on a very
limited scale and there was a great deal of uncertainty
about the availability of funds.”

Crash Scheme on Rural Employment

218. Regarding Crash Scheme on Rural Employment the Study
Team observed:

“In regard to qualitative aspects of the works, a major criti-
cism levelled is that many of the works were unproductive
and not fully integratedq with the development of the
area. .. .. A basic weakness wag the preponderance of
roads which was to the extent of 70 per cent of the outlay.
A criticism which was levelled ig that the roads construc-
ted were ‘Katcha', supervision was not adequate, there
was no provision for maintenance, a road constructed was
not necessarily part of a Master Road Plan of Distt. Road
Plan etc.”
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The Study Team added:

“Both the earlier Rural Works Programmes and the Crash
Schemeg for Rural Employment were by the very nature
ad hoc. They had a limited coverage and resources were
spread thinly on a wide area. Consequently, they could
not make a major impact on the unemployment situation
in the country.”

Pilot Intensive Rural Employment Projects

219. Regarding Pilot intensive Rural Employment Projects the
Study Team on Rural Employment observed inter alia that:

“In some cases the demand for work was ad hoc and works
had to be adjusted according to availability of labour. In
most cases there was inadequate planning and very little
integration with the district programmes. The adminis-
trative and organisational arrangements also did not lend
themselves into such an integration.”

Drought Prone Area Programmes

2.20. Regarding Drought Prone Area Programme the Study Team
observed that:

“Under this scheme, Master Plans for each district were pre-
pared and attempts were made to evolve some sort of in-
tegration. However, by and large, this integration was not
satisfactory and the programmes were mostly sectoral
with major emphasis on employment. .. It was also noted
that in a number of States, small works were taken up
which could not make any impact.”

221. The following is an extract from the Report of Department
of Rural Development on this programme:

“The earlier approach was on labour intensiveness, all schemes
within the programme were designed to provide employ-
ment without a defined approach to solve the drought pro-
blem with a long term perspective. Employment generation
through direct construction works cannot sustain the eco-
nomy for a long time. It is essential that efforts shoulti be
made to lift the whole production system of these drought
affected areag from stagnation into a progressive economic
situation. The basic principle is the optimal utilisation of
land and water as a resource....”
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2.22. Stressing the need for a shift from a purely employment
approach to the development approach in regard to rural develop-
ment programmes the Study Team observed:

“The Fifth Five-Year Plan has laid stress on Area Development
through an integrated approach of which rural develop-
ment and employment should be the basic objectives.
Logically, therefore, the programmes to be undertaken out
of this special allocation will have to be integrated with
the development of the area and should form part of the
development plan of the area. This was a serious lacuna
in the earlier rural works programme, the Crash Scheme
for Rural Employment and even in the Pilot Intensive
Rural Employment Projectg taken up during 1972-75. In
its tours of different States, the Study Team found strong
support for integrating employment programmes with the
normal development programmes of the area and a shift
from a purely employment approach to the development
approach.”

2.23. Reviewing the performance of various schemes launched to
eradicate unemployment an eminent economist has observed:

“Most of the schemes did not make much impact on the unem-
ployment problem, mainly due to the fact that (i) schemes
were of an ad hoc nature and the administrative machinery
could not be fully geared to the situation;

(ii) Scheme could not be implemented effectively at the field
level for lack of managerial expertise,

(lii) adequate funds were not provided for successful execution
of the schemes which were comparatively small in com-
parison with the magnitude of the probilem. Not much
consideration was given to the problem of loy productivi-
ty of the working poor in cottage and village industries
Experience has shown that the task of implementation of

rural development projects is far more complex than that
of allocating resources.”

2.24. The National Commission on Agriculture also stated that
“the approach towards the problem of creating additional employ-
ment opportunities in the rural sector has not been very systematic
in the past. A number of schemes of pilot and ad hoc nature have
been sanctioned but an effort towards the orientation of the entire

plan towards larger employment opportunities and basic needs has
been lacking "
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2.25. The Committee are informed that the carlier Five Year
Plans did not aim at elimination of unemployment and that even
the planned employment did not materialise as the FPlans failed
to achieve the targets. The problem of unemployment and under-
employment has now assumed serious proportions. There was a
backlog of about 20.6 millions unemployed persons at the end of
1977-78 and 29.5 million new entrants would enter the labour force
during the next 5 years. Recognising these facts the Draft Sixth
Plan now proposes to adopt an employment oriented strategy to
tackle the gigantic problem and generate an additional employment
of the order of 49.3 million standard person years during the plan

period (19/8-83).

2.26. There cannot be two opinions on the view expressed by
an cxpert that “a single line approach cannot provide a solution to
the complex problem of unemployment. It has got to be a multi-
pronged approiach. The Plan, it is stated. provides ior long and
medium term programme; to stimulate employment but unless these
programmes are reinforced by direct employment programmes to
be taken up immediately it may be difficult to make sufficient im-
pact on the unemployment pgoblem. In this context the Committee
take note ¢f the views expressed by other experts on the desirability
of the State taking over the responsibility of providing direct
employment. The experts were of the opinion that if the Govern-
ment fails to provide work, then it should be the duty of Govern-
ment to give them: unemployment allowance. An economist of
high standing bhas stated that “A work guarantee. .. ... can attack
the unemployment problem directly and eliminate it within a de-
cade or less and this is the only way out.” The Committee note
that Government do not favour the idea of extending the employ-
ment guarantee scheme like the one in operation in Maharashtra
to other Staics ai this stage as they consider the magnitude of un-
employment too large at present to make such a solution feasible.
The Planning Commission, it is noted, is not opposcd to the con-
cept of Antyodaya

2.27. The Committee have gone into this question carefully. The
Committce have no doubt that the long and medium term program-
mes envisuged in the Plan (1978-83) will hear fruit and generate
employmeid. But the twin problems of poverty and unemployment
cannot wat for a long term solution and something concrete has
got to be done in the immediate present to defuse the explosive
situation vrhich is developing on unemployment front. The Com-
mittce are of the considered opinion that immediate problem of
unemployr ent cannot be solved unless the long and medium term
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employment generation schemes are supplemented by direct em-
ployment schemes. The schemes like Maharashtra Employment
Scheme guaranteeing minimum wage or unemployment allowance
are needed now when the unemployment situation is very acute.
These may become much less attractive and may even phase out
when the long and medium term schemes start producing results
and absorbing the unemployed in more remunerative jobs.

2.28. The Committee are of the opinion that the time has now
come when the citizens’ right to work should be recognised and the
State should accept responsibility to provide work to its citizens and
in the event of its failure to provide work, give them unemployment
assistance and thus honour the long ignored Directive Principle
enshrined in Article 41 of the Constitution. The Committee further
feel that this responsibility should now be made a statutory res-
ponsibility binding on the Union and State Governments who should
not delay asy longer the formulation of direct employment schemes
and implemcenting them on national scale and devising ways and

meang of overcoming the financial constraints to make these schemes
a success.

229. The Committee agree with the strategy of employment in-
tensive schemes to tackle the problem of rising unemployment and
the plan proposal to regulate technological change to protect and
enhance employment. The Committee would, in this context like to
observe that in formulating schemes to provide employment a care
will have to be exercised that the schemes do not provide only
more emplevment but also lead to more production at reasonable
cost. If a scheme produces only more employment and does not
produce goods or services commensurate with investment and does
not add to national wealth, it will be an unproductive scheme and
will not be able to sustain itself. There cannot be a better strategy
at the present juncture than the strategy of employment for growth
chosen by the planners but it should be ensured that in actual
practice there is “growth” also and not only “employment.”

2.30. The Commitice note that a large number of schemes have
been Inunched in the prst with a view to eradicating unemployment
problem in the country, particularly in the rural areas. The schemes
included the Rural Works Programmes, the Rural Industries Pro-
ject, Rural Artisans Programme, Crash Scheme for Rural Employ-
ment. small and Marginal Farmers Development Agency, Minimum
necds Programme, Pilot Intensive Rural Employment Projects etc.
Even an lmpressive array of schemes as this, however, could not
make an impact on the unemployment situation in the rural sector
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as most of thesc schemes were of pilot or ad hoc nature grafted into
the economy without adequate integration in the overall area plans.
The Schemes were inducted without proper pre-planning and un-
derstanding of the magnitude of the problem in the relevant area
and for that rea<on they suffered from such deficiencles, as being
small and scattered, lacking adequate financial and administrative
support matching the magnitude of the problem. Consequently the
problem coutinued to grow worse. A lesson, that the Committee
feel. has to be learnt from the past is that though ad hoc or isolated
schemes of employment may work well for a short ‘ime, they can-
not sustain for Jong and are bound to fail to achieve their purpose.
The Commttee would, therefore, like Government to so orient their
approach ttat no scheme for creating additional emplo: ment should
be taken up in future unless it fits in the national economy and is
part of the continuous process of development and is fully dovetailed
in the natisnal plan for economic development with full financial
and administrative support.

D. States/Districts with greater intensity of unemployment

2.31. A Btate-wise review of the incidence of upemployment is
given in at Annexure I. The draft Plan pointed out that two-thirds
(67 per cert) of total all India unemployment is concentrated in 6
States: Tamil Nadu (12.63 per cent), Andhra Pradesh (1249 per
cent), Maharashtra (11.93 per cent), Bihar (11.05 per cent), Kerala
(10.11 per cent) and West Bengal (8.79 per cent). If Uttar Pradesh
(6.54 per cent) is added to the list nearly three-fourths (73.4 per
cent) of all India unemployment is accounted for. In the first six
States the rate of unemployment is 10 per cent or more with Kerala
having the highest (25 per cent). “It is evident”, the Draft Plan
savs “that emplovment oriented policies need to be implemented
with the greatest urgency in these 6 or 7 States.”

232 Emphasising that special attention needs to be paid to such
districts of the countrv which had negligible growth, no growth
or even negative growth during the planning period so far, an ex-
pert analysed the situation with regard to the structure of the exist-
ing economy as follows:

i

. this increase in agricultural income (from Rs 6580
crores in 1960-81 to Rs 29324 crores in 1974.75) which has
taken place has not taken place uniformly. [t has taken
place in a very distorted way In the 5th Five Year Plan.
an attempt was made to make a study as to how this agri-
cultural production has Incressed in various regions.
taking district as a unit. In the Fifth Plan document, vou
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will find very interesting statistics. If you look at the
annual compound growth rate of gross value, you will
find that there has been an increase of about 11 per cent—
11 per cent to 11.3 per cent per year—during the period
of 10 years, taking 1970-71 as the base year. Taking into
account the previous ten years, we find that 0.6 per cent
of the districts had a growth rate of more than 11 per
cent and then between 9 per cent and 10.99 per cent—
that means above 9 per cent—1.42 per cent of the districts
had this rate of growth, above 7 per cent—8.38 per cent
of the districts, above 5 per cent—12.41 per cent of the
districts, above 3 per cent—29.08 per cent of the districts,
then above 1 per cent and 2.99 per cent we have roughly
33 per cent of districts and then between 0 and 0.99 per
cent we have 75.18 per cent of districts and the most dis-
tressing factor is the negative growth of 25 per cent of
the districts. So, below 1 per cent, if you look at the
figures, you will find about 38 per cent of the districts had
below one per cent, out of which 25 per cent had nega-
tive growth.”

The witness therefore urged that:

“All our approach with regard to irrigation. high yielding
varieties, fertilizers etc. had no relevance to these 40 per
cent districts mainly because their problems viz why
they have not had any growth—have not been looked
into” ... “Therefore, simply looking at it in a global
way and saying that we will allot so manyv crores for
agriculture and irrigation will have no relevance as far
as problems of 40 per cent of the districts are concerned
.... You will find the greatest unemployment and intense
poverty particularly in these problem areas. These are
mainly arid districts where there is no rainfall, or it is
only “12 or 15" and underground water availability also
is very limited . This will have to be kept in mind.”

233 The Committee wanted to know whether and to what ex-
tent this factor had been kept in mind while making allocation of
resources and programmes during the current plan period, and
whether it has heen possible to identify the districts where the un-
employment position is very acute and if so, what measures were
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contemplated to tackle the problem. The representative of the
Planning Commission stated as follows:—

“The comments of the expert in.the question are kept in mind
and it is hoped to tackle the problem of unemployment
and poverty in the problem are as through the phased
expansion of area planning for full employment. The
unemployment position has not been estimated district-
wise. Hence it is not possible to pin-point the districts
where the unemployment position is very acute. How-
ever, for agro-climate zones within each State, estimates
of unemployment have been presented in Chapter V of
the Draft Five Year Plan. Since these regions have been
identified in each State, it is hoped that the respective
States would keep in mind the problems of unemploy-
ment in those regions drawing up plan schemes for imple-
mentation.”

2.34. The representative elaborated that unemployment estimates
had been made for each of the agro-climatic zones and the districts
which constituted each of these zones is also known. Within each
of these zones which are the districts which are particularly to be
covered in these programmes is left to the States. He added that in
the vast programmes that have been envisaged it would be possible
to cover all the blocks by the end of the 7th Plan including the
blocks which come under this category.

2.35. He informed the Committee that there is no spe~ia! alloca-
tion apart from what is admissible under the Gadgil formula which
still holds, and the Plann‘ng Commission were not sware of any
special programmes to that effect though he agreed that:

“Differential unemployment rate in the wvarious States is
certainlv an important problem and we recognize the fact
that uniform planning in all these States mav not be able
to fullv meet the requirements of those particular States
where the unemployment rate is particularly high. The
State Plans depend largely on the resources available to
the State and the resources transferred by the Centre to
the State. Now, in regard to the transfer of resources
from the Centre to the State, some consideraticn is given
to backwardness.”

2.38. The representative of the Department of Rursl Develop-
ment stated:—
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“The special problem relating to 40 per cent of the districts
came to my notice while reading the questionnaire. I

have taken note of it. I agree in principle and some think-
ing is already in process in my mind.”

2.37. The Committee note that three-fourths (73.4 per cemt) of
total of all India unemployment is concentrated in seven States viz.
Tamil Nadu} (12.63' ‘per cent), Andhra Pradesh (1249 per cent),
Maharashtra (11.93 per cent), Bihar (11.05 per cent), Kerala (10.11
per cent), West Bengal (8.79 per cent) and Uttar Pradesh (6.54 per
cent). In the first six States, the rate of unemployment is 10 per
cent or more with Kerala having the highest (25 per cent). Although
the problem of unemployment has not been estimated district-wise,
it has been brought to the Committee's notice that there are about
40 per cent of the districts in the country which had economic growth

ratc below 1 per cent and out of them 25 per cent of the districts
had a negative growth rate.

238 The Committee are surprised to be told that even in the
current plan which intends initiating some redistributive measures
aiming at reducing disparities, there are no special or specific alloca-
tions for tackling the unemployment problem in these seven States
or for accelerating growth rate in the 40 per cent of the districts
having less than ] per cent growth rate. The representative of the
Department of Rural Development has however admitted during
evidene that uniform planning in all the States will not be able to
fully mect the requirements of these particular States. The Draft
Plan has also indicated that employment oriented policies need to

be implemented with the greatest urgency in the 6-7 States referred
to above.

239. The Committee are of the view that high intensity of un-
employment in these seven States and stark poverty and backward-
ness in 40 per cent of the districts are not problems which can be
solved by the States on their own.  In the Committee’s opinion, the
Government should take upon themselves special responsibility to
help these States and districts to come upto the level of the national
average. otherwise in the country’'s march to progress these regions
will continue to lag behind and this should not be allowed to hap-
pen in larger national interests

240 The Commitice would also like the Government/Planning
Commission te investigate the reasons why, inspite of expansion of
irrigation facilities and increase in the use of high yielding varieties
737 L.S—3.
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of seeds and fertilizers, 40 per cent of the districts in the country
have had negligible growth and 25 per cent of the districts negative
growth. Allocation of more funds may not help these districts.
Goverument should identify these districts, go into the root cause
of their negative growth and devise concrete measures to solve their
problems without avoidable delay.



CHAPTER 11 . )
DIRECT EMPLOYMENT SCHEMES *
A. Employment Guarantee Scheme of Maharashtra

3.1. Employment Guarantee Scheme in Maharashtra was con-
ceived in 1985. A Pilot Scheme for an integrated areas development
in Tasgaon block was undertaken to test the possibility of providing
productive employment and opportunities for increased incomes for
the rural poor, particularly, the landless agricultural labourers and
the small and marginal farmer Furthermore, a Pilot Scheme for
giving a guarantee of employment was also undertaken on a village
basis as a Pilot Scheme since 1969 in selected blocks. The lessons
from these Pilot Schemeg have been utilised in formulation of a
more comprehensive scheme called the Employmert Guarantee
Scheme of Maharashtra (E.G.C.) which was introduced throughout
the State with effect from the year 1972-73.

3.2. The aim of the Employment Guarantee Scheme is to provide
gainful and productive employment painful to the individual and
productive to the economy in approved works to all unskilled per-
sons in the rural areas including the areas of ‘C’ class Municipal
Councils, who need work and are prepared to do manual labour but
cannot find it on their own. The guarantee of work is restricted to
unskilled manual work. The participant has no choice of work
or the area of work. The guarantee is given at the district level,
but operationally work is provided at the Panchayat Samiti level.
The operation of the scheme has been so designed as to ensure that
labour is deployed to the extent possible on existing construction
activities in the area and care is taken to see that the EGS does
not adversely affeci agricultural operations and production and that
the scheme is not to be activated where work is available on plan
or non-plan works in progress. In fact, the scheme is residual in
the sense that full provision for plan and non-plan schemes should
be made and cxpenditure on any work should not be incurred from
EGS funds unless the budget provision is fully exhausted Work
is to be provided under the scheme within 15 days cf receipt of a
notice of demand for work. A fundamental objective of the scheme
is that the works undertaken should result in the production of
durable community assets and that wages paid to the workers
should be linked with the quality and quantity of work output. The
scheme has been accorded a statutory basis recently.

29
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33. The salient features of the Employment Guarantee Scheme

are.—
(i)
(if)

(iii)

(iv)

Guarantee of unskilled employment is provided to all
aduit persons residing in the rural areas.

The persons demanding work have no choice of work.
The guarantee is to provide work anywhere in the district,
though operationally work is normally provided within
the Panchayat Samiti areas.

Work i« to be provided to any person demanding employ-
ment within 15 days of such demand. Unemployment
allowance of Re 1 is given to such persons if it is not
possible for the Government to provide employment with-
in the stipulated period of 15 davs. The Committee were
informed during a study tour (January. 1979) that even
though there was provision to pay an unemployment
allowance of Re. 1/- to persons who sought work but could
not tLe provided with employment under the scheme, there
had been no case so far in the State where unemployment
allowance under the scheme had to be given as all those
who offered for work had been given work under the
scheme.

Only productive works technically, feasible and financial-
ly viable are normally permitted under the scheme.

(v) Only such works of which the cost of unskilled component

(vi)

(vii)

is more than 60 per cent of the total cost are permitted
under the scheme.

The works are invariably executed departmentally and
therefore there is no intermediary between the Govern-
ment and the labour.

The wages are linked to the quality and quantity of the
output of work by the labour.

(vili) The schedule of wages prescribed for the Employment

Guarantee scheme is 50 designed that an aversge person
working diligently for 7 hours should earn the minimum
wage for agricultural labour in the State.

(ix) A blue-print of works which can be taken up under the

scheme is kept ready for esch Panchayat Samiti. A

manpower budget is being prepared in esch Panchayat
Samiti.
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3.4. The District Collector is in overall charge of the scheme. He
has to accord sanction to the works from amongst those included in the

blue prints and approved by the District Planning and Development
Councils.

The maximum labour attendance on the Employment Guarantee

Scheme works during 1976-77 was 7.16 lakhs, the minimum 2.94 lakhs
and the average 4.61 lakhs.

3.5. The pattern of expenditure on different categories of works
was stated to be as follows: —

1. Canals of major and medium irrigation
projects
2. Minor Irrigation works

10.7 Per cent.

46.1 per cent.

3. Soil and Moisture conservation 19.2 per cent.
4. Land developmen: 8.9 per cent
3. Afforestation 3.8 per cent.
6. Roads 8.2 per cent.
7. Other works 3.1 per cent.
100.0 per cent.

3.6. 1t has been pointed out by the State Government that as will
be seen from the above table while selecting works under Employ-
ment Guarantee Scheme, top-priority has been given to productive
works like irrigation and land developmen! and a very small percent-

age of expendiiure is incurred on infrastructural development like
roads.

3.7. A Study Team on Rural Employment was constituted in
July, 1875, by the Department of Rural Developmen: to study the
working of the Employment Guarantee Scheme of Maharashtra.
In its Report submitted in November, 1975 this team had the follow-

ing comments to offer on the working of the Employmen: Guarantee
Scheme of Maharashtra:—

“The Scheme has been evolved over a period of time and con-
siderable thinking in planning and organisation have gone
into it. While there are certain deficiencies of which the
State Government is fully conscious and is rectifying
them, the Study Team gained the impression that for the
first time the whole scheme of Ru-al Works is being
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brought on a systematic basis.... During the fleld
studies the team observed that supervisory staff was in-
adequate, many schemes after completion would benefit
more the medium and big farmers, some areas were get-
ting saturated with the semaller type of schemes within
easy access, some workers were working part-time to sup-
plement their income, there could be better selectivity in
regard to beneficiaries etc. Also, there is need for a more
rational allocation of resources as between different areas
and shift in priorities towards selection of works which
are more productive and the small farmers and other
weaker sections derive mejor benefit from the works
chosen. Under the Scheme no work can be commenced un-
less (i) the full requirements of labour on various farm
operations and other allied activities in the rural areas are
met, (li) Labour is deploved to the existing Plan or non-
Plan construction workg within the Panchayat Samiti area
or in the adjoining Panchayat Samiti area wherever possi-
ble, and (iii) full employment potential of existing works
in progress exhausted. This is to ensure that the working
of the scheme should not adversely affect the no-going plan
works, farm operations and other normal economic pur-
suits in the area. The Employment Guarantee Scheme is
thus basically a scheme for the residual labour force. And
if by any chance, in actual operation in any area it be not
s0, the team feels that the EGS must operate within these

parameters.”

3.8. While giving their own views on the working of Employment
Guarantee Scheme of Maharashtra and its applicability to Tamil
Nadu a Study Team appointed by Tamil Nadu Government referred
to a critical evaluation of the scheme prepared in March, 1975, by the
officers of the 1.L.O. in which they are reported to have suggested
that it could be profitably implemented not only in Maharashtra but
also in other parts of India. One para from the I L.O. evaluation re-
port is worth quoting: —

“The Employment Guarantee Scheme, with focus on weaker
sections of rural communities namely, marginal cultiva-
tors and landiess worker; and profound development ori-
entation, emphasis on its integration with the comprehen-
sive district development plans, and respect for the “felt
needs™ of local communities, is among the best examples
of how sound labour intensive special public works schem-
es ought to be concelved.”

i
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It goes on:—

“To make such an employment guarantee scheme an effective
instrument of providing supplemental employment and
producing durable assets requires, apart from enormous
financial resources, a much better understanding of the
nature of effective demand for additional employment,
adequate planning and organisational arrangements and
administrative, technical and supervisory staff support to
(a) prepare and keep ready for implementation bunches
of feasible projects at short notice; (b) facilitate the pro-
per integration of such projects with other on going or
scheduled normal departmental or local sector projects
falling within the competence of the district popular coun-
cil in the areas concerned; (c) secure effective co-ordination
between technica! departments and administrative autho-
rities; (d) ensure timely allocations of projects funds and
their proper utilisation and auditing; and (e) arrange for

periodical progress reporting and evaluation of the benefits
of the scheme.” .

39. The Study team of the State Government of Tamil Nadu
came to the conculsion that: —

“EGS of Maharashtra in all respects is a really laudable scheme
and it can be adopted in toto to the needs of Tamil Nadu
with only the minor modifications.”

3.10. When asked to comment on the feasibility of the scheme the

representative of the Department of Planning Commission stated
during evidence before the Committee that:—

“The objective of the scheme is to give employment to those
who come forward for undertaking manual work and to
create productive assets. These two things are being exa-
mined. Our observations are that it has created produc-
tive assets and it hag given emplovment to the people.
Perhaps. very few countries in democracies have such a
Government sector giving employment to the rural sec-
tor. ... Another important finding is that 60 per cent of
the people who come are females, that means it has given
supplementary income to families”

3.11. A view was expressed that the EGS scheme is only a pallia-
live, and 1t is only a guarantee against s'arvation. It is creating an
army of daily wage workers whose wages are 100 low to help them
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came up in life. Commenting on this view a representative of the
Planning Commission observed during evidence that:—

“Based on my fleld visits and certain data, I would say that the
Employment Guarantee Scheme has enabléd the agricul-
tural labourers and small size agricultural cultivator to
receive Rs. 3.70 per day as wages. This has enabled the
people to have larger incomes and build up some assets
like repairs of houses or buying animals. I would not
agree that it is guarantee against starvation. It is guaran-
tee against unemployment "

3 12. Explaining the difficulties being experienced in implementa-
tion of the scheme it has been stated by the State Government of
Maharashtra that the major difficulties experienced relate to organi-
sation. At a number of places works taken up under the scheme
have remained incomplete for want of labour attendance while at
some other places there are no productive works to absorb the demand
for work. To meet this situation and for simultaneous utilisation
of human resources and the creation of durable community assets,
blue prints are being prepared for a period of atleast 2 vears which
will have to be updated. For this it is necessarv to prepare man-
power budgets to cover the same area as the blue prints of works, ie,,
Panchayat Samiti. The blue prints and the manpower budget will
together comprise the tota] format of employmen:, human resources
and work planning and also constitute a careful exercise in multi-
level planning on the basis of area development.

3.13. A Study Group of the Estimates Committee visited sites of
work in progress under Employment Guarantee Scheme (EGS) near
Eklehra and Khirdi villages of Aurangabad District on 8th January,
1979 and held discussions with the Commissioner, Aurangabad Dis-
trict on the working of EGS  Some of the points that emerged out
of the Study are as follows: —

1. The guarantee of employment is given at the district level
though operationally work is provided st the Panchaya!
Samiti level The works under the EGS are invariably
executed departmentally. The wages are linked to the
quality and quantily of output of work by the labour
though the scheme of wages is so designed that an averagt
person working for 7 hours a day should be able to earn
at least the minimum wage for agricultural labour in the
State.

2. Even though there is 8 provision to pay an unemployment
( aliowance of Re. 1 to such workers as are not provided
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with work under the scheme, there has been no case so far
in which unemployment allowance has to be paid as all

those who had offered to work were given work under the
scheme,

3. A blue print of works which can be taken up under the
scheme is kept ready for each Panchayat Samiti so that
there is practically no time lag between the registration
of actual demand for work and starting of work.

4. The District Collector is in overall charge of the scheme in
each District. Three tier administrative set up has been
evolved for execution of employment guarantee scheme in
the State. The Committee have been set up at the State
District and Panchayat Samiti levels.

5. The employment seekers under the scheme are required to
enrol their names, with the Talathis of Gram Sewaks who
are designated as the Registering officers for the purpose.
At the Taluka level registration of employment seekers is
done by the Tehsildar who is designated as Samiti Officer
for the purpose. In Aurangabad District, 1,986,731 persons
have registered their names as employment seekers. As
against this number the maximum a‘tendance in any
month during 1978 was nearly 48.000.

6. It cannot be ruled out that a saturation point may be
reached one day when there might be no work left in the
District to be undertaken under the scheme. But the
works taken up under the EGS are of productive nature
and after their completion they are expected to lead to
greater agricltural activity thus providing more opportu-
nities to the workers to work in the fields. In due course
industrial projects will have to be thought of if all the
workers seeking work have to be provided with employ-

ment and for that purpose area studies should be under-
taken simultaneously

7. No balance sheet of assets and resources has been drawn up
in the District.

8 There has been no case so far in Aurangabad District where
any worker was required to go and work outside his Taluka
though under the scheme they can send a worker any-
where in the District. Such a situation could arise.
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9. It was not known why much less number of workers report
for work than the total number of workers who have been
registered under the scheme in the District. There is a need
to undertake a random survey to find out the reasons as
to why all the registered workers do not turn up for work.

10. There have been no complaints of corruption received by
him or any of his officers regarding under-payment to
workers.

11. Instead of the earlier practice of maintaining registers at
village level for keeping a record of persons who wanted
manual work, for some time past the practice of issuing all
such workers with registration cards has been stated. The
workers can produce the registration cards at any work
site and get work under the EGS.

12 There is adequate nen-official participation at the local level.
The local M.L.A. is the Chairman of the Coordinating Com-
mittee at the Panchayat Samiti level. The Panchayat
Samiti meet every month with al]l implementing agencies
in attendance. At such meetings the progress of works is
reviewed and the decisions about the commencement of
new work taken

B. Antyodays Scheme of Rajasthan

3.14. The Antyodaya Scheme started by Rajasthan Government
on 2nd October, 1977 aims at uplift of the poorest of the poor in the
rural areas and making available the benefits of the developmental
activities to the weaker sections of the society The poorest families
are identified from amongst those below poverty line in each village.
The section of the family is made in consultation with the village
assembly followed by implementation of programmes through vari-
ous schemes on s time bound basis. The basic intention of the
scheme is to provide a new or supplementary source of income so
tha: the family starts ils journey towards a better living standard
and subsequently crosses the poverty line in the near future by way
of successive increase in income year after vear. The schemes in-
cluded are old-age and disability pension, allotment of land, provi-
sion of input for agriculture, minor irrigation (construction of wells
and installation of pump sets), land development, animal husbandry
programmes (cattle development, sheep and goat rearing, poultry
farming and piggery development), small scale and cottage indus-
tries (Khadi and V:llage industries programmes) and other cottage
industries like tailoring basket making neewar making manufacture
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of palmyrahmats, churi making etc. and wage employment on
guarantee and other works.

3.15. The Committee have been informed that the target for the
first year was to cover nearly 1.60 lakhs identified families at the
rate of 5 families per village in the 33,000 villages of the State and
provide them with suitable economic benefits and then put them on
the path of crossing the poverty line. Thus, within the first phase
of five years about 6 lakhs families may be covered under this pro-
gramme. The benefit programmes were devised on the basis of a
survey conducted in selected villages of these districts. A fixed per-
centage of financial assistance provided to the Antyodaya family is
subsidised by the Government and the remaining portion is treated
as loan., The target of identifying 1.60 lakh poorest of the poor
families has already been achieved in 3 months. Til] September, 1978,
124 lakh families had benefited in various forms

3.16. A five year perspective and plan of action for Antyodaya
programme has also been prepared. The projections made under this
plan envisages a total coverage of about 6 lakh families during the
course of 5 years out of which about 3.41 lakh families have been
proposed to be covered under MT/LT loaning programme for which
total requirement of investment worth Rs. 135.06 crores has been
estimated. This would require Rs. 38.28 crores as subsidy and
Rs. 96.77 crores as loans. The subsidy components would be found
through the budgetary resources whereas the credit component would
have to be attracted through the institutional sourceg for which ARDC
is also being approached. Out of the remaining 3.10 lakh families, it
has been estimated that about 41,000 would be covered under old age
pension 44,000 under land allotment, 85000 families under khadi,
25,000 families under village Industries and about 21000 families
under small scale and cottage industries and self employment' regu-
lar employment etc. Rest of about 1 lakh families would have to be
covered under wage employment and various other programmes.
The State Government hopes (o achieve the target of covering all
the rural families in about 10 years and enable them to cross the
poverty line.

Difficulties Encountered

3.17 Stating the various difficulties that have been encountered
during the course of implementation of this programmpe since its in-
ception in October, 1977 it has been stated by the State Government
in a note to the Committee that the major thrust of the programme
is for subsidiary occupations for which institutional credit is requir-
ed. Investment credit is being provided by co-operative/commercial
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banks in the rura] areas but the requirement of such credit in the
past was not so large particularly of MT credit, which has now sud-
denly increased due to the implementation of antyodaya programme
coverage of which has been ex.ended to all 33,000 villages of the
State. The Commercial banks lack infrastructure in the field and
their coverage is limited to only a few number of villages under each
branch whereas the cooperative banks lack adequate resources to
meet this requirement. The source of attracting MT loans for co-
operative institutions is the R B.I. through which a very meagre
credit limit for this purpose is available and that too with various
restrictions imposed under their loaning procedures. It was es:imat-
ed that MT loans worth about Rs. 21 crores would be needed for ex-
tending coverage to the families requiring such loans under the
first round. As against this credit worth about Rs 3 crores could
onlv be provided unti] now. The limit sanctioned to cooperative
banks was also for about Rs. 1 crore. In view of this, detailed dia-
logues of the Chief Minister of the Siate were arranged with the
Governor, R.B.I. The response of the R B.1. is said to be much en-
couraging to help the poorest of the poor families in this State where
they have agreed to give certain relaxations and have sanctioned
additional credit limits of Rs. 3.13 crores to cooperatvie banks for
antyodaya programme. But this would also not meet the total re-
quirement of the programme for which commercial banks would also
have to come in a big way to provide MT credit. An ARDC Project,
in view of the credit requirement of this programmme for next 5 years
has also been prepared. The State Government hope that this would
solve the problem of credit after it ig cleared by the ARDC.

3.18 A Sudy Group of the Estimates Committee visited the vil-
lages of Labana, and Achrol near Jaipur on 7th January, 1978 and
met some of the persons benefited under the Antyodaya Scheme of
Rajasthan Government. The Study Group also held discussion with
the Development Commissioner, Rajasthan. Some of the findings of
the Study Group are as under: —

(1) Antyodaya Scheme has been designed to help the poorest
of the poor first and thereafter to help people who are less
poor than the poorest. Under Antyodaya Scheme they
have decided to help first those families whose annus] in-
come is Rs. 1200 snd less; second priority has been given
to those whose annual {ncome is between Rs 1200 and
Rs. 1800. The scheme would, however, cover all persons
above the age of 59 years snd dissbled persons for the pur-
pose of grant of pemsion to them.
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Upto the end of 30th November, 1978, assistance in the form

(2)

3)

of allotment of land grant of loan and pension has been
given to 1,38,000 families. Out of this number of 25,000
people are those who have been given old age and dis-
ability pension. The pension scheme had in fact been
started 15 years ago but during the last 15 years pension
was given only to 15,000 persons as compared to 25,000
persons given pension in one year of the operation of
Antyodaya Scheme. Money ig not given in cash to any
beneficiary family. Against the money sanctioned as
grant and loan the State authorities arrange to supply
buffaloes, goats or any other thing for which the assist-
ance has been sanctioned. Money however, is given where

it has been sanctioned for working capital to set up any
business.

It has been seen that the land allotted to, beneficiary
families has not been of good quality. In order to enable
them to put this land to good use, it is now proposed to

give them double benefit in the form of loan for setting up
lift irrigation facilities,

The Antvodava Scheme has been started as part of the
process of development of the State. Under this Scheme
only viable unis of animaj husbandry etc., are to be help-
ed. Viable units for the purpose of keeping goats,
buffaloes, sheep etc., have been worked out and assistance
was being given to set up viable units only

Certain sheep units in some villages were found to be not
¢tviable according to the norms laid down by the Govern-

(4)

E))

(8)

ment.

\

The selcction of families to be covered under the Ant-
vodava Scheme is made by Gram Sabha after preparatory
work is done by the village officials. This is done to
avoid any favouritism in selection. However, wrong
selection could no: be ruled out though all possible steps
were being taken to prevent wrong selections

There should be adequate administrative machinery in the
interior to ensure proper selection of families, proper

purchase of live stock and proper use of the credit given
under the scheme.

Loans for the purpose of cows or buffaloes are given
in those areas which are either part of dairy development
scheme or are on the dairy route.

-
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(7) Option is given to the beneficiaries to select the nature of
assistance required by them under the scheme and the
selection exercised by them was accepted by the autho-
rities. This is not a very correct approach. The autho-
rities should advise the beneficiaries if any of them made
a wrong option. Further, where loan is given for pur-
chase of goats, sheep, buffaloes, cows etc., the authorities
should give how they should look after them otherwise
there is the danger of the livestock dying.

(8) Administrative infrastructure is lacking as only block
level machinery already axisting is charged with the ree-
ponsibility of implementing the scheme.

Evaluation study of the Scheme

3.19. THe Committee have been informed that the evaluation of
the woking of Antyodava Programme was taken up by the Prog-
ramme Evaluation Organisstion at the instance of the Planning
Commission in September October, 1978 in five selected districts,
viz., Jodhpur, Kota, Chittorgarh, Jhunjhunu and Jaipur. The study
was taken up at two levels (i) the district and (ii) the beneficiaries
at the village level

3.20. It has been stated that out of the villages first included
in the programme by the State Government, one village was taken
up in each of the five districts for in depth study of Antyodaya
families where the maximum number of schemes were provided to
the beneficiaries. In all 25 families identified in the selected vil-
lages were studied in depth and the prescribed questionnaires were
canvassed from them.

Main findings

321. The report brings out both strong and weak points of the
Programme which can briefly be enumerated as follows:—

(i) The target of identifying 160517 of the poorest of the pcor
families has already been achieved in a period of about
three months. In most of the cases identification of
Antyodaya families was reported to be fair

(ii) The method of identification of the poor through village
assemblies and cnsuring their physical presence is an
important improvement in both administration and social
science research fields,
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(iii) The mechanism of organising revenue camps for distri-
buting land and loans is also innovative for setting a cam-

paign atmosphere in the villages and was done enthusia-
stically.

(iv) The District Collector who s in overall charge of the
Programme functions through the Project Officer in
charge of SFDA|DPAP| Desert Development Authority
which have already been constituted in all the districts.
It is noted that out of the 5 villages selected for an in-
depth study 3 were covered under SFDA Programme and
remaining 2 under DPAP schemes. These agencies are
fully involved in the preparation of applications for assis-
tance liasoning with financial agencies force getting the
loan sanction etc. However,

“there is no provision to collect information in respect of
employment of Antyodaya families and other problems
being faced by them in regard to implementation of the
scheme. Thus, there is an urgent need to have a well-
defined machinery for implementation and follow-up on
the programme  Strengthening of extension agency has
also to be ensured.”

(v) Of the 124261 families benefited in the State till 15th Sep-
tember, 1978. 40.54 per cent (50375) had received loan,
31.88 per cent (39615) got land, 20.48 per cent (25453)
received old age pension and 3.71 per cent (4610) received
wage employment, within such a short period A sub-
stantial proportion (20.4) per cent who were infirms and
destitutes had been sanctioned old age pension. This is
purelvy welfare measure and has very little spin off bene-
fits or gains 0 have an effect on increasing the earning
power of the familien concerned.

(vi) Land allotment is done out of surplus land. which was
usually waste and unreclaimed. Therefore, land allot-
ment shruld invariablv be followed by the loan assistance
for land improvement. Food-for-work scheme could be
fruitfully implemented in such cases, including construc-
tion of minor irrigation works

(vii) There is also need to introduce the scheme for “Risk
Fund” on the lines of SFDA Programme  This would
encourage the financia]l institutions to advance loans to
the beneficiaries liberally
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(viii) The Government might also consider the suggestion for
provision of credit facilities to enable the beneficiaries of
the programme to meet their emerging consumption re-
quirements like medical care during sickness, etc. This
is particularly essential in case of those schemes where
the flow of income is not immediate otherwise there is
always a danger of their mortgaging the movable and
immovable property given to them as a part of prog-
ramme

(ix) For effective economic activity of the identified families,
loan amount should be adequate to cover the cost of full
unit of the benefit item as otherwise the return from un-
economic units would not be able to cover the instal-
ments for repayment.

(x) Insurance of catile and bovinestock provided under the
benefit programme is essential, the rates of premium are,
however, very high. These might be brought at par with
the rates applicable to the beneficiaries of SFDA

(xi) The beneficiaries had complained tha* the rates of interest
charged by the Commercial Banks under differential rate
of interest was 4 per cent whereas it was 13 per cent and
later revised to 10 per cent by the Cooperatives. This
needed 0 be remedied. The Reserve Bank has recently
granted some relaxation in the conditions of loaning for
the Aniyodaya families in Rajasthan.

(xii) Looking to dis-aggregat.ve picture in various districts,
it is observed tha: the flow of benefits, ie. actual loans
disbursed after th¢ actual number of families were identi-
fied, varied from 18 {o 63 per cent.  This needs to be ac-
celerated 5o thit not only the indentification of the
families but the flow of benecfits is also faster.

(xiil) Although under the scheme it was envisaged that mate-
rial management and marketing facilities would be pro-
vided to the Antvoadava families, the Report brings out
that none of the 5 sclected districts had reported any
special arrangement made for providing technical know-
how in management, production and marketing to the
Antyodava familles The indentified families who pos-
sibly had low motivation and low assets were left to strug-
gle themselves after land'loany are disbursed to them.
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This is not satisfactory and the extension agencies as well
as the technical pesonnel, particularly in the field of
cottage industries, etc., should assist them immediately so
that the programme achieves the desired objective of
building assets and enabling the poorest of the poor fami-
lies to cross the poverty line. Furthermore, there is ur-
gent need to dovetail such special programmes to area
planning in order that whatever new arrangements out-
side the programmes are required, as for example; mar-

keting of wool or hand spun cotton, these are provided
for in the area plans.

{xiv) As regards the financing of the programme, it is observed
that loan assistance wag being given by commercial or
cooperative Banks and Government share was resiricted
to subsidy portion of loan  assistance. The  District
Administration had. however, been advised to fin-
an'e as many cases as possible out of SFDA/DPAP
funds for Antyodaya schemes since the pattern of assis-
tance was, by and large, the same The Report brings
ou: that in one of the districts where *he data was avai-
lable on subsidy disbursement the share of the State
Government was 16 per cent whereas that of the Central
Government’s sponsored programme (SFDA) came to 84
rer cent. This requires to be looked into. Of course.
much would depend on the conditions of the Central Gov-

ernment sponsored programme and general devolution of
funds to the States.

(xv) It is heartening to note that 15 out of 25 families studied
in depth, mentioned that thelr employment and income
had increased after they were brought into the Antyodaya
programme. ln view of the short time-lag, the major
question that arises in such programme whether the pro-
gramme really creates production opportunities and
erning power cannot be answered. It isonly a question of

seeing a priority where the condition for the same have
been created

(xvi) Tt was noted that at the State level, the special Schemes
Commissioner has been assigned complete charge of the
implementation of the Antyodaya programme in addi-
tion to other special schemes and is also responsible for
sorting out problems requiring interdepartmental coordi-
nation He is saddled with many other activities and

may find ft difficult in the next year or 80 when the
™ LS
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coverage of this programme extends further to devote
sufficient time for detailed monitoring and overseeing the
programme and provide a feedback to the district auth-
orities. He, therefore, needs necessary supportive
SecretariatiDirectorate assistance,

(xvii) It would be very desirable to have a regular system of
concurrent evaluation of the working of the schemes. The
responsibility for the monitoring and evaluation might be
undertaken by a separate Directorate at the State level.

322 Commenting on the desirability and feasibility of the two
schemes it has been stated by Planning Commission in a note
furnished to the Committee that the main problems envisaged are
non existence of relationship at the implementation level of select-
ed farmers to the sectoral or area development plans, non-availa-
bility of surplus land in all the villages, lack of adequate technical
assistance at the villages level for programmes like animal husban-
dry poultry development, social forestry etc. and likelthood of thinly
spreading effort 0o water areas without yielding the expected
results

323. It has ben stated that the mid term plan ((1978—83) under-
lines the entire rural development plan which eventually would
help the poor families. Therefore the idea contained in Antyodaya
Scheme is proposed to be adopted with the existing approach of
integrated rural development.

324. It has been stated further that the Integrated Rural
Development approach embraces all the activities of the agriculture,
animal husbandry, forestry and other allied sectors with a view to
provide full emplovment tn the areas which are taken up. It would
not be possible 1o take up all the areas at the same time. Evalua-
tion of the effectiveness of the programmes has been made and re-
ports are still under consideration. The Committee have been infor-
med that at present, there is no such thinking to take up the schemes
like Emplovment Guarantee Scheme of Maharashtra or Antyodays
of Rajasthan at a nationa] scale in the Central sector It has heen
stated that some of the nther States have also adopted thiy approach
but the financial implications cannot be stated at this stage.

C. Yood for werk Programme

3.23. The first guidelines for implementation of the food for work
programmes are stated 10 have been issued on 1Ith March, 1977
Jt wag declded that the scheme will be for two vears in the first
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instance and will come into operation with effect from April, 1977.
The scheme thus actually came into operation from 1st April, 1977
only. In the first year of its implementation i.e. 1977-78, the scheme
was executed by the State Governments of Assam, Bihar, Karna-
taka, Himachal Pradesh, Kerala, Madhya Pradesh. Maharashtra,
Orissa , Punjab. Rajasthan, Uttar Pradesh and West Bengal. This
scheme which is now popularly know as the ‘Food for Work Pro-
gramme’ did not make much headway in the beginning due to
certain constraints inherent in the scheme itself. Later on, towards
the end of 1977 a review of the working of the scheme was carried
on the basis of the difficulties experienced and the scheme was
liberalised to include on-going Plan works. Also the foodgrains
supplied under the scheme were allowed to be used for executing
the project throughout the year instead of limiting their execution
through the lean period of 3-4 months. With the relexation and
enlargement of the scope of the scheme for other states viz.,
Andhra Pradesh, Gujarat, Haryana, Jammu and Kashmir, Nagaland
and Mizoram have also started participating in it

3.28. It has been stated in a note furnished to the Committee that
in all the States where the execution of the works under the pro-
gramme has been taken up seriously, this programme has become
very popular in the rural communities particularly after the dec:-
sion to enable the Panchayats in the execution of the works under
the programme. In Orissa, where the works under the progamme
were taken up in a big way, the Programme had a great impact
bv benefiting a large number of people of the State who are now
able to have two mealp a day. The rural landless are now also
in a position, to some extent, to bargain for their due wages ins-
tead of accepting whatever was being offered to them Thus the
Food for work programme gives bargaining power to the much
oppressed landless rural labourers and comes to their rescue dur-
ing the lean months when many of them fall prey to all sorts of
deprivations and exploitations including getting into the clutches
of bondage. Other important advantages of the Food for work
Programme have been the stabilisation of prices of the foodgrains
particularly in the interior areas. The price of the staple food-
grains both wheat and rice during the financial vear, have been
maintained. The varistion between the prices during the drop
season and thereafter has not been very much considerable.

3.27. The Ministry of Agriculture are of the view that Food for
Work Programme can thus become a major instrument of rural
development in the country



46

3.28. When asked if any evaluation of the Scheme has been
carried out it has been stated by the Ministry that since the scheme
was launched only recently ie. with effect from last year, it is
too early to carry out evaluation of the programme. However, the
State Governments have been sending reports on the utilisation
and the targets achieved by them under the Programme.

329. It is stated that considerable addilional employment has
been generated in various States under the Programme, Although
complete information in this regard is not yet available, the cur-
rent year (ie. 1978-79) programme has the potential of generating
about 40 crore man days of additional employment calculating 2}
Kg. of foodgrains per head per day.

3.30. A point was raised during evidence that if calculated on
the per capita net availability of food per day there was no surplus.
A doubt was, therefore, expressed whether the food for work pro-
gramme was only to take away pressure on inadequate storage
facilities and could not contribute towards creation of enduring
assets for the people who were involved, the weaker sections and
was only a palliative in the present environment and whether the
programme could be called a basic and fundamental programme
which would change the rural environment and structure and
contribute in fundamental sense. The representative of the De-
partment of Rural Development stated in this connection that:—

“Taking the nutritional standards, if a person were to get
his definite requirements according to certain standards
wil] there be surplus in the country? I am not sure about
it. But one thing I apparent that considering the pre-
sent trend of movement of foodgrains, our stock posi-
tion is very comfortable. My Ministry does not sav that
we have not surplus foodgrains. It is only a programme
of utilising the sto'ked foodgraine in the public distribu-
tion system for employment programmes The thrust
is on three things: one. employment; the second, nutriti-
{rnal standards: and the third creation of durable assets.
1 would submit that the Fnod for Work Programme has
alreadv started becoming a vervy nowerful  instrument
for rural reconstruction, and {f planned better. executed

better, it could be a very powerful instrument for ruarl
reconstruction.”
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3.31. He pointed out that the programme could also be utilised
in upgrading of skills in those areas where the programme is already
making progress as for example in brick-making. The bricks could
be sold to Public Works Department and this could help in creating
assets. [t can be utilised in strengthening the neglected embanke-
ments. He informed the Committee that this was the experience of
the State Government of Orissa this year. Therefore, on the one hand
it could be utilised for maintaining rural assets for which formerly
there was shortage and on the other hand it could create new assets.
There was no restr.ction as regards the type of durable assets at
rresent in future it might take the form of a school buildings, roads,
embankements, irrigation scheme and also bousing for weaker
sections. He stated that if the State Governments were giving sub-
sidy for their programmes that subsidy could be substituted partly
by foodgrains. The result would be not saving to the State Govern-
ments by the spread of the programme. Ome condition of the pro-
gramme was that there would be no saving in the State’s budget.

3.32. When pointed out that this programme could provide only
temporary employment, the representative stated:—

“In certain cases, the employment can be temporary but then
we are wanting and our Ministry feels that this
programme should be continued for a few yvears
to come. Though we have not been given any
assurance by the two competent bodies. viz., the Planning
Commission and the Finance Ministry, our expectation
is that it will not only continue this year but for the next
2-3 years. In any case, though the employment itself is
temporary but what is created can be such as will
generate more employment. But 1 do not mean to say.
that if{ one million man vears labour is created. what is
created will be such as to ensure in the next vear one
million man vears of employvment. It cannot be but the
permanent emploving caracity will alse be increased.
For instance if irrigation schemes are undertaken. there
will he multiple cropring and will create more sources of
permanent and continuine employment. So. we are very
anxious on the one and !~ ensure that thic scheme con-
tinues for quite some time so long as our unemplovment
problem continues to he <uch and we are also anxious to
coe that such assets are taken which will be really durable
assets and which will amin ensure meore emrintment in
future ™

$33 The representative stated that apart from good — whether
continuing for the last three vears the stock position will continue
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in v.iew of 17 million irrigation programme and production will
continue to increase. If there is one drought year it should be
possible to carry on the scheme.

3.34. It has been stated that one of the basic objectives of the
‘Food For Work’ Programme is to create durable community assets
which strengthen the rural infrastructure, and will result in higher
production and better living standards in the rural areas. The list
of works that can be taken up under the programme include major,
medium and minor irrigation works, flood protection. drainage and
anti-water Iogging works, soil and water conservation and afforest-
ation works on Government and Community lands including socia!
forestry, maintenance and construction of roads, construction of
intermediate and main drains, fields channels, land levelling etc. in
the irrigation command areas and land reclamation, school buildings
in ruarl areas and community centres belonging to government and
local bodies

335 The Committee have been informed that during the year
1977-78, a quantity of 20 4580 M.T. of wheat and 1850 metric tonnes
of milo of the value of Rs. 25.70 crores was allocated to the different
States out of which they utilised 1.27.136.77 Metric Tonneg of the
value of about Rs 16.53 crore. The employment generated under
the scheme and the phyvsical assets achieved during the year 1977-78
are given at Annexure II

3.36. The Committee have been informed that for the year 1978
79 a target of utilisation of 1 million metric tonnes has ben kept.
So far a total quantity of 13,79.200 metric tonnes of foodgrains
(11.92950 Metric Tonnes of wheat and 1,86.250 Metric Tonnes Rice)
of the value of about Rs. 178.12 crores has so far been released.

336. On the basis of the information so far received State-wise
details in regard to employment generated and physical assets
created during 1978-79 indicated at Annexure I

D. Land Reconstruction Army

3.37. The Minister of Industry is reported to have urged the Plan-
ning Commission to urgently consider cresting a National Recons-
triction Army consisting of one million persons with a view to tackle
the problem of unemployment on a war footing.

338. The Committee wanted to know the salient features of the
scheme: whether its feasibility had been examined and how it com-
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pared with other special direct employment schemes like Food for
Work Programme, Antyodaya and Employment Guarantee Scheme.

3.39. It was stated in a note furnished to the Committee (January,
1979) that a note on the subject had been received in the Planning
Commission from the Minister of Industry and that the same was
being examined. It was stated that since the matter was under consi-
deration, it was not possible at the stage to comment on its feasibility
or to comparc the scheme with the Schemes referred to carlier.

3.40. The representative of the Department of Rural Development
stated during evidence in this connection that:—

“Our Ministry has welcomed this proposal for having a
National Reconstruction Army. This was placed before our
Min’ster also and he also felt that it would be good thing
to organise the labour into a kind of disciplined force where
they will be given some kind of training and take up work
of public utility.

This could include irrigation works, embankments—there are
vast areas where ravines are there. There are large areas
where afforestation programmes can be undertaken, soil
conservation measures and all that We thought that there
are certain villages which have been devasted by floods and
where the whole things may have to be re-built, there
could be some kind of disciplined force. They can do a lot
of good work. Most probably, 70 to 80 per cent of such
werks will be in the rural areas. So far as our Ministry
and Department of Rural Development are concerned, we
are very much interested in the scheme. We are very
much interested in working out the details.”

‘The problem of Residual Labour

3.41. In this connection attention may also be drawn to the obser-
vations of Review Committee on Pilot Intensive Rural Employment
Project (PIREP) in their Report submitted in August, 1977. That
Committee said:—

“It is almost certain that even after or while all these measures
(for generating employment) are adopted, there would be
& sizeable number of persons without any source of
emplovment or adequate income. Many of these with
meagre or no resource base would be willing to migr?ta
provided reasonable base would be given of long duration
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employment. For them, large scale public works, such:

as land reclamation projects, could be an appropriate source
of employment.”

3.42. When asked to comment the representative of the Depart-
ment of Rural Development stated during evidence:—

“We hsve emphasised in our IRD documents that labour mobi-
lisation should be one of the important programmes. After
all the sectors are exhausted—agriculture, crop and animal
husbandry, rural industries and tertiary sector, it is quite
possibie that a large labour force may remain who are not
able to get absorbed in all these putting together in spite of
multiple cropping, animal husbandry and other subsidiary
occupation. There are certain chronic areas where labour
force is so large that they may not be absorbed. They can
be tied up with any kind of infrastructure programme if
National High Way is coming, if there is irrigation pro-
gramme, in school buildings, brick manufacturing. But
what still remains. there will have to be an organised
attempt made to take them to those areas who are suffer-
1ng due to scarcitv of labour.

Certain amenities will have to be provided where major irriga-
tion projects are finding it difficult to get labour. They
will have to organise labour camps where certain mini-
mum reasonable facilities will have to be given to enable
them to stay in the camps.”

3.43. The Committee have observed in the previous Chapter that
the time hag mow come when right of every citizen to work
promised under Article 41 of the Constitution should be recognised.
The Committee are glad to note that the Employment Guarantee
Scheme of Maharashtra is a step in this direction. The Committee
feel that the Maharashtra Employment Guarantee Scheme has been
successful in achieving its main objectives of providing gainful and
productive employment to unskilled workers who need work and
are prepared to do manual labour but cannot find it on their own.
The scheme has also been able to create productive assets. The
Committee cdo not share the view often expressed that it is only a
palliative and an insurance against starvation. The Committee are of
the view that the scheme is an insurance against unemployment. The
Committee commend this scheme for adoption in all other States as
early as possible.
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3.44. The Committee have studied the working of the Employ-
ment Guarantee Scheme on the spot. They are of the opinion that
the success of this scheme depends on the ready availability of shelf
of schemes at District and Panchayat Samiti levels so that the works
can be selected to suit the number of workers reporting for work
and time lag between the demand and commencement of work
avoided. The Committee feel that the blue prints of works which
required to he prepared under the scheme should be up-dated from
time to time. It would also he necessary to prepare manpower bud-
gets (o covcr the same area as covered by the blue prints of works.
The blue prints and the manpower budgets will together comprise
the total format of employment, human resources and work planning
and also constitute a careful exercise in multilevel planning on the
bas’s of area dcvelopment. The Committee would also suggest that
the works selected under the scheme should be integrated with the
comprehensive district development plans.

3.45. It was hrought to the notice of the Committee that a satura-
tion point may one day be reached under the Employmen: Guarantee
Scheme when there may be no work left in the district to be taken
up under the Employment Guarantee Scheme. But the Committee
have been assured that the nature of works which have been taken
up under the scheme are of productive nature and after their comple-
tion they are expected to lead to greater activity in the agriculture
sector thus providing more opportunities to the workers to work in
the fields. However, to forestall such a situation, the Committce
would recommend that action should be taken for integration of the
short term programmes under E.G.S. with the schemes envisaged
under the Integrated Rural Development programme.

3.46. The Committee are informed that at certain places works
taken up under the E.G.S. have remained incomplete for want of
labour attendance. A study Group of the Committee were also told
during their visit to work-sites in Maharashtra that the number of
workers reporting for work was at times much less than the number
registered under the scheme. The Committee would suggest that a
sample survey be made to analyse the reasons for the lack of ade-
quate response on the part of registered workers and the results of
the survey kept in mind while drawing up new work programmes.

3.47. The Antyodaya Programme of Rajasthan, in the opinion of
the Committee, is a laudable concept aiming at uplift of the poorest
of the poor. Beginning with five families identified to be poorest in
a village, the programme aims at reaching gradually about 6 lakh
families in a 5 year period and hopeg to achieve the target of cover-
ing all the eligible rural families in the State in the ten year period.
The Cemmittee are glad to note that the scheme has been taken in
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the spirit of a special drive and out of 1.60 lakh families selected,
1.24 lakhs families had received benefits under the scheme during
the first year (1977-78). The Committee feel that the Antyodaya—
which means upliftment of the last man—has tremendous potential
to eradicate poverty and unemployment. The Committee cannot
too strongly commend this scheme to be extended to all other States
speedily.

348 The Committee have been informed that the Programme
Evaluation Organisation of the Planning Commission has made a
quick concurrent evaluation of the working of the Antyodaya pro-
gramme in Rajasthan. Some of the more important suggestions/
-observations by the Plan Evaluation Organisation are as follows:—

(1) There is an urgent need to have a well-defined machisery
for implementation and follow-up of the programme.
Strengthening of extension agency has also to be
ensured.

(2) Land allotment is done out of surplus land which was
usually waste and unreclaimed. Therefore, land allotment
should invariably be allowed by the loan assistance for
land improvement Food-for-work scheme could be
fruitfully implemented in such cases, including construc-
tion of minor irrigation works

(3) There is alsp need to introduce the scheme for “Risk
Fund” on the liney of SFDA Programme. This would
encourage the financial institutions te advance loans to
the beneficiaries liberally.

(4) Credit facilities to enable the beneficiaries of the pro-
gramme to meet their emerging consumption requirements
like medical care during sickness etec. should be provided
Otherwise in case of those schemey where the flow of
income is not immediate there is a danger of their mor-
tgaging the movable and immovable property given to
them as a part of the programme

(5) For eflective economic activity of the identified families
loan amount should he adequate to cover the cost of full
unit of the benefit item as otherwise the retuvrn from un-
economic units would not be able to cover the instalment
for repayment.

(8) Imsurance of cattle and bovine stock provided under the
benefit programme iy essentis!: the rates of premium
might he brought st par with the rates applicable to the
beneficiaries of SFDA
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(7) The beneficiaries had complained that the rate of interest
charged by the Commercial Bank; under differential rate
of interest was 4 per cent whereas it was 13 per cent and
later revised to 10 per cent by the Cooperatives.

(8) The flow of bemefits, ie., actual bans disbursed after the
actual number of families were identified needs to be

accelerated so that not only the identification of the fami-
lies but the flow of benefits is also faster.

(9) Technical know-how in management, production and mar-
keting should be provided to the Antyodaya families. The
identified families who possibly had low motivation and
low assets were disbursed to them This is not satisfactory
and the extension agencies as well as the technical per-
sonnel, particularly in the field of cottage industries etc.,
should assist them immediately so that the programme
uchieves the desired objective of building assets and en-

abling the poorest of the poor families to cross the poverty
live.

There is urgent need to dovetail such special programmes with
area planaing in order that whatever new arrangements
outside the programmes are required as for example,

marketing of wool or hand spun cotton, these are provided
for in the area plans.

(10) There should be necessary supportive secretariat/direc-
torate assistance at the State level to implement this pro-
gramme.

(11) It would be very desirable to have a regular system of
concurvent evaluation of the working of the schemes.
The responsibility for the monitoring and evaluation might

be undertaken by a separate Directorate at the State
level

349 The Committee would like that the Government bring these
suggestions and the findings of the Study Group of the Committee
(Para 318) to the notice of all the States where Antyodaya Scheme
i« in operation so that they can alsg benefit from these suggestions

and are able to achieve bettor results from the implementation of
the <cheme
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3.50. The Committee note that while Employment Guarantee
Scheme of Maharashtra is a sort oi guarantee against unemployment,
the wages paid under the scheme are barely enough for a worker'’s
subsistence and will not be adequate to help him come up in life.
Similarly the Committee also note that while the Antyodaya
Scheme will surely help the poorest of the poor, those faniilies who
are not covered in the earlier rounds, will have to wait too long for
their turn. The Committee feel that while both the schemes are
good, either of them by itself will wot be able to solve the problems
of poverty and unemployment in a ghort span of time. In the Com-
mittee’s opinion, the Employment Guarantee Scheme of Maharashtra
should be supplemented by Antyodaya scheme to encourage the
unemployed people to take to self-employment and improve their
standard of living; and the Antyodaya scheme should be supplemented
by Employment Guarantee Scheme to take care of those poor and
unemployed families who may not be fortunate enough to be selec-
ted for assistance im early rounds.

3.51. The Food for Work Prorramme is another employment
generating programme which has been taken up by the Central and
State Governments with full vigour. The majority of States have
already joined the programme. The results are also encouraging as
the scheme has been able to provide employment, create assets, en-
sure minimum nutritional standards and maintaining price level of
the food grains particularly in the imterior areas.

3.52. The Committee welcome this programme and would like it
to be continued. The Committee would also like the Government
to keep a8 watch on the types of works executed under the “Food
for Work” programme to ensure that only such programmes are
taken up as lead to the construction of durable assets of productive
and essential nature which will not only form part of the Area Plan
but also creste further employment in future and result in greater
production.

3.53. The Committee note that Government have at present uader
consideration a proposal put forward by the Minister of Industry for
crcating a National Reconstruction Army consisting of ome miTlon
persons with a view to tackle the problem of unemplovment on a
“war footing.” The Department of Rural Development has wel-
comed the proposal. Such an erganisation can play an imporiant
role in organiting a disciplined and trained labour force which could
take up public works of utility such as irrigation works, embank-
ments, development of ravise areas, sfforestation programmes, soil
conservation flood prevention and flood control werks etc.
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3.54. The Committee welcome the proposal of creating a National
Reconstruction Army. The Committee feel that the proposed
National Reconstruction Army should not be viewed only as a
labour force or an ad hoc solution to the problem of unemployment,
which it, no doubt, will solve to an extent. The Committee visua-
lises it as a well-organised task force consisting of qualified, trained
and disciplined workers whicly can be deployed to undertake on
priority basis, projects of national reconstruction at any place in the
country. It can be powerlul instrument in the hands of Govern-
ment to render help at the time of natural calamities. The Com-
mittee would suggest that an organisation on the proposed lines may
be set up, to start with, on a modest scale and gradually build up
in the light of experience.

3.55. It is too well known that there are water and other matural
resources in various parts of the country which have not been fully
harnessed so far. Also there are large groups of unemployed and
under-employed labour force in various parts of the country, who
seek work but are unable to get it The Committee feel that if
suitable schemes are formulated to deploy umemployed labour force
on unharnessed natural resources, not only will the natural resources
be harnessed for the economic development of the country but the
unemployment situation will alsg ease to a comsiderable extent. The
difidence of the unemploved labour force to go to work on far off
projects can be overcome by providing incentives like better work-
ing conditions at work sites, better health care, even better wages
The Committee would like to suggest that, to start with, a scheme
-of this mature may be drawn up and tried on an experimental basis
and further action taken in the light of the results.



CHAPTER IV
AGRICULTURE & EMPLOYMENT

A. Shift from Agriculture

4.1. Out of the total labour force of the order of 266 millions as
in March 1978 and overwhelmingly large part i.e. about 192 million
find employment in agriculture and as the Draft Plan says “it is a
historically unique fact that over the last six decennial consuses,
inspite of the impressive development of large scale manufacturing
and infrastructure sectors, the share of agriculture in the work
force has not d‘minished at all. It was 73 per cent in 192], T3 per
cent in 1961 and 73.8 per cent in 1971. The figure for 1971 {5 in fact
414 slightly higher than for 1961. In almost all the countries economic
development is associated with significant decrease in this share.
Even during the decade 1966-73, the share declined in 13 Asian Coun-
tries. But in India fairly rapid growth in non-agricultural sectors
in last 25 years of planned development has completely failed tv make
anv noticeable impact on the industrial distribution of the work force.
The share of mining and manufacturing has stuck around 9 to 10
nercent and the share of tertiary sectors around 16—18 percent for
five decades. The inference is clear; Employment growth in these
sectors has been insufficient to absorb an increasing proportion of
labour force...”

42 1t has been stated by a statesman expert that the ultimate
solution of economic problem not only of the agricultural labourers
but also of tens of millions of other poor or unemployed or under-
emploved in the countrv will depend mainly on increased agricul-
tural production aspart from the mental attitudes of the people. He
therefore, holds the view that conditiong have now to be so created
that all those people who are unemployed and under-employed in-
cluding agricultural labourers and the very smal] farmers (as also
the educated . nemployed) are attracted to the cottage and small
scale industrics wnd other small non-agricultural enterprises “except
which there is decidedly no solution of malady at all."

43. According to the Draft Plan though a drastic shift in the
distribution of the work force away from sgriculture is normal and
desirable, it is not likely to materialise in India in the near future.
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4.4. Stressing the need to shift the dependence from land to
avenues outside land, another stateman expert stated during evidence
before the Committee that:

“T now stress that the problem of poverty in rural areas cannot
) be solved by making people dependent on land alone, be-
cause population there is increasing. The availability of
land is limited. So, increase in productivity on land aione
and making land available equitably among all the persons,
is rot going to solve that problem. It does not mean that
there should not be an equitable distribution of wealth or
assets within the rural community. But unemployment
and poverty cannot be solved by provxdmg opportunities
on land alone.”

4.3. Expressing his views on the capacity of land to maintain 70
percent of the population another expert stated during evidence be-
fore the Committee as follows:

“So many people cannot depend on land. 70 percent cannot be
fed by land. It was not fed in the middle ages. Some of
them will have to be shifted and that will depend on
industrialisation. If there is tempo of industrialisation then
certainlvy certain percentage can be shifted. According
to an ILO study by 1985 no agricultural activities could
create in the developing countries additional employment
for about 60 percent of the increase in the total labour
force. So, about 60 percent may be shifted to some other
occupation but 40 per cent additional force will have to
depend on land. That is not available. What can be done
for them ... In this country, the question is whether we
will continue this sort of occupational pattern. This is
absurd. No developing country can grow in a modern way
by retaining this occupational pattern where 70 percent
people have to depend on agriculture and 30 percent on
cther activities. It is not possible. It has to be changed.
In what way can you change it? That is the excercise
which is to be done in the Planning Commission. They
have not given thought to this aspect. That {s my com-
plaint. . Arart from it our major planning task now
ix how to remove the imbalance in the occupational pat-
tern.  But that is not even consciously tried by the Plan-
niny Commizsion. If Planning Comm’ssion can make a
study how after 10 yvears or 5 years 3 new occupational
na'tern v-ill evolve, 1 think, that will be a good exercise.
But I am afraid that has not been done as yet.”
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16. Stressing the need for lvoking for solutions outside agriculture,

‘ihe representative of the Depariment of Agri.ulture stated durng
evidence:

“I do not think that the land distribution programme can pro-
vide an abiding solution to rural unemployment. This is
because of certain basic facts. The net sown area in India
has been fluctuating between 138 and 142 million hectares
for the last eight to nine years. It is well known that the
possibility of increment to arable land in th's country is
extremely limited. At the same time, the size of the work
force in agriculture has remained constant at around 72
percent of the total work force for the last 50 years or so.
Bu¢, while the rercentage has been constant, the total
number hac increased. In 1921 the size ¢f the agricultural
labour force was around 82 million while in 1971, it has
increased to about 167.3 million in other words, the numeri-
cal strength of agricultural labourers had almost doubled.
An estimate of 1978 puts this population at about 192.43
mllirn, and the per-entage remains at 72.5 percent. There
is a limit to which the static arable area can absorb in-
crements to the work force. We shall, therefore, have to
the work force. We shall, therefore, have to look for solu-
tions outside agriculture.”

4.7. When asked if anv studv had been made to determine the

maximum number of peorle that can be economically settled on
land in India, it wag stated in a note furnished to the Committee that
it is not possible to determine the maximum capacity of land to
sbsorb pesnle as agricultural technology ‘s not static. With the ex-
pansion of irriration and improvement in inputs the capacity of the
agricultural sector to productively employ labour time will increase
consideratlv.

48 The representative of the Ministry of Agriculture stated
during ¢-idsn-~e that:

“No su-h studv has been made. Perhaps the reason is the
feeling that practicslly the entire arable area with margi-
nal exrentions has been brought under cult'vation and the
future increment of ares will be only marginal.”

4.9. The representative of the Planning Commission also stated
that no such studv had been made

4.10. In ‘his connectinn the National Commission on Agriculture
has in its Report (1976) stated that:

“It will be seen that against the increase of 1113 million persons
in the total rural 1abour force in 2001 AD, expansion ia



the various agricultural programmes is likely to generate
employment opportunities for about 52 million persons.
The figures of additional employment opportunities as
alrcady indicated represent only broad estimates and set
out the broad parametres of the problem as viewed in a
long-term perspective..... The most important conclusion
from this analysis is that more than half of the additional
increase in the total rural labour force by 2001 AD will
have to be provided employment in the non-agricultural
rural sectors. This fact will have to be dulv weighed in
any cirategy for rural employment planning.”

(Para 58-4-38, Report 1976)

4.11. The Committee note that out of the total labour force of the
order of 265 millions overwhelmingly large part ie. about 192 mil-
lions are at prescnt employed in agriculture. In spite of large scale
development in manufacturing and infrastructure sectors, the share
of agriculture in the work force has not diminished at all. While
the percentage of the agricultural labour force to the total labour
force has remained static around 73 per cent during the last three
decennial censuses. in numerical strength it has doubled from 82

rillions in 1921 to sbout 167 millions in 1971 and hes risem to 192
aillions in 1978.

*12. The Committee are informed that no study has been made so
far 1+ detcrmine the maximum number of work force that can be
cconomically settled on land The Committee feel that an exercise to
determine broadly the maximum number of persons that cas be ab-
sorbed by agriculture in the long run is overdue and should be under-
taken without loss of time Without thi; information, it would be
dificult for the Planning Commissioa and Government to formulate
re listic policies and programmes for a balanced growth of agricul-
tural and non-agricultural sectors in rural areas.

4.13. The Committee note that the Draft Plan (1978—83) recognises
the need for <uch a shift but does not comsider it likely to materialise
in the nea- future. The National Commission on Agriculture (1976)
estimated that against the increase of 1113 million persons in the
total -nral labour force in 2001 AD, expansion in the various .agriml‘
tural programmes s likely to generate employment opportunities for
about 52 million persons. which means that more than half of the
Wncrease in the total rural labour force will bave to be provided em-
rloyment in the non-agricultural rural sectors.

7 LS.-5
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414. As the net sown area in India has been fluctuating between
138 and 142 million hectares for the last 8-9 years and as the possibi-
Lty of incremeat to arable land is extremely limited, at best, only
marginal, there is a limit upto which the static arable area can
absorb increments to the work force. In the Committee’s opinion,
a drastic shift of labour force from agriculture to non-agricultural
activities is not only desirable but imperative and this shift must be
brought about by a determined shift in the policies and programmes
of the Government. The Committee would like that the Planning
Commission and the Government should devise special rural em-
ployment programmes to bring about this much needed shift of rural
labour force from agriculture to now-agricultural activities and
strive to remove the imbalance in the occupational pattern of the
Iabour force in rural sector.

B. Estimates of Employment opportunities in rural sector

4.15. The Draft Plan (1978—83) envisages creation of additional
employment cpportunities for 49.3 million man-vears. out of which
employment opportunities of the order of 22.8 million map-years are
likely to be in the Agriculture and allied sectors during the plan
period 1978-83.

4.16. An expert stated during evidence before the Coinmittee in
this regard:

“My main thrust .s not that the policies are wrong but that too
much result is claimed from them without adequate study.
The policies and programmes will now create some em-
plovment but without adequate study of how much em-
plovment, where and at what levels. Big hopes have been
given to the public and 1 have questioned those b:g hopes.
In fact I have specifically invited the Planning Commission
to make known to the public the norms. the coeflicients, the
criteria on which they have arrived at these corclusions.”

4.17. The Committee wanted to know the quantum of employment
intended t be created during cach of the five vears of the plan period
1978—83 riz. in each of the sub-seclors like, Agriculture, Irrigation
and flocd control, Rural roads, Rural wite: supply etc

4.18. Tne Ministrv stated in a note submitted to the Committee
that the est mates of employment expected to be created in the Plan
1978-83 are not available separately for rursl areas and are only
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available for broad sectors. These are presented in Table 4.18 of the
Draft Plan 1978—83 at page 103 and are reproduced below:

Sectoral Employment Generation 1978—83
(Input-output Model)

Nameof the Sector Estimated Employ - Increase Share of-
ment® (Million) Sector in
(Millions) total Emip
loyment
1977-78 198283 %) in
1982-83

() (2) (3) (¢ (s)
Agricultur e, . . . ) 99°213 121-981 22° 768 56- 387
1.1 Pady . . . . . . 16- 129 19°019 2°892 4" 792
1.2 Wheat . . . | . 6150 77413 1-263 3 427
1.3 Jowwr .. 4436 4257 - 321 2199
1.4 Bajra . . . . . ] 2°2%7 2-698 0" 441 1 247
1.5 Other crregdby | . . ; . 4336 4 134/—) o192 1-911
1.6 Puless . . . . . 3 408 4192 o- 784 1-938
1.7 Sugar Cane . . . 2-830 3-276 0" 446 1514
1.8 Jute . . . . . 0740 0" 94! 0201 0" 435
i.g Cotton | . . . 1-972 2°439 o 467 1127
1.t0 Plaoation . . ., 4°467 5 722 0758 2 414
i.11 Other Crope . . 13°374 157335 3-161 7-643
112 Other agricultural srcton . . 39136 si-33%  12.229 23°739

e M AN KT R e b A PR B N e s e it e

Figures are given for aggregated sectors on the basis of primary
calculations for the 89 input-output Sectors model

*Equivalent full-time person years. The concept and. the u}:thod
of estimation of the jJabour co-efiicient used will be explained in a
lechnical paper. 3

-

%The actual achievement at the uwn|od ul Palexipuy S ‘gL-Li61 JO PuUI
2 of this table, is estimated at 99213 million pepers—yesrs.

419. The Committee have also been informed in a written note
that no vearly targets of employment have been fixed. About the
actual achievement at the end of 1978-79 also it has been stated by
the Planning Commission (January 1979) that the actual data on
employment generation is not yet available.



4.20. During evidence the representative stated in this connec-
tion that:—

“Even this 49 million which we expect to generate over the
plan period, is not regarded as a target; it is only an ex-
pectation. If the investment pattern, output pattern,
investment in the plan materialise, we expect that an
additional 49 million years of employment would be gene-
rated. Now, we do not have any yearly targets for this
purpose, and the information available for the measure-
ment of employment from year to year is also rather
meagre. We do not yet have information even in respect
of organised sector for 1978-79.”

421. The Committee also wanted to know the investment em-
ployment norms whica have been used for arriving at those esti-
mates under each sub-sector and whether the reliability of these
norms had been tested on investments made in earlier plans and
actual emplovment created by the investments made in various
schemes. The Committee have been informed during evidence that
there has been a major change in regard to the narms in the Sixth
Plan as compared with previous plans. The representative of the
Planning Commission stated:

“In the previous plans we used to estimate the employment
gZenerated in terms of investment made. In this plan, we
have switched over the labour output ratios i.e. we are
estimating the employment in terms of output expected
in various sectors and it is not related to the investments.
These co-officients have been derived on the basis of past
data in regard to output and employment. Since they
are actually based on past data, the question of testing
does not arise.”

4272 It was cxplained to the Committee further during evidence
that while additional employment to be generated in agriculture
was about 23 million man-—vears and this was related to the addi-
tional output ~xpected in labour, it has not been worked out as to
how much of this would come from various schemes or inputs lik*
land, irrigation seeds and fertilizers.

423 The representative of Planning Commission stated that

efforts were being made to find out the employment component on
acenunt of various inputs.
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He further added:—

“This question of estimation of employment was discussed in
a semunar by the Planning Commission with eminent eco-
nomists and other research workers in the field, and on
the basis of their recommendations we are looking afresh
into this problem of output levels. Our earlier estimates
based upon the available information at that time
indicated an increase of 49.3 million person years.”

4.24. He informed the Committee that the revised estimates were
still being worked out.

4.25. The Committee note that the Draft Plan, 1978—83, on

creation of additional employment opportunities for 49.3 mil-
lion man-years, out of which 228 million man-years are

likely to be in the agriculture and allied sectors during the plan
period 1978—83. The Committee are surprised to note that though
overall figures of additional employment stated above, have been
worked out by the Planning Commission, they have no idea about
the estimates of employment expected to be created under each
programme like agriculture, irrigation, fertilisers, rural roads, etc.,
nor have they worked out yearly targets of additional employment
to be created during the plan period. The Committee are informed
that efforts are being made to find out the employment component
on account of various inputs like land, irrigation, seeds and ferti-
lisers. The Committee feel that unless figures of additional em-
ployment expected to be created programme-wise and year-wise are
worked out, it will be difficult for the Planning Commission or the
Government to monitor the progress in the creation of additional
employment and they would not be able to know the areas where
short-falls have taken place and reasons for the shortfalls. The
Commiittee, therefore, suggest that for the success of the program-
me of creating additional employment, the Planning Commission/
Government should work out targets of additional employment.
programme-wise and year-wise, compare the achievements with
these targets periodically and take corrective steps to remedy short-
falls wherever noticed at the earliest opportunity.

426 The Committee are surprised to know that even the 483
million man-years which are estimated to be generated over the
plan period, are not a target but are only an expectation. It is re-
grettable that the Planning Commission and the Government have
not yet done any serious exercise to spell out the precise obhjectives
to be achieved .ln the field of employment gencration during the
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plan period. The Committee feel that unless firm targets of addi-
tional employment opportunities are lmid down, sector-wise and
year-wise, the implementing agencies cannot be held accountable for
the fulfilment of the roles assigned to them. This is a flaw in the
draft plan which should be rectified.

C. Employment in Irrigation

4.27. Discussing the effect of irrigation on employment genera-
tion it was stated by the National Commission on Agriculture in its
Report (1976) that on the introduction of irrigation in an area the
labour requirement for irrigated crop husbandry becomes substan-
tially more than that needed for dry farming. Additional labour
becomes necessary for irrigating the crop, better field preparation,
more extensive weeding operations, application of fertilizers and
pesticides and for harvesting the increased produce. Also the crop-
ped area increased because multiple cropping increases with irriga-
tion.

428. The draft Sixth Plan envisages 17 million hectares of addi-
tional irrigation—8 million hectares through major and medium
surface irrigation projects, 7 million hectares from ground water
irrigation and 2 million hectares from other minor sources of irriga-
tion—during the next five years (1978—83). These figures are. how-
ever, not final as the Planning Commission are stated to be still
having discussions on the States Five Year Plan (1978—83) and
Annual Plan (1979-80) and there could be some changes in the figures
of the targetted additional irrigation potential when the Sixth Plan
is finalised.

429 The Committee wanted to know the year-wise targets set
for achieveing irrigation potential during the Plan period 1978—83.
Stating the position regarding minor irrigation the representative
of the Department of Agriculture stated during evidence that:

“So far we have the target only for this year (1978-79). Next
year target is not yet finalised”™.

4.30. Regarding targets for creating irrigation potential in major
and medium projects the Committee were informed during evidence
that:

“On the major and medium irrigation sector, the provisional
target for the Plan period 1978—83 ig 8 million hectares.
Now, we have had detailed discussions with the State
Governments and the Planning Commission has vet to
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finalise the figures and all that. But we are very hopeful
and we will stick to the targets. But yearwise target has
not been fixed. Only for the year (1977-7C) the achieve-
ment is of the order of 1.35 million hactares. For the
year 1978-79 we are now in the process of finalisation.

But the target for the five-year period is 8 million hectares.
That @ based on various projects”.

431. The Committee wanted to know the employment potential
expected to be created by additional irrigation during the Sixth
Plan period. The Committee have been informed in a written note
that employment generation on the construction of major and
medium irrigation projects is expected to rise from the 1.8 million
(average) in 1977-78 to 4 million (average) by the end of the Sixth
Plan i.e. in 1982-83, provided it is possible to have a Plan of the
size of investmont of the order of Rs. 7250 crores.

4.32. The Committee wanted to know as to how many jobs would
be of permanent nature and would survive the construction phases.
The Committee have been informed that the permanent jobs created
by major and medium irrigation will be restricted to the requirement
of maintenance and operation of the projects. It has been stated that
norms in this regard have not been evolved since the operation and
maintenance activity will vary from structure to structure depend-
ing on the type, size, material of construction, canal headworks ete.
The requirement of staff for the maintenance and operation works

is not expected to exceed 5 per cent of the number engaged on the
construction work.

433. An ¢minent economist expressing his views on the poten-

tial of irrigation in generating employment, stated during evidence
that:

“The cxpectation is of the order of 22 million additional em-
ployment in agriculture. I say this subject to correction.
If 1 get 17 million hectares of additional irrigation, we
can certainly employ more persons on that and there is
no problem on that. .. ...

I do not se¢ any difficulty in having 22 million additional em-
ployment in agriculture. And this 22 mulion additional
employment in agriculture is of a permanent nature.”

4.34. Regardirg the potential of minor irrigation for generating
employment the representative of the Department of Agriculture
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confirmed the expert view above in the following words (February,
1979):

“So far as my knowledge goes about the all Irdia condition,
the cost of minor irrigation comes to 6000 rupees per
hectare on the average. This is the initial investment.
We have under the minor irrigation different types of
schemes,—tubewell, tanks, diversionary schemes, lift irri-
gation, and so on. On these schemes it is roughly assess-
ed that on the average about 45 per cent is accounted for
by labour and the rest by materials inciuding pipe,
cement bricks, and so on and so forth. So 45 per cent is
the lahour cost. If we have 45 per cent of Rs. 6000 it
comes to Rs. 2700 per hectare. This is the component of
the labour cost. 1f we take Rs. 6 as the daily wage the
labour component comes to 450 man days. For additional
one hectare we would emply 450 man days of labour. In
other words one and a half person per hectare would be
additionally employed per annum (throughout thg year)
We have a target of bringing 1.45 million hectares during
the current year (1978-79). It may increase from 1.45 to
1.6, 1.8, 2 and 2.2 or something like that in the subsequent
years. 1.45 is the current figure and this means an ad-
ditionelity of about 3 lakh hectares over the figures of the
previous year. In future also about 2 to 3 lakhs additional
hectares are likely to be created during the year. We
can work out the additional labour potential likely to be
generated on the basis of 1§ persons per hectare. This
will be the measure of additional employment created.”

The representative added:—

“This is a temporary phase. In addition, tf the irrigation
potential is created, labour also gets permancntly employ-
ed in additional agricultural activities generated from
irrigation. Here I would agree with the expert who said
that one man is employed almost all the year round for
every hectare of additional irrigation potential created.
So this is the employment of a permanent naturc. It will
create an additional employment potential every year™

435. In regard to major and medium irrigation also, agreeing
with the view thst employment potential at the rate of one person
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per hectare can he created, the representative of the Department of
Irrigation stated (February, 1979):—

“Coming 1o the employment aspect of these major and medium
projects, the employment position at present is of the
order cf 2 million in construction works. This year (1978-
79) we are spending about Rs. 1040 crores and according
to the information we are getting from the various pro-
ject authorities and the State Governments, on construc-
tion activities alone, with an investment ol the order of
Rs. 1040/- crores the employment is of tnhe order of 2 mil-
lion. In the final year of the Plan in 1982-83, the invest-
ment is expected to be gradually stepped up and'to go ug
to about Rs. 2,000 crores. If that happens then the em-
ployment is expected to go up to about 4 millions. That
is, we can say hopefully that the additional employment
potential, after investment on major and medium pro-
jects during this Plan period, will be a little over 2 mil-
lions. Works on the 8 million hectares wiil generate
roughly about 7.25 lakh permanent jobs for maintenance
of dams, canal svstems etc. But at the same time, there
will be really a fillip to the employment potent:al ir. major
and medium irrigation activities becguse there is a lot of
land levelling, land shaping work, etc. Here also, the
Department of Irrigation would be inclined to agree with
the experts who have estimated that this wiil generate
about eight million jobs. This is the norm that we are
accepting in regard to employment aspect”.

Yearly targets

4.36. The Commitlee wanted to know the measures taken to en-
sure that the targetited irrigation potential is achieved from year to

year. In regard to minor irngation the representative of the De-
partment of Irrigation stated that:

"1 would say that the first requirement is the finance. We
are trying our best to secure the required amount of finan-
ctal provisions for minor irmgation programmes. We have
to do more during the next vear. We are not vet sure
about that. We required about Rs. 1600 crores under
public sector provision for the five-vear period. We do
not know what we will get for the next year. But we
will try o make up for whatever the deficiency in the
initial years. in the later years”.
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The representative added: —

“Then the next important source is the investment in the
financial fosututions like the banks, co-operative banks,
the Land Dcvelopment Bank, commercial banks and the
A.RD.C. During the current plan we may requre about
Rs. 2000 crores. This may have to be stepped up care-
fully and put on the minor irrigation side and the Rural
Development Department is also taking possible raea-
sures in organising drives for recoveries, organising spe-
cial camps for large-scale clearance of loan applications
and all these measures are being taken”.

“fhe third important factor of minor irrigation is rural elec-
trification because electricity can be made available for
urigation purposes at a substantially cheaper rate. In
this connection, I would submit that power supply is not
yet under our control. Power supply position in two or
three States particularly in U.P. and Bihar is not satisfac-
tory. But all efforts are being made to step up the
tempo.”

Stating the measure taken to ensure that the Plan targets in
respect of major and medium irrigation projects are aciheved, the
representative stated:

“Now. coming to the aspect of measures taken for ensuring to
achieve those targets, the first step in the major and
melium sectors is the preparation of detailed programme
of works for each project and particularly for the major
projects—for dam, canal, the distribution system. etc.
Then the next step is the question of working out the
requirements of men, machinery and scarce materials
like steel. cement etc. We have set up in the Central
Water Power Commission a very elaborate arrangement
for monitoring of all major and medium projects and we
have received periodical reports”.

“The other question is about the adequacy of furds. There s
always a need for additional funds. One of the steps
taken to ensure that the targets are achieved is the perio-
dica] review for the projects and after the detailed dis-
cussions with the State Finance Department and others
which ever plans need some additional funds, we take
steps to ensure that they get those funds. In this, the
Department of Irrigation by and large succeeded.”
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4.37. The representative stated that with the steps undertaken,
and, also with our requesting the State Governments to intimate
similar steps for monitoring at the state and project levels, the
targets set for 1978—83 Plan period would be achieved, by and large.

Minor irrigations

438. An eminent economist expressed the view before the Com-
mittee that next to land distribution the highest priority ought to
be given to minor irrigation and not major irrigation which
could help increasing employment a great deal. But while empha-

sis was laid on minor irrigation it to be seen how much it was
oriented towards small man.

4.39. In this connection, the Ministry have stated that the follow-
ing measures have been taken or are proposed to be taken to ensure

that the benefit of the minor irrigation programmes reach the small
farmers and the weaker sections of the people:

(1) The tubewells and other irrigation works are being
taken in the public sector in areas where there is a
preponderance of small farmers. The programme of
Public Sector projects is being intensified

(2) Group loaning to small farmers who combined to own
and operate a well/tubewell/pump set is being encourag-
ed through higher quantum of subsidy. Normally,
subsidy for small and marginal farmers is available at
25 per cent and 33 1 3 per cent of the cost of individual
structure. In this case of community works. it is given
at 50 per cent of the cost of the individual structure.

(3) The scheme of individual boring operated by common-
ly hired pumpset on group basis. which the ORDC has
since agreed to finance is being encouraged to the
maximum extent possible.

(4) Now the facility of the subsidy at rates mentioned in
item (2) above has been made admissible for small and
marginal farmers in all the areas including those that
lie outside of the special Central Sector programimes
such as SFDA. DPAP, CAD. IRD etc.
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(5) In case of tribal areas, there is a specia] component in
the State Plan, Central assistance is also provided for
these areas. Provision for subsidy has also been made
and proposed to be made more liberal in the tribal
areas in order to promote private minor irrigation
works.

(6) Now in case of Scheduled Caste population, the States
are being persuaded to identify Schedule Caste popula-
tion and earmark separate allocation for them under
the State Plan.

Regarding potential likely to be utilised by small farmers and
weaker sections of the people, there is no assessment available at
present.

4.40. The Draft Sixth Plan envisages 17 million bhectares of ad-
ditional irrigation—8 million hectares through major and medium
surface irrigation projects, 7 million hectares from ground-water
irrigation and 2 million hectares from other minor sources of irri-
gation—during the 5 year period. The Committee have been assured
during evidence by the non-official as well as official experts that
irrigation has the potential of creating employment almost at the
rate of one to one-and-a half persoms for every additional hectare of
irrigation. Thus irrigation has the potential of genmerating overall
employment of permanent nature for 17—22 million persons. The
Committee find these projections encouraging. If full achievements

re made in this secter the overall targets of 23 million man-years
in the agricultural sector will be well within reach.

4.11. The Committee note that the target of 17 million hectares
of zdcitional irrigation is still only provisional ay the detailed dis-
cus.ions with the State Governments in this regard are still going on.
It i. disappointing to note that, even after one year of the commence-
ment of the Plan period. the yearwise targets have not so far been
finalised. Though the target im respect of minor irrigation was
worked out for 1978-79, for major and medium irrigation, even the
tare: for 1978-79 was not available till February, 1879, Unless,
vearwise targets are laid down, it will not be practicable for Gov-
ernment to monitor the progress and ensure the implementation of
the irrigation schemes on schedule The Committee are of the
opinion that the firm targets for additional irrigation for the Sixth
Plan as a whole as also for each vear of the Plap should be worked
out expeditiously and the progress of the irrigation programmes
ensured according to the targets by setting up monitoring and in-
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formation system and providing timely correctives in accordance
with the rolling plan concept. If thig is not done, the Committee
are afraid, the target of generating an additional employment of 23
millions man-years in agricultural and sllied sectors may suffer a
sethack and the Government may come to kmow of it too late to
provide timely correctives.

142. The Committee are unhappy to note that availability of
adejuate finances for the minor irrigation programmes is not yet
assured. The Department of Irrigation are not aware of the finances
that will be available for these programmes during the next year
let alone the remaining years of the plan. The Committee would
urge the Government to take immediate steps to ensure availability
of adequate finances for the minor irrigation programmes which are
intended to benefit the poorer sections of the rural society more
directly.

443, The Committee have been informed that Government have
yet to tie up the arrangements regarding power supply in rural
areas which constitute. an important factor for achieving irrigation
potent'al in the minor irrigation sector. What has caused concern
to the Committee is that the position in this regard is particularly
unsatisfactory in States like Bihar and U.P. where the unemploy-
ment situation isx very acute. If rural electrification programmes are
not linked with the minor irrigation schemes, the expected develop-
ment in agricultural activities and the consequent increase in em-
ployment potential may not materialise. The Committee suggest
that this matter should be taker up at high level with the Slate
Governments concerned and measures taken to ensure the minor
irrigation schemes do not suffer for want of timely power supply.

4.44 The Committee note that a number of steps have feen taken
to cnsure that the benefit of the minor irrigation progremmes reaches
the small farmers and the weaker cections of the people in the rural
sector  The Committee attach great importance to this sspect of the
matter and would like Government to review the performance of
these measures in the light of experience so far and make them
»x practical ns possible so that the henefits really reach the intended
sectors atl the carliest Saccess for implementation of the measures
taken to benefit the small farmer will ultimately determine the
success of the employment programmes for the rural sector.

445 The Commitiee attach great importance to irrigation pro-
erammes of the Sixth Plan in view of their high employment poten-
tial and would like to he apprised of the steps taken by Government
in pursiance of the aforesaid recommendations.
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D. Agrarian Reforms

4.46. The National Commission on Agriculture in its Report (1976)
on Rural Emplovment has while discussing the effects of agrarian

reforms on the emplovment generation in the rural sector observed
that: 3 LI |

)

“It is well known that security of tenancy rights and elimina-
tion of such practices as share cropping is necessary to
induce tenants to put forth their best and invest in farm
production. Redistribution of land may aiso result in
more employment. However, the full potentialities of
agrarian reforms and security of tenancy ri¢chts can be
realised only if the land reform measures are followed
up Ly steps to provide credit and other requisites and
introduce cooperative organisations for supporting the
activities of the farmers.

447 It has been stated in the draft plan (1978—83) that out of
ahout 2 million he-tareg of land declared surplus hardlv 25 per cent
of the land has been distributed. Only about 1'3rd of the land
distributed has accrued to the members of the Scheduled Castes
and Tribes. The slow progress is attributed to the unsatisfactory
implementation of the ceiling laws. Several States are vet to bring
their tenancy laws n line with national policy with regard to regu-
lation of rent. security of tenure and conferment of ownership
rights. In a number of States. the tenantg and share croppers are
liable to ejectment in exercise of the landlord's indefinite right of
resumption.

448. An’ eminent economist expressing his views on the need for
land reforms stated:

“We know there is a great deal of false reporting. Plan-
ning Commission says that within the next five vears
proper land records will be made. Who is doing it* 1
think we should have proper svstem of land registration
and that can be done through the local community.
Thev know who has land and how much and who has not
got land. Let there be an open meeting. Let them say
that this man has got more land. Let things come in the
open. We have that. I am sure. the total amount of land
available for distribution will not be 4 or five million
hectares which is the present estimated surplus. but it
mayv be 30 or 35 million hectares. Whatever has been
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declared surplus, of that hardly 25 per cent has been re-

distributed. I attach highest priority to land distribu-
tion.”

4.49. Indicating the impact of land reforms measures on em-

ployment generation the representative of the Department of Agri-
culture stated during evidence:

“We must also recognise the fact that a more equitable dis-
tribution of the land resource would be contributory
factor to employment-intensive agriculture. A landless
farmer, if he has his own land, would try to maximise
the use of his own labour and the labour of the members
of his family. There have been several studies both in
India and abroad to indicate that small farms are far
more labour-intensive than larger farms. One of the
salient features of land reforms programmes. is ceiling
laws. These laws limit the size of the holdings and dis-
tribute the surplus land among the landless labourers.
They can be said to have paved the way for more labour
intensive agriculture. This is particularly true in India
where the problem is not so much chronic unemployment
as prolonged periods of unemployment”.

He elucidated his point later as follows:

“.... if ceiling laws are properly implemented they will cer-
tainly generate additional employment. There is no
doubt about this".

4.50. Basing its observations on the Reserve Bank data the draft
Plan savs that as on 31st July. 1977 the estimated surplus area was
onlv 532 million acres the “declared surplus” as 404 million acres.
the area “taken over” by Governments was 2.10 million acres, and
the area actualle distributed was only 129 million acres. Thus the

distributed area remains less than one fourth of the estimated
surplus.

The draft Plan adds:

“The disconcerting fact is that the officiallv estimated surplus
ix a fraction of the ares held in large owmnership holdingms
as estimated from survey data™
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4.51. According to the latest information furnished to the Com-
mittee (January, 1979)., the total area estimated to be surplus is
68.80 lakh acres, the area declared surplus is 44.98 lakh acres, the
area taken possession of is 23.70 lakh acres and the area so far dis-
tributed is only 16.02 lakh acres.

4.52. The representative of the Department of Agriculture stated
during evidence that the policy for distribution of surplus land is
that the surplus land should be distributed among the landless with
particular emphasis on scheduled castes and schedule tribes.

4.53. When rointed out that the process of distribution was slow
the representative stated that the implementation of land reforms
laws was with the State Governments. the Central Government
have been drawing their attention to this tardy progress and urging
them to expedite distribution and taking over of possession. He
informed the Committee that out of 44.97 lakh acres declared sur-
plus the major a-reage belonged to Andhra Pradesh and Gujarat
States. About 1637 lakh acres pertained to Andhra Pradesh where
after the revenue tribunals had declared these areas surplus, a good
deal of it was srid to be covered by litigation. Another factor
which accounted for some delay was that the land may be under
crops and unles- the crop was harvested the State would not take
possession of it. Explaining the grounds of petitions lving with
courts the representative informed the Committee that most of
the ceiling laws declared certain transfers void. Some courts had
ruled saving that most of these transf{ers should have been recognised
bv the revenue officers and not voided. Secondly. the classification
of land had not heen properly made. Unirrigated land had been dec-
lared irrigated.

454 The Commitire have been informed that:

“Chnallenge of decisions in  High Courts, and pendency of
cases in lower Revenue tribunals are the major reasons
for unsstisfactory disposal. As regards the former, cases
have to be cnntested bv the State Governments. The
Committee on LanA Reforms headed by Prof. Rai Krishna
has recnmmended appointment of additiona!l judges
where the opendency of land reform cases is heavy.
This recommendat'on has been commended to State Gov-
ernments  As for other cases, the Union Minister for
Agriculture & Irrigation has written to Chiel Minis-
ters nf States more than once drawing their atten-
tion 1o the unsatisfactory progress in distribution of sur-
plus land and requesting them to take necessary steps
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for affecting an improvement. The Prime Minister has also

addressed them to this effect in a letter dated the 4th
January,K 1979.”

4.55. The Committee have been informed that the Committee
appointed by the Government of India to review the progress ot
land reforms measures in different States has submitted its first
report on November 9, 1978. This report deals with Constitutional
protection for land reform laws and the machinery for quick dispo-

sal of land ref{nrm cases. The main recommendations of the Com-
mittee are as follows: —

(a) All Land Reforms Acts passed by the States assented to
by the President. but not yet included in the Ninth Sche-
dule, and all land reforms laws enacted in future and as-
sented to by the President, should be automatically pre-
sented by the Central Government to Parliament for
inclugion in the Ninth Schedule of the Constitution

(b) The Central Government should immediately move tne

Parliament to delete the Explanation under the Ninth
Schedule with retrospective effect.

(¢) The State Government should be moved to expand High
Court Benches and request Chief Justices to name one
or two Judges to deal exclusively with to dispose of al)
pending land reform cases within a stipulated period.

(d) The number of Judges in High Courts where the pen-

dency of land reform cases is heavy should be suitably
increased.

(¢) Land reform laws of the States should be immediately
amended to provide that all land reforms cases shall be

dealt with bv revenue functionaries alone below the
High Court level.

() The revenue machinery dealing with land reform cases
should be suitably expanded to clear all pending land
reform cases. Efforts should be made to expedite the
disnosal of selected categories of land reform cases by
organizing camp courts.

() The revenue authorities of all States shouild establizh a

time-bound programme for the dispoeal of land reform
rases.
37 .88
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(h) Only one appeal and one revision should be allowed
against the decision of the revenue authorities in land
reform cases.

The Committee have been informed that six out of the eight
recommendations of the Committee ie. (¢) to (h) primarilv con-
cern the State Governments. Copies of the report have heen for-
warded to them. The State Governments are stated to have been
requested that thev mav consider the rcommendations of the Com-
mittee and take appropriate actien. Tt has been stated that the
Government are examining the report and trvine to reach a deci-
sion on the re~commendations referred to at (a) and (b) above.

4.56 Althoush a more eqritable distribution of land resources
through land reform«< nrogrammes hes concistently heen a2  maior
policv obiective cin~e indenendence the imnlementation of thic
policv hac been slow throuchout as will he <ecen from the fact that
out of 6880 Iakh acres of land estimated to be snrpluc Government
have taken passession of onlv 23760 Iakh acres of <uch land out of
44.98 1akh acres of <nch land declared curnlus and out of that only
16.62 lakh acres of land-—-1/4th of the total estimated surnlus—ha«
so far been distributed. The Government have admitted that »
more eauitable distribution of land resources would contribute to
the employment intensive agriculture hut even then the Government
do not appear to have taken effective measures to bring abeut equit-
able distribution of the land.

4.57. The Committee are informed that the implementation of land
reform« laws was with the State Governments and the Central
Government have been requesting them at the highest level to
take possession of the survlns land and distribute it among the land-
less expeditiouslv but it apvears that these requests have not evoked
adeqiate response. The Committee also note that in the light of
recommendations made bv Commitiee on L.and Reforms headed bv
Prof. Raj Krishna. the Central Goverenment have advised the State
Governments on the need for strencgthening the implementation
machinery, expandine High Court benches to dispose of writ peti-
tions against land reforms laws expeditionsly and drawine up time-
bound programme, for the disnocal of land reforms eases hy the
revenue authorities. In the light of the past experience the Com-
mittee cannot hut feel that mere issue of communications to the
State Governments is not likelv to produce the desired results. The
Committee are aware that the Central Government have mo dire-t
suthority In carrving out the land reform« and distribution of sur-
plus Iand The Committee therefore, feel that thic problem can
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he solved only if a body at the highest level with the Chief Ministers
as Members is constituted by the Centre to watch the progress of

implementation of land reforms measures and redistribution of land
alrealdy declared surplus,

4.58. The Committee take note of the observation made by an
expert that the surplus land, according to the land ceiling laws, is
much more than 68.80 lakhs acres estimated so far. According to
the expert’s estimation 30 to 35 million hectares of land should be
surplus under the existing laws. This view is supported by am
nbservation in the Draft Plan document which says that “The dis-
concerting fact is that the officially estimated surplus is a fraction of
the area held in large ownership holdingg a5 estimated from survey
data.” The Coimnmittee, therefore, feel that there is an imperative
need to ri-sssess the surplus land so that the Government can have
a clear ard correct picture of the total surplus land available in the
country. In this context the Committee would like the Government
to take into consideration the views of the expert, who has suggested
that there should be a proper system of land registration and the

question of surplus land should be discussed and determined in open
meetings held in the country-side.

459 The Committee note that several States have yet to bring
their tenascy laws in line with the National Policy with regard to
regulation of rent, security of tenure and conferment of ownership
rights. In a number of States the share-croppers are liable to
ciectment In exercise of the landlord’'s indefinite right to resumption.
The Comniittee suggest that positive measures be taken to persuade
the State Governmenty to initiate legislative measures to amend the

land reform laws of the States so as to bring them in line with the
national policy.

460 The Committee note that Raj Krishna Commitiee on Land
Reforms has also made certain recommendations for including the
Land Reforms Acts passed by the States in the 3th Schedule of the
Constitution asd for making a certain amendment in the 9th Sch-
dule of the Constitution with retrospective effect. The Committee
would like to be informed of the action taken in pursuance thereof.

E Soil Conservation and Land Reclamation

461 1t has heen stated .n a nnte furnished to the Committee that
'he problem of Soil and Water Conservation and Land Reclamation
~'n the country is quite severe. The Committee have been informed
| hat no survey of the extent of areas requiring Soil Conservation/
" Reelamation treatment has been made  However, the National
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Commission on Agriculture and the Working Group on Soil Conser-
vation and Land Reclamation for formulation of the Sixth Plan,
have estimated that an area of about 1750 lakh ha. is in need of Soil
and Water Conservation measures for preventing degradation and
restoring degraded lands. The treatment of this land is likely to
generate an employment potential (casual labour) of about 220 crores
man-days at the current rate of Rs 6/- per man-day.

4.62. The Committee have been informed that an outlay of Rs. 23]
crores was proposed in the Fifth Plan under State, Central/Centrally
Sponsored Sector Schemes to treat an area of 43.20 lakh ha. By the
end of Fifth Plan an area of 35.30 lakh ha. hag been treated with
various soil conservation measures at an expenditure of Rs. 171.72
crores. This programme is stated to have generated employment
potential of approximately 30.50 crore man-days.

4.63. The Committee wanted to know ag to how much of this
work is to be taken up under various schemey during the next plan
period and how much employment is sought to be generated there-
bv. The Committee have been informed that the report of the work-
ing Group on Soil Conservation and Land Reclamation for next Five
Year Plan have recommended the treatment of an area of 104.39
lakh ha. under State, Central/Centrally Sponsored Se-tor Schemes
at an estimated cnst of Rs. 585 crores. This programme ir expected
to generate an emplovment potent'al (casual labour) of 49 crore
man-days. It may, however, be mentioned that the exact outlays
and targets both in respect of State/Central Sector Scheme are
now being finalised in consultation with the State Governments and
the Planning Commission.

464 An eminent economist observed during eviden e before the
Committee that:—

“The immediate benefits of soil conservation 1acasures are
very meagre. The finances of private individualg ave not
adequate. For that reason you cannot pnstpone them
If you do not do them, things would be worse after ten
vears. So, it has to be done at public cost When [ s
there has to be employment, people will ask: where is the
productive work? If vou are willine to distiibute land, &
is all right, but there is no land to distribute. So, wha!
harm is there to develop the land of poor people at public
cost? So, for 20 years a large labour forve has to be w.th-
drawn from agriculture and engaged in sofl conservatiod
and water conservation”
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4.65. When asked to comment on the desirability of taking up
this job at public cost, the Ministry have stated that keeping in view
the magnitude of the problem, this work cannot be taken up entirely
at public cost, particularly when the benefits accruing therefrom .
would go to individual land-holders. However, some sort of incen-
tives by way of grant of subsidy/loan at low interest and the techni-
cal guidance would be considered to tackle the problem. It has
been stated further that since land is a State subject, the decision
for taking up soil conservation/land reclamation on individual hold-

ings at public cost has to be taken by the concerned State
Governments.

4.66. The Committee note that at present an area of about 1750
lakh hectares is in need of soil and water conservation measures for
preventing degradation and restoring degraded lands in the country.
The treatment of this land is liekly to generate an employment
potential (casual labour) of about 220 crore man-days. The Working
Group on soil conservation and land reclamation for Sixth Five Year
Plan have recommended the treatment of an area of 104.89 lakh
hectares under State and Central Sector Schemes at an estimated

cost of Rs. 585 (rores which is expected to generate an employment
potential of 49 crore man-days.

4.67. In the Government's view because of the magnitude of the
problem this work cannot be taken up entirely at Governmest cost,
on the plea that the benefits accruing therefrom would go to indivi-
dual holders, but some sort of incentives by way of grant of subsidy/
lan at low interest and technical guidance would be considered to
tackle the problem. The Committee think the Government are
taking too short-sighted a view of this problem. If individual owners
of land cannot afford expenditure on soil and water comservation
measures and the Government do not agree to undertake this work
at public cost for reasons stated above, who ultimately suffers?
The nation. The Committee cannot overemphasize. the importance
of undertaking the soll and water conservation measures according
to a time-bound programme and, if the proposed incentives by way
of subsidy or cheaper loans do mot evoke adequate respone
from the individual owners, the Committee bope the Government
would not let the State Governments abandon or slow down this
Programme which has a tremendous potential of raising food pro-
duction and pgenerating employment of 220 crore man-days of which
19 crore man-days are enviseged in Sixth Plan period.

F. Mechanisation in Agriculture

468 It has been rcpresented to the Committee that apart from
land reform, multiple cropping, expansion of irrigation facilities and
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other improved farm practices, crucial area in which programmes
and policies wul have to be mounted should concern policies of
introducing employment maximising technology in agriculture.
These policies will have to vigorously ensure that human labour is
never displaced by any technological change.

4.69. On the question of adoption of mechanisation in agr.culture
an expert expressed the view during evidence before the Commit-
tee that the approach should be that of selective or relevant
mechanisation. He added that “where tae introduction of a tractor
is going to throw the people out of jobs, that should never be done.”

470. Another expert stated that:—

“I am safraid, we cannot just take to mechanisation. We shall
never have mechanisation for harvestiny. We shall use
agricultural labour. This will be all right in majority of
regions. But where vou want to have mulii-crops, then
it becomes important how soon you prepare the land be-
fore the next crop and unless you preparc the land suft-
ciently in time, then vou may lose the scason and you
may nnt have the next crop. That 1s wny, in places like
Panjab, you are taking three crops. Even when you have
two crops. unless you provide opportunities for the pre-
paration of the land in time, you cannot have the second
crop and to that extent employment is affected. There
fore, when you move from second crop pattern to multi-
crop pattern a certain amount of rational meckanisstio:
is necessarv. Upto what level and beyond which it should
not be allowed to go, is a matter for cons'deration taking
into account the nature of the land, etc. You will have
the pattern of mechanisation for each region and then
you should work out what is the optimum level upto
which mechanisation can take place.

471. Concurring in the approach of selective mechanisation

another agricultural expert stated during evidence before the Cem-
mittee:—

“The principle of selective mechanisation has to be accepted.
only to ensure that we should not nver-mechanise and
dlsplace labour. Mechanisation has to be selective, and
in certain areas. It will vary from place to place, de-
pending upon the intensity of agriculture, because mcche-
nisation does not mean only tractors. I° also includes
other equipments like threshers and seed drills. We see¢



81

sometimes that we are doing over—mechanisation also.
The capital investment in mechanisation by farmers is
more than required. We see that some 1armers are capi-
talising too much in mechanisation, without much benefit
to the individual farmers. We snould adopt selective
mechanisation and see that it does not replace labour to
that extent ...... From Punjab and Haryana, they were
strongly advocating—scientists, economists and the far-
mers--that they required some machine to harvest their
crop quickly so that they could transplant their what
crop at the proper tiine to get proper yield. That is why
1 said: selected cases. We have to advi.cate the use of
combine in very limited areas;, We do not recommend
that comb ne shouid be used to harvest all the crops of
the Stiate; it savuld be used upto 4-5 per cent. Upto 4-5
per cent of the crops should be mechanicaily harvested.
There 15 no danger 10 the misplacement of labour. We
have made a study and in certain cases this mechanism
will neip in employvment of extra labhour, because the

farmers wul be abie W sow more areas and other crops if
the land i1s free.”

4.72. While nolding the view that there showd be no indis-
criminate mechanisation the representative of the Department of
Agriculture stated during evidence that Government's policy is, and
has been to have a seiective mechanisation, with certain principles.
One of them is tnat mechanisation should not be there to the extent
of displacing human labour substantiaily. Secvndly, where some-
thing can be done with normal human and bullock power, mechani-
sation should not be done, resulung in displacement of such labour.
Again, even w.th mecnanisation, though it has some economy of
human labour, various service and manufacturing sctivities together,
can add substantially to employment. So, mechanisation by itself

should not get a blackened condemnation that it is something which
displaces human labour.

In conclusion he stated that.—

“Thus we would say that a selective produce of mechanisation
will not in any way seriously affect the existing labour.
On the other hand, because of its other implications, its
capacity to absorb people in the service and secondary

sectors of production etc. it might, if properly implement-
ed. ielp 1n meeting the situation”



82

4.73. The Ministry have stated that within the overall framework
of this policy of selective mechanisation, the following guidelines
have been la d down by Government:—

(i) In meeting the power needs of agricultural operations,
priority would be given to the utilisation of manual and
bullock power in the context of availability of labour and
draught animals and small farmer economy of the country.

(ii) Programmes for improvement, production, popularisation
and distribution of improved agricultural implements and
tools would be necessary and may be undertaken for in-
creasing the efficiency of manual and bullock power.

(iii)) The use of mechanical means like tractors may be neces-
sary and justified—

(a) in areas with variable and low raintall and where lack

of sufficient bullock power at the right time is a
coastraint,

(t) in difficult terrain;
(c) for land shaping in difficult situation;

(d} for reclamation of large tracts of land for cultivation
for tne first time.

4.74. The s.tuations given above against (iii) sre only indicative
and not exhaustive.

475. The Ministry have informed the Committee that the find-
ings of the studies carried out in the past have been gquestioned and
are not considered free from defects, Government of India have re-
cently (June, 1873) set up a Comnuttee headed by Shn B. Sivara-
man, Member, Planning Commiss on w study the eflects of tractors

etc. op employment, output and cost. The report of the said Com-
mittee is awaited.

4.76. It has been represented to the Committee that apart from
land reforms and other measures to step up agricultural productios,
the crucial areas in which programmes and policies will bave to be
mounted should concern policies of intreducing employment maxi-
mising technology in agriculture. All the non-official experts who
appeared before the Commitlee were unanimously of the view that
there should be » selective mechanisation in agriculture. Mechani-
sation which displaces human labour and throws workers out of
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jobs without any cerrespending advantage should not be allowed.
The arcas in wbich selective mechanisation is relevant are those
areas where double or multi-cropping or other agricultural develop-
ment programmes are proposed to be introduced. The Governmcnt
also subscribe to the view that mechanisation should not be there
to the extent of displacing human labour substantially. The Gov-

ernment have laid down guidelines within the overall framework
of the policy of selective mechanisation. The Government have also

appointed a Committee headed by Shri B. Sivaraman, Member,
Planning Commission, to study the effects of use of tractors, etc. on

employment output and cost. The report of the

Committee is
awaited.

4.77. The Committee are of the opinion that mechanisation in
agriculture should be kept under constant watch and should not be
allowed where it displaces human labour without any corresponding
advantage. The Committee, however, feel that indiscriminate
mechanisation in sgriculture cannet be checked. unless areas where
mechanisation is to be avoided in national interest are identified
aud the extent to which it is to be allowed in other areas determin-
ed. The Cominittee would, therefore, like the Central Government
to give this matter a serious consideration and persuade the State
Gevernments, to implement this concept of allowing mechanisation

only in those fields where it is unavoidable and essential in national
interest.

G. Scientific know-how for the Rural Sector

4.78. Stressing the need for accelerating the application of modern

technology to the rural sector an expert expressed the view during
cvidence before the Committee that:—

“"You cznnot solve poverty with primitive methods unless
science and technelogy is made available for the purpose
of exploiting these natural resources, it will not te pos-
sible 0 have higher productivity, remove poverty and
raise the standard of living.... . .. Shift of the tecknologi-
cal man-power into the rural areas becrmes annther im-
portant factor, and unless that happens. we shall  be
strugpling with primitive methods where productivity

may not increase and the benefits nay not be equal to
the labour we put in”

4.79. An agriculiural expert expresting his views on the ade-
yuacy of the institut onal arrangements for {mparting improved
technology to the farmers with a view to maximising production
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and helping the workers raising their productivity and income stated
during evidence beiore the Committee:—

...... althougn the Punjab State is doing its best, I am not
very rmuch satisfied. If you see the yield of the university
farm and the yield of the progressive farmer of the State
which we consider only 10 per cent, you will find that
their yield is st'll 30 per cent higher thar the average
farmer of the State. The yield of Ludhiana's farmer is
25—30 per cent higher than the yield of the farmers of
the other districts. So, that of transfer of technology
is still there very much in the most economically advanc-
ed State of Punjab. We have not been able to reach the
farmers, give them proper training, to ensure proper sup-

ply and credit and to see that their yield and production
increased.”

4.80. It has been stated in a noie furnished to the Committee that
there is a lot of sophisticated know-how availuble at the research
farms in the country.

There is, however, a very wide gap between the research stations
and the average yields. Average yields in India even in command
areas of irrigation projects are one of the lowest in the world. The
Government of India have now accorded very righ priority 1o agri-
culture and rural development. The aim is to increase agricultural
production agnd uso to ensure that the benefits s the various pro-
grammes perculate down to all the farmers, inciuding small and
marginal farmers.

Lab to Land Programmes

481. The Conunittee have been informed that the I.CAR s
initiating a Lab to Land programme aiming at transfer of techno-
logy te the agriculture to mark the Golden Jubilce of the Councll
this year which was set up 50 years ago on 16th July, 1928. As per
the decision of the National Organisation Comnmittee held in its
meeting on 8th August 1978 under the Chairmanshin ol the Min's-
ter for Food and Rural Development, a4 nalioni] programme on an
experimental casis s being taken up for transfer of technology to
50,000 farm farnilies. The programme has plans ‘o select 50,000
farm families beionging to a!l marginal and landiess labour and aims
at assisting them .n developing and implementing individual farm
plans for improving the entire farming programme. The idea is
also to try to release technologies which can help in diversification
of labour use and to introduce supplementary source of incomes in
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the field of animal husbandry, sericulture, pisciculture etc. The Com-
mittee have been informed that the work on the identification of
the block and the farming families and the finalisaticn of farm plans
for each family selected were proposed to be completed by March,
1979. The prograrnme will continue for three years and may be
followed by similar other programmes depeniing on its success.

4.82. The representative of the I.C.A.R. informed the Committee
that there were more than 70 research studies conducted by staff
as well as post graduate students in different States. These studies
explained a lot cf gap between what was available and what
had been transferred. The gap was obvious as it had not been
possible that all technologies could be transferred to the field. Pilot
programmes were therefore necessary for involving the scientists who
_ had evolved the techniques and also the State Governments.

4.83. The Committee note that a wide gap exists between the
sophisticated know-how available in realm of Science and Techno-
logy in agriculture and its actual applicability in the field and con-
sequently the uverage yields in India even in commend areas of
irrigation projects are one of the lowest in the world. According
to an expert “if you see the yield of the University farm (in Punjab)
and the yield of the progressive farmer of the State which we con-
sider only 10 per cent, you will find that their yield is still 30 per
cent higher than the average farmer of the State” Evidently,
therefore, wider application of the techniques projected in the Uni-
versity and the laboratory will go a long way in raising the pro-
ductivity and income of the farmers in the country. In this con-
text the Commitiee note, a small experiment—lab to land program-
me—-has been lnunched this year by the Indian Council of Agricul-

tural Research for the transfer of technology to 50,000 farm families
all over the country.

484. The Commitice welcc.ae this ‘Lab to Land’ programme but
feel that by transierring technology to only 50.008 farm families, it
will be touching only the tip of the problem. The need for inoderni-
sing agriculture under this and similar other programmes launched
by 1C.AR and Government cannat be over-emphasised; f success
fully implemented. they will go a long way in briaging gbout eco-
nomic well-being of the farming community and solving to a con-
siderable extent the problems of poverty and under-employment in
the countryside, The Committee would like the Government to
explore the possibility of mobilising the support and cooperation of
State authorities (o extend the benefits of science and techmology

to a much larger-segment of farming community than is envisaged
under the 'Lab to Land’ programme.
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H. Forestry

4.85. J. Sholto Douglas and Robert A de J. Hart. in their book
“Forest Farming” have stated:

“Of the world's surface, only eight to ten per cent is at present
used for food production. Pioneer agriculturists and
scientists have demonstrated the feasibility of growing
food-yielding treeg in the most unlikely locations—rocky
mountain sides and deserts with annual rainful of only
two to four inches.

xx XX XX

The water taken up by trees from the sub-soil is transferred
into the atmosphere and falls as rain. The ecologist with
Richard St. Barbe Baker’s Sahara University Expedition
discovered that a single eucalyptus tree forty feet high
transpired eighty gallons of water a day. Tree planta-
ticns also attract rain clouds and eause them to shed
their loads. so that extensive tree growing can make a
substantia! contribution to the annual rainfall of a drought
ridden area.

XX xx xx

E. F. Scaumacher, in a speech in 1968, said: The Central
economic task of mankind, at this juncture, is to build
up an elecient and satisfactory wayv of life in the rural
areas, to achieve an agro-industrial =:rvctur> which con-
quers rural unemployment, stops rural decay. and arrests
the seemingly irresistable drift of destitute people from
the countrvside into the big cities, already overcrowded
and rapidiy becoming unmanageable. *“Forest farming
could make a considerable contribution to the fulfilment
of this aim.”

4.36. The National Commission on Agriculture have in their
Report on Rural Employvment (1976) highlighted the importance of
f-restrv as a potcential source of employment ‘in the Rural Sector.
It has been stated by the Comm ssion that forestry is an important
source of employment in the rural areas. Emplovment offered in
this sector is often in the off-season for crop production and lis,
therefore, complementary to the employment in  farm production.
For instance, logging is generally carred out in the lean agricultural
months. Second!y, as forests are located in backward areas, direct
emplovment in forestry activities can benefit the backward commu-
nities such as tribils. Besides. the activities in the forestry sector
requ're a very high component of unskilled labsur and, therefore,
would benefit primarily the unemployed and under-employed agri-
cultural labourers and weaker sections of the rural community.
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4.87. Indicating the contribution of forest development activities
to the generation of employment opportunities, it has been stated
in the Report of the Commission that these activities can be asso-
clated with (a) production forestry, (b) social forestry and (c)
minor forest produce. As regards forestry production, the related
activities are logging, road construction and regeneration. There
is increasing demand for industrial wood and fuclwood. The fall-
ing and logging operations which are generally taken up in off-season
create employment of 10 to 11 man-days per ~ubic metre of indus-
trial wood produce. It has been estimated by the National Com-
mission on Agriculture as an additional production of about 35 mil-
lion cubic metres of industrial wood is expected by 2000 A.D. these
operations alone are expected to generate additional employment
for 350 million man days or about 1.16 million man-years. Similarly,
there will be an additional production of about 50 million cubic
metres of fuelwona from regular forests generating additional em-
ployment worth 0.33 mill'on man-years annually by 2000 A.D.

488 The regeneration of forests both natural and man-made
consists of clearinrg of forests, collection of seeds, raising of nur-
series, preparation of cites etc. This provides employment to un-
emplioyed in the neighbouring villages. It is est'mated by the Com-
mission that concentrated regeneration would be of about 0.8 Mha.
in 2000 A.D. against the present leve! (estimated) of about 3 lakh
hectares in 1973-74. Considering that at least 250 man-day$ per
hectare are required for creation of man-made forests and about
30 man-days per hectare for regeneration of natural forests total
employment ‘n these regeneration operations would alone be about
0.36 million man-vears in 2000 A.D.

4.89. In addition to the employment potential in production
forestry and regeneration operations the Commission has estimated
that road construction in forest areas social forestry and minor
forest produce and ancillary activities can also generate additional
emplovment of the order of 0.1 million. 1.1 million and 2.5 million
man years respectivelv by 2000 AD. The Commission estimates
that the sdditional employment generated by 2000 A.D. will be of
the order 5.5 million man vears by 2000 A.D. In addition there is
a large scope for emplovment in the rural areas in the transport of
forest produce and in forest based industries such as saw milling.
pulp and paper panel products. matches Katha. Resin. Lac etc.

4.90. Bhagwati Committee on Unemployment also endorsed the
suggestion of the National Commission on Agriculture and observed
that these activities would not only help in the proper maintenance
of the country's forest wealth and the exploitation o its resources,
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but would also provide much needed employment in the primary,
secondary and tertiary sectors.

4.91. The objective of forestry development as per the Draft
Sixth Flan will be to meet the economic demand for forest products
and maintain and improve the quality of the environment as well
as provide substantial employment, particularly to the poorer sec-
tions of the society. The main thrust of the development program-
me will be on accelerating production forestry, substantially enlarg-
ing social forestry including farm forestry and linking forestry
development with the economy of the people living in around forest
areas.

1. Fisheries

492. The National Commission on Agriculture observed in fts
Report on Rural Employment also studied the scope of fisheries in
generating emplovment in the rural sector. The Commission savs
that employment is generated largely in inland and coastsl fisheries.
The employment potential of distant water fishing operations which
are capital intensive is comparatively small. Agriculture accounts
for the largest part of employment creation in the fishing industrv.
Employment is created as a result of exploitation of reservoirs, vil-
lage ponds and reclamation of swamps. In addition, there are con-
siderable possibilities for expanding the tertiary sectors including
preservation, processing and marketing of fish and fish products
which would result in creation of additional employment potential.

493 It has been estimated that per capita productivity of 2000
Kg ‘nland fish would constitute an adequate emplovment unit to
support a family of five persons st the desirable minimum level of
consumption. On the basis of the expansion of preduction of inland
fisheries by about 3.7 million tonnes, there will be increase ‘n the
employment potential from 0.8 million man-years in 1970 to 2.4 mil-
lion man-vears in 2000 A.D. There will be additional potential
for employment of about 0.25 million man-years in the coasta!
regiorns of the country particularly due to increased activities in
maricuiture vielding about 1.0 million tonnes of aquatic products.
Thus emplovment potential in marine fishery vould increase from
1.0 million in 1970 to 2 million man vears in 2000 A.D as a resuit
of increase in prnduction to 3.5 million tonnes.

494 The Drsft Sixth Plan promises that special attention will
be given to rugment fish production. as it is one of the sectors emi-
nently suited to assist a large mass of economicaliv weaker and back-
ward sections 5f the rural community. Fisheries offer a large scope
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to fulfil the basic objective of production-cum-full employment
envisaged in the Plan. It is observed in the Draft Plan that in-
creased fish production would considerably help in filling the gap
between the zvailability and requirements of high quality protein
subsidiary foods for internal consumption at reasonable prices. The
present practice of granting fishing rights in public waters by the
State Governments, Panchayats etc., would be reviewed and modi-
fied so as to ensure achieving the twin objective of creating a base
for increased preduction and raising the economic standards of the
communities already engaged in or inducted into fishing occupations.

495. The Committee note that the National Commission on Agri-
culture (1976) had gone into the question of emplovment potential
of forestry programmes. The Commission came to the conclusion
that forestry is an important source of emplovment in the rural
areas and as it requires a very high component of unskilled labour.
it would benefit primarily the unemployed and under-employed
agricultural labowrers and weaker sections of the rural commaunity.
The Commission estimated that forestry operations and ancillary
activities can generate about 55 million man-vesrs of additional
employment by 2600 A D In addition, there is large scope for
employment in the rural areas in the transport of forest produce
and in forest based industries. The Bhagvati Committee on un-
employment agreed with the National Commission on Agriculture
that forestry operations can provide much needed emplovment in
the primary. secondary and tertiary sectors. The Committee note
that the Draft Plan 1978-83 has also taken note of the employment
potential of forestry development The Committee also feel that
afforestation programmes and other forestry operations have great
potential in renerating employment particularly in the country side
where the unemployment situation is more acute. The forestry
operations can not only provide direct employment to the un-
employed but will also make substantial contribution to the annual
rain fall of drought ridden areas and can thus stimulate agricul-
tural activitics in such arcas and provide more employment in agri-
cultural operations. The Committee. therefore. recommend that
suitable programmes for forestry development should he drawn up
and implemented all over the country.

498 The National Commission on Agriculture has also studied
the scope of employment in fisherics The Commission has been of
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the view that un increase in the employment potential from 0.8 mil-
lion man-years in 1970 to 2.4 million man years in 2060 A.D. Is pos-
sible if inland fisheries are expanded. Similaxly employment poten-
tial in marine fisheries can also be increased from 1 million man-
years in 1970 to 2 million man-years in 2000 A.D.

497. The Draft Sixth Plan document (1978-83) has also taken
note of the large scope of fisheries to fulfil the bssic objective of
production-cum-full employment envisaged in the Plan The Com-
mittee have no doubt that the fisheries particularly the inland fish-
eries will be exploited to the fullest extent in the Plan period so

as to provide employment to the unemployed and fuller employment
to the under-employed.



CHAPTER V
EMPLOYMENT IN VILLAGE AND SMALL INDUSTRIES

A. Employment programmes

$.1. The Committee have been informed that the Working Group
om the Khadi and Village Industries has proposed creation of 32.03
lakhs additional jobs provided funds to the tune of Rs. 1205.66 crores
are made available for this purpose during the years 19786—83. Simi-
larly, in the Handloom Sector, the Sub-Group of the main Working
Group on Textiles and Handlooms have proposed creation of 32
million jobs provided funds to the extent of Rs. 189 crores are made
available under the Central Scheme and Rs. 183 crores under the
State Schemes. The Working Group on Sericulture has recommend-
ed creation of additional 10 lakhs jobs. provided funds to the tune of
Rs 50 crores and Rs. 110 crores respectively are made available for
this purpose under the Central and State Scheme.

5.2. The Smal! Scale Industrv Sector is expected to create addi-
tional employment of about 30 lakhs persons during the Plan period
1978—83. The Committee have been informed that in pursuance of
the Industrial Policvy of the Government new units would not be en-
couraged in urban areas having population above five lakhs. It has
been stated that as the es:imates of additional emplovment has
presently been worked out by broad industrial classification, it is not
possible to indicate precisely how many additiona] jobs would be
ereated in the rural sector alone. Among the different industrial
groups covered under this sector non-metallic mineral products, wood
products and leather products would account for about 10 lakh
additional jobs on wage basis. these emplovment opportunities would
by and large be created in rural areas. In the case of chemical pro-
ducts, elec!rical engineering products, rubber products. paper pro-
ducts, printing and publishing. the additional employment might be
evenly distributed between urban and rural sector or might be dis-
tributed somewhat in favour of urban areas. These products groups
are expected to create about 7 lakhs of addional jobs. The pro-
gramme of District Industry Centres would also place emphasis on
Creating employment opportunities in the rural sector. It has been
siated in a note furnished to the Committee that as the small indust-
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ries have within their purview units voluntarily registered with the:
Director of Industries and those not so registered, monitoring of em—
ployment generation in urban and rural sector is somewhat difficult.
It is expected that the District Industry Centres would set up an In-
formation System so that generation of additional employment in
rural areas would be assessed and if there is deviation from the
generally accepted Government Policy of creating employment in
rural areas, this could be corrected.

5.3. The Committee were informed during evidence that during
the Sixth Plan, employment in rural areas is expected to be created
around 6 to 7 millions in the decentralisation sector which would rep-
resent principally the village and khadi industries, handloom, handi-
crafts and to some extent to the southern States the coir industry
and sericulture.

5.4. It has been stated in the Draft Plan that the main objectives
of the programme for development of village and small industries
during the preceding plans were to create large scale employmen*
opportunities, promole decentralisation and dispersa] of indus'ries,
improve skills of artisans, quality of their products, reduce role of
subsidies and step up the production of consumer goods. essential
articles for the masses and those having large poten‘ial for exports.

5.5. The Plan states that according to the available data “fuller
and additiona] full time employment generated in most tradi‘ional
rural industries was not up to the expectation”. Dealing with the
reasons for shortfalls in this sector the Draft Plan states that:
“common production programmes were not formulated in detail
There wag also an increase in the number of schemes, agencies and
institutions without adequate arrangements for coordination and
monitering of their activities. Most of the artisans craftsmen and
other small entrepreneurs failed to get a package of assistance and
services. es~e~iallv scarce raw material:. The Khadi and Handloom

industries also experienced marketing problems from time to time.™

5.8. Explaining the reasons for failure of the past plap to achieve
objectives in this sphere the Minisiry have stated in a note to the
Crmmittee that earlier policy and planning had not given adequate
emphasis or evnlved supporting programmes for rural Inaustria)
development. The main thrust of the new Industrial Policy 's on
providing larger employment opportunities through development of
village and small scale industries in the rural sector. The main
instrument of the Government for creation of employment oppor-
tunities and dispersal of industries from the urben areas to the
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rural areas is the scheme of District Industrial Centres. This scheme
was launched in May, 1978. Till April 1979, 346 districts are stated
to have been covered and the remaining 50—60 districts are expected
to be covered within few more months. District Industries Centres
have been set up as a focal agency to deal with all the requirements
of small and village industries, under a single roof and they will
have close linkages with the existing institutions like the Khadi and
Village Industries Commission, Handicrafts Board and the Handlooms
Board, who are already engaged in the economic upliftment of rural
masseg through various schemes These Centres will also inferface

closely with activities of the proposed Integrated Rural Development
Blocks.

B. Policy

5.7. During evidence the representative of the Depar‘ment of In-
dustrial Development stated that ‘the Industrial Policy Statement
made in Parliamen! has laid a great emphasis on the promotion of
Small scale Industries in rural areas and small towns. W:th that em-
phasis the focus on development has also shifted to the Smaller
areas. For instance. for the establishment of large industries in res-
pec* of urban areas with a population of above 5 lakhs, no new in-
dustrial units would be permitted :c come up under the Industrial
Policy Statement. So, there is distinct policv in terms of the location of
the indus'ries to enable employment opportunities generated in rural
areas and simultaneous!y 2 shift in the administrative arrangements
relating to promotioh of industries particularly through the mecha-
nism to promote the *iny sector which was broadly understood to be
the units where investment on plant and machinerv would be below
Rs. 1.0 lakh and located in towns with a population below 50,000.°

>8. The Committee have been informed that the list of items re-
served for exclusive development of small scale indus:ries has beon
increased from 180 to 504 (807 according to National Industrial
Classifications). Tiny Sector which forms nearly 90 per cent of the
small scale unitg has been identified and schemes of assistance of
margin money, lower rate of interest and other facilities have been
formulated for them, Government are also considering schemes
whereby the activities of the Khadi and Village Industries Commis-

sion in certain industries, eg.. ma‘ch making and toilet soap are
considerably expanded.

Reservations

3.9, According to the views of KVIC one of the reasons for the
failure of the village and small industries has been the competition
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they have to face from large scale sector. The Industrial Policy
Statement has stressed effective mobilisation of cottage and small in-
dustries widely dispersed in rural areas and small towns. It hag also
emphasised that whatever can be produced by small and cottage in-
dustries must only be so produced. Against this background the
following elements of policy support have inter alia been suggested:

(1) Reservation of sphere of production; (certain lines or
items exclusively).

(2) Non-expansion of the capacity of large-scale industries or
pegging the levels of production.

(3) Reservation of areas where large scale units need not be
set up.

5.10. It has also been s'sted that a policy support for an industry
necessarily imglies a measure of control by the Government es-
pecially even the organised side of the indusiry and adoption of a
d'flerential spproach with in-buiit advantage of decentralised sector,
it has been stated that the Central Government nas emphasised that
appropriate measures will have o be taken to demarcate areas of
differential technologies and t~ rrovide for s:atutory reservation of
spheres of production for small scale and cot‘age industries.

5.11. In regard to reservation of spheres of production in certain
areas or items exclusively the representative of the Departmen: of
Industria} Development stated during evidence *hat 3 number of
itemg had already Leen reserved for the exciusive production in the
smal] scale and village industries sec.ors This number had been
raised i.om 247 to 807 m the vear 1878

5.12. When asked as to wha! was meant by reservation the rep-
resentative explained that it meant that once an item was reserved
for produciion in the small scale sector additional capacity would not
be allowed in the organised sector.

9.13. When asked how the unauthorised expansion of the capacity
was being checked and through what machinery, the representative
explained that there was 8 procedure by which the DGTD was re-
quired to obtain quarterly returns from the production units in terms
of production capacity; the end-production in cach of the units was
alsn liable to be checked from time to time The svstem was capable
of furnishing adequate controlling of information by which this
could be checked st any point of time The stated that in respect of
those items which had been reserved for the small scale sector 0o
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new capacity or expansion had been licensed by the Ministry of In-
dustry. Ag regards non-expansion of the capacity of large scale
industries or pegging the levels of production, the representative
stated that the Ministry were pegging production in the organised
sector in respect of items reserved for small scale sector. When
asked specifically whether in the organised sector, after reservation,

the production of these items had not increased, ‘he representa:ive
stated: —

“l1 cannot definitely say that. But at the same time, as I said,
we had :he capability to obtain that.”

5.14. When asked how much of prodyction had gone up in the
small scale sector in regard to the reserved items, the representative
stated that he would make every effort to make available ¢his infor-
mation. This informafion was however not received from the
Ministry.

Small Scale vis-a-vis Cottage Industry Sector

5.15. In laying down the stra'egy for the Sixth Plan it was stated
that “in selected mass employmen: consumer goods sectors an opti-
mum allocation of new capacity between different techniques will be
recommended so as to ensure that the growth of employment in each
of these sectors is satisfactory.”

5.16 Asked to state the main decisions taken in this regard it was

stated by the representative of the Departmen: of Industrial Deve-
lopment that:

“l did mention that we were trving to differentiate between
the type of prodction in the organised sector and village
industrv sector which can lend itsel! to a de-sezgregation
and decentralisation. Of course, the level of technologv is
re.ated to the scale and the size of investrgent involved.
Where there is a large investment, it is always related to
the n:gh capital intensive technologvy. For instance, men-
tioned vesterday ‘n regard to the handlooms. Now. the
rest of the processing in the textile industrv can be in the
machinised industry including spinning. pre-processing
and post-processing. The weaving part of the work will
be onlv in the handloom sector because this is one area
which lends itself very convenientlv to labour orientation
without affecting the viability. The other area which
offers itselt in the same manner is leather which can be
on a widely decentralised basis if adequate raw material
inputs in terms of improved leather. improved implements
are made available to the village people. We are also
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hiving discussion with the Khadi and Village Industries
Commission and the State Trading Corporation as to how
the State Trading Corporation can take up large export
of goods produced by the Khadi and Village Industries.”

“Now, I will give you the other instance of matches. Its pro-
duct'on has been reserved entirely for the Cottage Indus-
try sector as against even the small-scale sector. In re-
gard to other areas, while the Government has not yet
taken a decision, the areas are being identified The In-
dustrial Policv statement has gone on record to say that
the cottage industry sector will be protected even against
the small scale sector. We are now in the process of
identi{ying those areas where we can lay down clear
demarcation between the crganised sector and the small
scale sector and the village industry sector by which you
can give the protection to the decentralised sector and
other small scale sector as the case may be.”

5.17. Asked by what time the exercise will be over it was stated
by the representative tha: this would be a progressive exercise. For
instance for the small scale sector 800 I1tems had been identified
which were exclusively reserved for this sector and more and more
items will be reserved Every year additions will he made *o this
sector. There was a Committee on Bureau of Costs and Prices which
would go into the production aspecty and try to accommodate pro-
duction of items in this sector and give jus’ification of items in this
secior and give justification for reserving their production in the
secior. The representative added that while these activities were
under taken the economy should not suffer and the consumer should
not be put into anv difficulties and at the same time he must be
protected.

Shifting of Production of Sophisticated goods to rural areas

5.18. The National Commission on Agriculture in its Report on
Rural Employment (1976) observed that:

“Deliberate efforts will have to be made to see that the pro-
duction of sophisticated goods and services which is at
present concentrated in the urban Sector is decentralised
and shifted to the rural areas. These sophisticated goods
and service would cover a number of dairy products, pro-
cessed good of various kind including malis and beverages.
jams, jellies and squashes, biscuits, processing especially
at primary stage including milling, tanning, of! extraction,
chilling of milk, fruit processing, canning and preserva-
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tion, packaging, storage etc. There is a wide margin bet-
ween the price received by the farmer for his produce and
price paid by the consumer or the price of the processed
products in ithe urban areas. This difference is accounted
for by processing, markeling transport, packaging and ad-
vertising charged. These activities have large employ-
ment content. In India, the price spread beiween the
farmer and the consumer is at present due to commiission
and profits of various intermediaries besisies marketing aad
transport charges. This has to be eliminated. In the
future, the trend in cansumption will be toward: use of
processed materials and in some cases in packaged forms.
This trend is welcome and should be encouraged because
it provides greater emplovment opportunities in ithese sec-
tors. But in order to ensure ‘hat these henefits go to the
rural or semi-urban areas there is need for bringing ac-
tivities such as whole-sale and re:ail trade. distribution,
packaging and processing Marketing etc. within the fold
of rural sector in organised forms.”

“The Commission, therefore, recommended that:

“Production of sophisticated processed food and processed agri-
cultural raw materials should be reserved for the rural
sector as a ma:ter of national policy. Accordingly, activit-
ies such as whoiesale and retail trade distribu‘ion. packag-
ing and processing. marketing etc. should be brought with-
in the fold of the ruraj sector.”

519 The Committer wrrted to know the decision taken by Gov-
rament i the metter and the measures taken in this direction and
“he amoun! of succe:s achieved in the matter so far

520. The representative of the Ministrv of Industry stated that:

“This hns a very wide perspect ve about it. It could be looked
at from the concept of emphasis on relegating produ:tion
to where the raw material inputs are availabile. It could
also -reflect a shifting of production from urban to rural
sreas. The industrial policy statement has made it clear
and this has been conveved as a decision that no new
licensed capacity will be allowed to be set up in urban
areas with a population of 5 lakhs and in metropolitan
towns with a population of 10 lakhs within the municipal
limits or the standard urban areas, as the case may be. We
are ‘mplementing that decision and so no new licences are
being given accordingly.
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So far as the decentralisation c¢f industrial operations resolu-.
tion, we would subscribe to the view that the industrial
operations should be as close as where the raw material
exists because transportation of raw material would neces-
sarily increase the cost of transportation. It would cer-
tainly create a much greater rural emplovment in the
areas than what is happening today.

Regarding the shifting of industries from urban tc rural areas
we have generally welcomed it. Now we have left it to
the State Governments to clear any industrial unit. In
regard to ex.s:ing units they need not come tc the Gov-
ernment of India for (learance.”

5.21. The Committee are informed that according to the variows
programmes in the decentraliscd sector the Government expect te
.reate 102.23 lakh johs during the plan period (1978—83). 32.03 lakh
additiona' jobs arc proposed to be created by Khadi and Village In-
dustries Conun ssion: 30.20 lakh additional jobs are to be created im
handloom <ector. 10 lakhs in seri-culture and 30 lakhs in small scale
sector, Of the 102.23 lakh additional jobs, 60 to 70 lakh jobs are
expected to be created in the rural areas. The Committee note that
durinz the preceding Five Year Plans also there were a2 number of
nrogrammes to create employment opportunities in the decnetralised
sector but the additional employmeat generated in this sector was
not upto the expectation. According to the Draft Plan 197883 the
shortfall in the employment generation in this sector was due to a
variety of reasons. Common production programmes were not for-
mulated in detail. There was an increase in the number of schemes,
agencies and institutiony without adequate arrangement for coordi-
nation and manitoring o their activitics. Most of the artisans craft:-
men and other small eatrenrencurs failed to get a packaze of ases-
tance and services. The Committer are informed that these draw
backs noticed in the implementation of previous plans will be taken
care of through the instrument of District Industries Centres in the
6th Plan. The Committee have dealt with District Industries Centres
Separately in this Report The Committee, however, cannot  help
emuha-ising the need for learning lessonc {rom the past mistakes
whicrh ted tn shortfalls in the emplovment generation targzet: in the
decentralised sector. The targets of additional employment of 16223
lakh jobs of which 60 to 70 lakhs jobs will he in the rurs! sector a“e
highly impressive no doubt, and these tarzets pre alsn within reuch
if the varion. scheme: and prozeammes are pronerly imnlemented
The Committee would suggest that these targets may bhe hroken up
yesr-wise State-wise and even reglon-wise; specific responsibilities



9

may be assigned to specific hodies in each area which may be held
accountable to implement the programmes and to achieve targets
At Central and State levels, the progress under the various program-
mes should be continuously monitored and the working of various
organisations and programmes fully coordinatedq and ways and means
found to overcome constraintg that may be encountered in the achie-
vement of the targets. All this calls for g constant and close watch
and it is here that the responsibility of the apex bodies at the Cen-
tral and State levels is crucial. The Committee would like that
the year-wise targets and achievements with reference to each pro-
gramme should be fully reflected in the annual reports of the res-
pective bodies who may be assigned the responsibility of implemen-
ting these programmes and the Government at the highest level

should come forward to help them as soon as any shortfalls are
apprehended or noticed.

522. In order to achieve the target of additional employment
generation the Khadi and Village Industry Commission has suggested
policy support for the small and village industries in the form of
reservation of spheres of production, non-expansion of the capacity
of large scale industries and identification of areas where large
scale units need not be set up. The Committee have been informed
by the Ministry that in their new industrial policy a great emphasis
has been laid on the promotion of small scale industries in rural
areas/and ymall towns. Large industries will not be allowed to come
up in urban areas having a population of over 53 lakhs. Certain
lines of production have been reserved for small scale industries.
The number of such items has been increased from 247 te 807 in the
vear 1978  Tiny sector which forms nearly 90 per cent of the small
ce~ta unit- has heen identified and scheme: of assistance of margin
monev. lower rate of interest and other facilities have been formula-
ted for them The Government have stated that once an item is
reserved for production in the small scale sector, additional capacity
therefor wonld nnt he nllowed in the organised sector. The Commit-
te¢ have heen informed that Director General Technics) Develop-
ment is required to obtain quarter!y returns from the large produc-
tion un'ts in terms of production capacity and to check the end pro-
ductlon in each such unit from time to time The representative
of the Ministry of Industry could not say categorically during evi-
dence ns to whether after the reservation of certain items for small
scale sector production of the reserved itemg in the organiced sector
had not increased He promised to furnish this informati-n to  the
Committer subsequently but thic informaticy has Bt been received
o far. The Committee feel that while reservation of itemns for pro-
dictian in the small <eale and tiny sectors is an excellent idea which
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has a tremendous potential of stimulating growth of these sectors,
its implementation in the field is bound to vrove problematical. In
fact. as large sector has failed to provide adequate employment op-
portunities to the growing work {orce and as decentralised sector has
the potential to ahsorb much larger work force than at present, there
is no alternative but to support small scale and tiny sectors by re-
serving certain liues of nraduction exclusively for these «actore apd
thus helping them provide more employment onportunities to the
unemployed persons cxpe ially in rural areas. But if the concept of
reservation has to be made a success, the Government must not only
take powers to prevent large sc:tor from praducing what helongs
to the Accentralised cecler but a'se strengthes the imp ementine of
this policy and ensure that the large sector does not (row 2! the coat
of small and tiny sectors.

5.23. In this context the Committee take note of the observations
made by the Natjonal Commission on Agriculture in their report
1976. that “dcliberate efforts wi'l bave to he made to see that the
production of sophisticated goods and services which is at present
concentrated in the urban centres iy decentralised and shifted to the
rural arcas. These sophisticated goods and ~crvices would cover a
sumber of dairy products proressed food of various kinds including
malt and beverages, jams. jellies, squashes. biscuits, processing espe-
cially at primary stage including milling. tanning, oil extraction.
chilling of milk, food processing, camning and preservatiop, packag-
ing. storage etc. The Committee endorse the recommendation made
by the Commission that production of su-h <aphi ‘irat+d proccived
food and processed agricultural materials should be reserved for the
rural sector as a matter of national policy and activities such as
wholesale and retail trade distribution. packaging and processing.
marketine etc.. should be brouzht within the fold of rural sector

5.24. The Committee note, under the new industrial policy, while
the small scale industry will be nrotected against the Iarge industry.
the cottage industrv will be protected against the small indnstry
The Government it is stated. are in the nrocess of identifving thase
areas where thevy can demarcate hetween the organived sertor, the
small scale sector and the village industry sector. They have, for
instance, reserved additiona] weaving for handloom sector, matches
also are «tated to have been reserved entirely for cottage industry sec
tor. Tk~ Committee welcome this approach as they feel that this
measure alone will go a long way in not only protecting the village
industry sector from the small industry and the small industry from
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the large industry but also in generating more employment in decen-
tralised sector, particularly the village industries sector. They would
dike the Government to complete this exercise of demarcating roles
of large sector, small scale sector and village/cottage industry sector
without delay so that the benefit intended for the small and cottage
industry sector starts according to them at the earliest.

C. Khadi & Village Industries Commission

5.25. In a note submitted by the Ministry of Industry. It has been
stated that the Draft 6 year plan (1978-79 to 1983-84) prepared by
the Khadi & Village Industries Commission in August, 1977 has en-
visaged employment generation at the end of 6 years (1983-84) at
77.58 lakh persons (19.89 lakhs in Khadi and 57.69 lakhs in Village
Industries) on the basis of project outlays during this period of fthe
order of Rs. 1937.76 crores.

5.25. Tne Committee have been informed that the Working Group
appointed by the Government of India to recommend the strategy,
solicies 2nd the rrogrammes for the development of Knadi & Village
Indust-ies during the 5 year pian period 1978-79 to 1982-83 (which
submitted its report in De:ember, 1978) has recommended a total
outlay of Rs. 1295.66 crores during the five vear period, which is ex-
pe-ted t- vrovide employment of 55.17 lakh persons (32.03 lakhs
additional).

5.27 The Woking Group Repqrt has been forward to the Planning
Commission (ot whose instance the Working Group was const tuted)
and its rec~mmendations are uader consideration of the Planning
Commission.

528. The Committee wanted to know whether KVIC would be
able to achieve the enhanced target.

The Ministry have stated that the .mplementation of the targets
cnvisaged under the Khadi & Village Industries Programmes is de-
pendent on a number of factors such as adequate budgetary support,
expansgion and liberalisation of bank credit institutional infrastruc-
‘uie for under-taking the w.despread network of its gress roots acti-
vities. and administrative and managerial capabilities of the organi-
saton.

The budget. allocations made to the Khadi & Village Industries

Commiss:on during the last five year and the employment generated
therehy are given below:

RS NP -

Fu~di Al.ocated i Vf,mp!n ment

‘Flan & Non-Plan: Generated
- ‘R Crofrs® {1akh persons
19%4-7% a1.332 18 .87
197476 q1.0% 19 45
197637 13.35 7046
197398 1T.90 ¢§ .60 ietirated)

197899 1 o4 aR 41 targetad)

S . A A MW e £l s s s s b e e i —
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5.29. During evidence the represeatative o; the Department o.
Industrial Development stated:

“We believe that if the funds as indicated in the working
group report, are made available it should be possible to
generate thig level of employment. We would go further
and say that while the outlays :indicated herc appear to be
on the high side in terms of budgetary outlays with the
liberalisation in the credit arrangement from the banking
sector particularly following a meeting taken by the Prime
Minister with the Chairman of the nationalised banks,
some working groups had been appointed whi.h went into
the liberalisation of credit to the small scale industries and
the conclusion of the working groups are far reaching. If
thev are implemented in letter and spirit by the banking
sector, they would enable the rural artisan to get credit
from the banking sector, which would, in that case, per-
haps, reduce the dependence of the Khadi and Village
Industries Commission on budgetarv allocations. So in
the event of budgetary allocations being made available,
these would go much longer in generating additional em-
ployment in rural areas.”

He added further:

“The Khadi and Village Industries Commission, through its
own agencies and the Khadi and Village Industries Board,
have a widely distributed network of cperatons which
through certain administrative orientation and impulse
could certainly take on a much larger programme then it
is doing today. It is today a grass-roots organisation
Perhaps it has not developed the kind of administrative
cunobilities and skills which are required to push through
a programme of this magnitude, but the efforts on the part
of the Commission are evident in trving to build up the
organisational capabilities. The State Boards are also
making efforts and trying to organise their programmes,
so that they will be able to carry forward this programme
on a much wider scale.”

He further arided that:

“Now we have set up a Committee in the Ministry of Industry
1o ‘dentify how the budgetary support, which goes to the
KVIC can erlarge itself effectively in terms of K V.1.C's
operations, how that Commission can be strengthened in
sdministration_{n {its regional set up, decentralised frame-
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work so that it can take up the responsibility of providing
the kind of employment that we are indicating.”

5.30. The Committee note that the Khadi and Village Industries
‘Commission have drawn up programmes to generate 55.17 lakhs jobs
(32.03 lakhs additional jobs) during the period 1978—83 with an in-
vestment of Rs. 1296 crores. The implementation of these program-
meg depends on a number of factors like adequate budgetary support,
liberal bank credit, instituticnal infrastructure and administrative
and managerial capabilities of the organisation. The Committee wel-
come this ambitisus programme. But they are not sure whether
KVIC has the organisational capacity to nearly double the employ-
ment generation from 28.41 lakhs in 1978-79 to 55.17 lakhs in 1982-83.
Angd this doubt is confirmed by the statement made by the represen-
tative of the Ministry of Industry during evidence that “perhaps it
(KVIC) has not developed tne kiad of administrative capabilities and
skills which are required to push through a programme of this mag-
nitude”. The Committee note that the Government have set up a
Committee to suzgest ways and mean< of strengthening the Com-
mission to enable it to discharge its responsibility in this field. The
Cammittee would be unhappy if the procrammes for generating 32.02
lakh additional jobs during the Plan period are allowed to lag behind
schedule just for lack of adequate administrative and managerial
capabilities in the KVIC. The Committee would like the Govern-
ment to <pare no effort to strengthen the Commis.ion organisationally
and administratively so as to equip it to push through the employ-
ment programme according to target.

5.31. The Committee find that another factor which enn stand in
the way of KVIC's achieving the targets is uncertainty of budgetary
and financia) support. The uncertainty on this account shou'l not
hrve heen there in view of the decisions reported to heve heen taken
by the nationalised banks to provide liberal credit to meret the needs
of «mnll scale «ector and rural articans. The Committee urge that
the Government should encure adequate budgetary support and
liherr! hank credit for the nracraiimes of KVIC to enahle the Com-
mission to generate additional employment opportunities for 32.03
lakh persons and thus meake it full contribution in the ficht against
unemplovment.

D. Marketing and Raw Materials

Marketing

532 As the draft Plan observes, besides the continued dependence
of n significantly large number of different rural and other small
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industries for marketing on middlemen, an increasingly larger num-

ber of these industries has also been experiencing difficulties in mar-
keting their products.

5.33. The Committee have been informed in this connection that
a sub-group of the Working Group on small scale industries hag been
set up to examine in detail various marketing problems being faced
by the small scale industries and to suggest suitable measureg for
accelerating the pace of development. Marketing assistance pro-
grammes already taken up by the SIDO in:lude setting up of sub-
contracting exchanges at the small industries Service Institutes;
providing assistance to the State Government for setting up of Trade
Centres and liberalisation of imports of raw materials and comments
for small scale industries. The Committee have also been informed
that it is alsp proposed to strengthen the marketing activities of the
Khadi and Village Industries Commission by increasing the number
of marketing outlets, and adoption of modern marketing techniques

e.g. use of brand name. packaging etc. and undertaking of marketing
research.

Raw Materials

5.34. In regard to the proposal regarding rese:rvation of raw mate-
rials for exclusive use for the decentralised sector, the represemative
of the Department of Industrial Development informed the Commit-
tee that efforts were being made to increase the availability of raw-
materials {0 the decentralised sector. For instance in the case of
small scale industries allocation of iron and steel had substantially
increased during the current year (1978-79) despite the shortages in
the supply of steel. The Commiiiee were informed that the recent
meeting of the small ccale industr.es Board had recommended to the
Government to ensure the fullest allozation to the small scale sector
in its allocation of raw material even in preference to the organised
se~tor and these recommend:tions were being examired with a
view to ensuring that the small sector got fuil share.

5.35. The Committee were informed that small ndnstrieg instilu-
tions existed in almost all the States. The Small Industries Corpora-
tions undertake, distributing some raw materials like iron and steel,
coal. cement. copper-brass etc. Imports were also arranged through
S.T.C. It was stated, however, that the arrangements did not exist
in respect of all raw materials nor were they foolrroof The arrange-
men's were be.ng strengthened.

5.36. On the question of the problem relating to provisioning of
raw materials for the rural industries and marketing of rugal indus-
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tries products, the representative of the Department of Rural Deve:*
lopment stated during evidence:—

“There is one very important bottleneck in organising rural
industries........... Marketing of finished goods is an
important factor, similarly non availability of raw mate--
rials acts as an important bottleneck. So we want that rural
marketing centres should also be organised in those blocks
which are picking up to sizeable extent

........

We all act together and we thought about the best wayv of
establishing rural marketing societies in every block where
there is sizesble activity in the field of rural industry. Such
fural market'ng societies can supply raw materials to
artisans. They can serve as outlets with the outside world
also. Many of our products could go outside the country.
Thev mav be demanded abroad. These sre the things
which could be organised in the villages. The block ad-
ministration has t; play a more important role. The Dis-
trict industries Centres for instance play an important role.
Thev are closely associated with the industries.”

5.37. It has been stated in a memorandum to the Commitiee that
the private sector will not have necessarv willingness and abilities
to provide tota] employment. It has been suzgested that with a
view tn involving Government in production and service activities
‘n the rural areas there should be “small public sector” in rural areas
as g parallel to “large public sector” in urban areas. These small
public sectors should start a chain of multi-purpose farming units in-
cluding production of foodgrains cash crops. milk, poultry etc. and
agro-based and agricultural relzted industrial complexes of appro-
rriate sizes. At least one or two su.h un'ts should be set up on an
experimental basis in every block.

5.38. During evidence before the Committee an extert stated in
this connection that:

“What is needed is a package of services, a service crganisa-
tion wh'ch may be. if you call the small public sector, it
should not reallv be a producing organisation. It must
be the small public sector which should rrovide relevant
services to the self-emrloved nersons in the village who
enter inty productive caprcitv. It i« very well known that
even for sophisticated things, vou can get each part made
by the d flerent houses provided you have standardised
on raw material etc. In my concept the rural public
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sector should not be a replica of the other public sector
but it should be some kind of a service organisation which
can provide standardised raw material, improved designs
and other forms of assistance to the self-employed per-
sons in the village itself. This would probably make a
large impact than a few small companies.”

5.39. Explaining his views in this regard the representative of
the Department of Rural Development stated that:—

.......... For certain type of activities, some kind of a public
sector organisation is very much necessary. For example
supply of raw material. This will go a long way in re-
moving the distress of rural artisans. Secondly many big
organisations are there whose marketing links are so well-
organised that even thev extend to the international trade.
So, if these marketing organisations can be linked to the
rural units through some organisation, that will be a good
thing.”

5.48. Ncedless to say, assured availability of raw materials and
outlets for the products of the rural and small scale industries are
essential pre-requisites and very crucial factors for the successful
development of this sector which is expected to provide employment
for the rural labour force found surplus or under-employed in the
agricultural sector. This will also provide a tremendous incentive
for the new entrepreneurship to enter these sectors.

5.41. The Committee are informed that small industries institu-
tions and small industries corporations are taking care of the needs
of small scale industries in these matters. The Committee suggest
that the Government may keep a watch on the problems of the small
scale industries and strengthen the existing organisations, where
necessary to enable them to meet the raw materials needs of these
industries and provide marketing outlets for their products.

5.42. The Committee feel that for meeting the raw materials
requirements and providing the marketing outlets for the products
of the village industries, direct support by the Government in these
fields, is iinperative for their success. The Committee suggest that
suitable schemes should be evolved for organising a network of
small organisations in public sector to provide standardised raw
materials, improved designs and marketing outlets to  the self-
cemployed persons in the villages and to the village and cottage indus-
tries. This organisation alongwith the DICs will provide a complete
set up for u healthy growth of the village and small industries.
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E. District Industries Centres Scheme

5.43. Introduction: —It is the policy of the Government of India
to promote the rapid growth of small scale and tiny industries in the
rural and backward areas, to maximise employment and raise income
levels in rural areas while at the same time increasing the supply of
mass consumption goods. The Committee have been informed that
number of schemes have been evolved for the promotion of rural
industrialisation. Arrangements are also being made for increasing
availability of credit for rural industries. The number of items re-

served for manufacture in the small and tiny sector has been increas-
ed to 807 .

5.44. It has been stated that while these initiatives are very useful,
their effectiveness can be maximised only if the intended benefits
of the various schemes are brought within the easy reach of people
in the rural and backward areas. One generally gets a feeling that
there are too many schemes being implemented by too many agencies
with the result that a complicated imaze of officers, systems and
procedures could easily be wilder and put off a number of small rural
entrepreneurs. It is, therefore, necessary to structure the organisa-
tion at the ‘cutting edge’ of policies and schemes with reference to
the attitudes, capacities and needs of the average entrepreneur in the
rural and backward areas. The first step in this direction would be
to simplifv, stremline and rationalise the organisation at the district
level.

5.45. The Ministry have stated that the statement of the Minister of
Industrv on the industrial policv that was placed before parliament
on 23rd December, 1977 stresses the importance that is being attached
to the promation of small, village and cottage industries and clearly
states that the focal point for such development will be the District
head quarters rather than large cities and States capitals. The state-
ment also mentions the proposal to set up District Industries Centres
(DICs) throughout the country. The main objective of the DICs is
that an average person who is interested in setting up a rural indus-
trv should have one-and only the place to visit for seeking all his
nceds. This would provide a tremendous practical and psvchological
advantage to entrepreneurs that DIC would be acting or the coordi-
nation organisation for all the inputs and facilities for establishing
and operating small, tinv and cottage industries. Under the single
roof of the District Industries Centre, all the services and support
required by small and village entrepreneurs will be provided. The
District Industries Centre will undertake the economic investigation
of the potentiul for development of the District including its raw
materials and other resources—Supply of machinery and equipment,
provision of raw materilas effective arrangements for credit facili-

737 LS—8
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ties, marketing assistance and quality centrol, research, extension
and entrepreneurial training. It is the intention of the Government
to make the District Industries Centre also an operational mecha-
nism for according sanctions and other facilities for setting up indus-
tries in the rural and backward areas and ensuring their continued
viable operation by developing close linkages with the Rural Deve-
lopment Blocks on the one hand and with the specialised and deve-
lopment institutions on the other. Institutions like KVIC, Directo-
rate of Handlooms and Directorate of Handicrafts which are involv-
ed in grassroot activities, wherever these programmes are function-
ng or have an identifiable potential, will work through the DIC and
integrate their activities with the DIC set up.

5.46. Central Gorernment Assistance: —Since the Central Govern-
ment attaches the greatest importance to the effective functioning
of the DICs the scheme is proposed to be financed by the Govern-
ment of India as Centrally sponsored scheme in the following man-
ner: Government of India will provide:—

(i) Non-recurring grant of Rs. 2 lakhs per DIC for cons-
truction of a building for office accommodation for the
staff of the District Industries Centre.

(ii) Non-recurring grant of Rs 3 lakhs for meeting the
expenditure on furniture and fixures, office equipment
vechicles (preferably diesel operated jeep) etc.

(lii) Recurring grant not exceeding Rs. 3.75 lakhs subject to
corresponding contribution by the State Government of
Rs. 1.25 lakhs per Centre. Where the recurring expendi-
ture on the DIC set up is less than Rs. 5 lakhs, the contri-
bution from the Centre would be limited to 75 per cent
thereof.

Organisational Set-up

3.47. The staffing pattern for the DICs is as follows: —

(1) General Manager —

should preferably be of the rank
of a Joint Director of Indus
tries in the State. Senior Deputy
Director drawing not less than
Rs. 800~ (basic) in the scale may
also be considered if found ex-
ceptionally suitable.
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(li) 7 Functional
Managers:.—
May be of the rank of Deputy
Director{Senior Assistant Direc-
tors (if found exceptionally suit-
able) and would look after the
following disciplines:
(a) Economic Investigation;
(b) Machinery and Equipment;
(¢) Research. Extension and
Training;
(d) Raw Materials;
(e) Credit;
(f) Marketing; and
(g) Cottage Industries;
Depending of the requirements of the Districts, the number of
Functional Managers may range from 4—7. If necessary the activi-
ties of two contiguous districts could be combined under one Func-
tional Manager. The Districts Industries Centres have become ope-
rative from 1st May, 1978.

Credit

548. The Committee have been informed that the banks
have willingly come forward to participate actively in the DIC pro-
gramme. They have agreed to lend the services of one of their offi-
cers as a Credit Manager to each DIC, so that a bridgehead is estab-
lished between the DIC and the bank in every district. The banks
have agreed that no application for finance will be delayed beyond
one month from the date of the application being received by the
local Branch Manager. This is a bold and welcome departure from

the age old conservative approach of security consciousness and
administrative delays.

Work Programme

5.48. DICs are to frame their annual work programme in respect

of various assistances required to establish small scale units and
run them effectively.

The finding; of the scheme will be done under Centrally sponsored
schemes of Government of India and the schemes will be reviewed
and approved in the context of State annual plans. The funds would
be allotted to the State'Union Territory Governments in the begin-
ning of the financial vear and it would be followed up by the quar-
lerly sanction and disbursement of funds The release of funds for
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the first two quarter could be done on a pro-rata basis of the alloca-
tions as per pattern, but the release of the sanction of funds for the
3rd and the 4th quarter of the year will be made on the basis of the
actual expenditure incurred on the scheme as per the pattern to be
furnished by the State/Union Territory Governments.

Delegation of Powers

5.50. It has been stated that simple disposal of informa-
tion and consultancy services is not going to allow the objec-
tive of expeditious development of small, tiny and cottage indus-
tries in rural and backward areas be achieved. It is even more
essential that the set of persons employed to effectively run the
DICs are also vested with adequate power to provide the assistances
which they feel is genuinely required by the entrepreneurs. The
Government of India is stated to have already taken steps in this
direction and the State Governments have been requested to dele-
gate the powers to liberally identify the powers which could be
delegated to the General Managers of the DICs and initial steps
immediatelv in this direction.

Action Plan

5.51. The guidelines for preparation of action plan have been
providned to DICs and the State Governments have been requested
to ensure that such plans as well as the work programmes based on
them are finalised in each DIC before the end of March, 1979. This
will enab'e serious implementation of the Industrial enable serious
implementation of the Industrial promotional effort in a systematic
manner all over the country.

552 Th action plans being formulated by the DICs are to concen-
trate on the demands skills and surplus resources of the district con-
cerned. The action plans have also to provide details of the pro-
grammes blockwise and bring out financial. employment and pro-
duction potentials separately for artisans basic activitics, they tiny
and small scale units. This should also provide as estimate of quan-
tities of different inputs required and the organisational support
needed to implement the programme. 1t would also facilitate provi-
sion of various Inputs by concerned institutions, such as commercial
banks, State Financial Corporations, State Industrial Development
Corporations etc.

5.53. Many ot SISIs have already prepared model action plans.
The SISIs have also been instructed to provide adequate support to
the General Managers in working out action plans. In addition, SISI
staff have been decentralised and posted in a group of 2 to 3 persons
at Divisional Headquarters. This is expected to go a long way to
give expeditious support to DICs.
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Maintaining and Evaluation

5.54. To provide a suitable arrangement for effective coordination
between DICs and other State Government Departments|Undertak-
ings, District Advisory Committees are being constituted. These
will be headed by the Collector of the district and consist of District
level officers of other Departments, Semi-Government and local
bodies, non-officials members representing Industry and Trade Asso-
ciation, Members of Parliament and Member of.State Legislatures.
To supervise and monitor the functioning of the District Industries
Centres the constitution of State Level Coordination Committee with
the Chief MinisteriMinister for Industries as Chairman has been
suggested. Six Regional Committees have been set up to provide
overall coordination in a region and for exchange of information
between State and regional and all India bodies. A Central Coordi-
nation Committee with the Union Ministry of Industry as the Chair-
man has been constituted which will review from time to time the
policy and broad framework of DIC set up in the light of the experi-
cnce gained. The Development Commissioner (Small Scale Indus-
tries) will be regularly monitoring the progress of the District Indus-
tries Centres. The State Governments are also setting up cells at

the State Industries Department to monitor the progress of this
Scheme.

5.05. The latest position as regardé the progress made by the
District Industries Centres was given by the Ministry of Industry
during his reply to the discussions in Lok Sabha on Demands for
Grants concerning his Ministry on 19 April, 1979.

5.56. Since Ist May, 1978 out of 399 districts DICs have been
set up in 3468 districts. There are thus hardly 50 to 60 districts that
are yet to be covered by DICs. The Minister of Industrv stated that
in another few months every district in the country will be covered
by a DIC. Qut of these 346 DICs that have been set up 164 DICs
have started functioning. These DICs are stated to have reported
that they have identified 52,000 entrepreneurs; thev have prepared
13400 project profiles: they have been instrumental in establishing
36,660 units; have created employment for 1,16,465 persons; and have
made available financial assistance amounting to Rs. 47.2 crores to
the small entrepreneurs. These 164 units which have started func-
tioning reported visualising establishment of 90814 units.

5.57. The Committee have been informed that all the S:ate Gov-
ernments have been advised to delegate wide powers to the
General Managers Functioning Manager in the DICs so that the DIC
can really play an effective role. It may of the States the powers of
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the Directorate of Industries have already been delegated and steps
are being taken to delegate powers of other Departments which could
be exercised by the DIC staff without hampering the efficiency of
work. In regard to the remaining powers the necessary arrange-
ments are being worked out.

It hag been stated that all the existing organisatlions engaged in
the field of small scale industries, village industries and tiny indus-
tries, have been advised to develop close linkages with the DICs.
The DICs will work in close unision with these organisations and will
not take over their existing functions. A scheme has been drawn out
after detailed discussion with the Department of Rural Development
whereby the activities of the DICs will be inter-faced with those of
the Integrated Rural Development Blocks. The State Governments
have also been advised 10 have one of the Functional Managers from
the Khadi and Village Industries Commission, Handicrafts Depart-
ment or Handlooms Department depending upon the nature of
activity which is predominent in a particular district.

558 The Committee have no hesitation in saying that District
Industries centre as conceived provides an ideal organisational
framework for the implementation of the new industrial policy and
programmes eavisaged in the P'lan in the context of the importance
being attached to the development of small scale, village and cottage
industries. Rightly the DIC will, for the first time, take the focal
point to the district and provide the whole package of services to
entrepreneurs under one roof. This Centre will provide g tremen-
‘ous psychological and practical advantage to the mew entreprencur
and will save him of all the running sbout and harassment resulting
from time cosuming processes in setting up or running an industry.

5.59. The District Industrieq Centre is an innovative scheme cap-
able of achieving very encouraging results. The Committee note
that the scheme has takea off with great enthusiasm and will be
covering the whole of the country in the next few months. The
Committee have no doubt that if DICy perform the functions expec-
ted of them in letter and spirit and the new entrepreneurs take full
advastage of the services available in the DICs, the smafl scale and
rural industries will make great strides in each district and will
Ro a long way in wiping out unemployment and under-employment
in the foreseeable future.

5.60. The Committee would like the Government to keep the
workiag of DICs under close and constant watch. It iy essential to
ensure that the manager, selected (or manning the DICs are fully-
qualified for the jobs and are endowed with a spirit of service. It
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should be ensured that they do not carry with them the legacy of
bureaucratic approach from the Departments from which they are
drawn. They should be progressive minded and forward looking
officers who should have positive approach amd not cramped in their
working by narrow rules and regulations. They should make the
entrepreneurs feel welcome on being approached and they should
judge an entrepreneur by the enterprising spirit and not merely by
the amount of capital that he can raise. Their approach should be

fully commercial, business like and practical and not at all bureau-
cratic.

5.61. The Government should ensure that the managers who will
all be hailing from different departments and disciplines work as a
homogenous team. There should be perfect equation not only bet-
ween the General Manager and the Managers but also between all
the Managers. They should be officers who cooperate and collaborate

with one another in the pursuit of common goal of helping an entre-
preneur.

5.62. Unless Managers, are invested with adequate authority to
solve the problems of the enterpreneurg in the field of finance, licence,
power, water supply etc.. they will not be able to achieve any signi-
ficant results. The Committee are informed that necessary powers
have been delegated to the DICs in certain matters and in certais
other matters they are in the process of being delegated. The Com-
mittee would like the Central Government to make sure that all the
Recessary powers are vested in the Managers at the earliest as other-
wise they will be acting merely as a “post office” and will cause more
frustration and disappointment to the entrepreseurs than hitherto.

5.63. The District authorities will have to be responsive to the
proposals made and initiatives taken by the District Industries
Centres. They should view it as a joint venture and joint oppor-
tunity to serve the people. The Committee hope that the Central
Government have impressed upon all the State Governments the

need (o bring about necessary reorientation in the approach of the
officers at the district level

564. The Committee would juge the efficiency of District Indus-
tries Centres by the number of entreprencurs they receive and help
and by the number of industrial unity they succeed in setting up.
The Committee would like the Government to constantly monitor
the progress made by each Di.trict Industries Centre and wherever
the progress i; found to be slow, Government should render all
possible administrative and managerial assistance to that centre to
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get over the constraints and to be able to discharge the role expected
of it.

3.65. DIC is an organisation which will supplement the work
relating to development of small and village industries in the area.
There is no doubt that it is bound to develop itself into a focal point
for the development work in this regard. It will be advisable there-
fore, that no time is lost by DIC in developing effective linkages and
cordial relations with all the organisations engaged in this work like
Khadi and Village Industries Boards and the Commission, Handi-
crafts and Handlooms Boards, the banking and commercial institu-
tions in the area etc. and also elected representatives of the area.
While the DICs will have to work in close coordination with these
organisations they should take care to see that they do not attempt
to take over all the existing functions of these organisations.

5.686. An importast pre-requisite for successful implementation of
the DIC concept is the proper assessment of economic and manpower
resources of the district. A survey of the district and economic and
manpower resources if not already available should be taken up
immediately and the projecis/profiles in respect of them drawa up
in consultation with the block/district development autherities be-
cause the implementation of the work programme of a DIC will be
dependent on the data obtainable through such a survey.

5.67. The Committee wish also to point out that the DIC has not
to be seem as an isolated effort which is going to solve all the problems
refating to the development of small and village industries by itself.
It has instead to be seen in broader perspective of economic scene.
It can perform its task successfully if adequate policy support is
available for the small scale industries and Policy measures concern-
inz dispersal and decentralisation of industriex are implemented
vigorously and faithfully. The Committee hope that these aspects
will be kept in view and this experiment which is highly promising
and on which Government are in fact pinning a lot of hope is not
allowed to go the way masy other schemes have gone in the past.



CHAPTER V1
ADMINISTRATIVE AND PLANNING MACHINERY

A. Planning Machinery at the National Level

6.1. It has been represented to the Committee by an eminent
economist during evidence beforer the Committee that: —

“The objectives of the Plan are the same from the beginning
till today. In this plan they try to put more emphasis on
rural development but according to me, they have not
benefited by the experience gained so far. They have
committed the same mistakes. Before they formulated
the plan they have not involved the economists, the ad-
ministrators, the State Governments etc. They have
simply increased the allocation to rural development.

When there is no involvement at any stage is it not bound
to fail?”

6.2. The representative of the Planning Commission had the fol-
lowing commentg to offer in this regard: —

“The orientation of the development objectives and straiegy
in the draft Five Year Plan is meant precisely to reverse
the past mistakes and learn from past experience. As
stated in that Plan, in spite of some significant growth and
progress towardg such objectives as import substitution
and self-reliance in the past 25 years. the objectives of re-
moval of poverty, unemployment and inequalities remain
as remote as ever. The new s.rategy is therefore arient-
ed towards making a frontal attack on the problems which
seem to have grown worse in the past few vears. It was
decided to abandon the old approach to planning and
development and to launch a new strategy as early as
possible. The draft Plan had therefore to be prepared in
a very short time. It was not therefore, possible to con-
sult the representatives of various sections of society at
the time of the formulation of the draft Plan. The inten-
tion however, was to do so before the Plan was finally
adopted. In pursuance of this, meelings of representatives
of trade and industry, trade unions and economists were
convened and the dialogue will continue. Ag for the State

11
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Governments and administrators they are very much a
part of the plan-making machinery, and have been closely
involved in the formulation of the annual as well as the
five year Plans.”

6.3. It was pointed out by the Committee that the previous Plans
were formulated in consultations with the States. Even then the
targets were not achieved and there was a feeling in the States that
this Planning Commission was a super Government. Now the Plan-
ning Commission was completely assuming the development of the
country without involving anybody. Even when the Plans were
implemented involving the States, we were not able to achieve the
targets Then how the Planning Commission could achieve the
targets without involving the States while formulating the Plans.

6.4. The representatives of the Planning Commission stated that
what was being considered was the draft Plan and in the process of
finalisation, the States were being closely consulted.

6.5. An expert stated during evidence before the Committee that—

“I am afraid I have to say that even the Sixth Plan will not
create the necessary impact, particularly on employment
and with regard to rural development also, mainly be-
cause, in my view—I have dealt with planning from the
very beginning, from the First Plan onwards, and I have
intimately known the expertise available in the Planning
Commission—while they may be competent to build
models. and perhaps perfect models with consistency
between the various sectors, 1 don't think the Planning
Commission possesses the expertise required for the pur-
pose, particularly for dealing with rural development pro-
grammes and employment programmes in the rural areas
In the past, when we were dealing with the establishment
of large-scale industries and building up the infra-struc-
ture there were models available outside the country,
which we could easily follow—for example the Soviet
model—and quite a few countries followed, the Plan which
we had formulated and implemented to the best of our
abilities. Even though there might have been deficiencies
in the implementation and even in the Plan itself, the
Planning Commission itself had precedents and therefore
it was possible for the commission to make plans for
building up the infrastructure in the industrial sector and
the agricultural sector, with irrigation projects etc., at 2
global level But this alone would not bring about the
transformation which is necessary in the rural aresas and
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that is why today we have to think in terms of what should
be forum in which this should be discussed and Plans
drawn up, or at least to give an indication at the national
level our new approach to planning for the purpose of
bringing about this rura! development. Fortunately, we
have quite a few organisations, which have been working
in the field, and 1 have come across people who have deve-
loped competence in dealing with the problems at the
grass-root level in the rural areas. Perhaps the time has
come to pool the expertise which is available and also the
experience that has been gained. It is not merely the
allocation of resources which is importani but, on the
other hand, it is a sort of planning for the utilisation of
the resources which is important. In my view, unless
such a step is taken, even the allocation of larger resourc-
es is not going to yield better results. That is what I
would say with reference to the short-comings of the past
Plans and what we should do for the purpose of improv-
ing our approach to Planning particularly with reference
to the rura] areas.

Secondly, till now our planning has been at the national level
and even for the States the Plans had been drawn up by
the Planning Commission at the Central level. Even dur-
ing the formulation of the Fifth Plan, we thought that the
Planning should go down at least to the State level. But,
unfortunately, though this was realised and various commu-
rications went to the State Governments, and they also
formed some sort of cells for planning. But it was with the
same old personnel and no serious effort was made for the
purpose of training people for the purpose of taking up
more detailed planning and micro-level planning at the
state level and then take it down to the district level
Therefore, it is not only the national picture which is
important and that is necessary for the purpose of giving
guidelines to the various State Governments, but we
should have at the State level, also a sort of planning com-
mittees and planning Boards whatever you may call it,
who have a feel for these things and who have some ex-
perience in this field Otherwise, it would become diffi-
cult. Then it will have to be taken to the district level and
then to the block leve] at least. If it is not block level, at
least homogenous regions will have to be taken up for the
purpose of formulating plans and unless this is under-
taken, all our effort would be, in my view, waste of re-
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sources again and what we want to achieve may not be

achieved in spite of the fact that we have diverted resourc-
es for this purpoe.

It is difficult to re-organise the Planning Commission. What
is important is even within the Planning Commission there
should be a big enough cell and expertise available for the
purpose of dealing with the problem. After looking into
it as to how much expertise has been deploved in the Plan-
ning Commission on this I find it is nothing. So unless

attitude changes in the Planning Commission you cannot
do anything.”

6.6. Asked to give viewss on the adequacy of expertise available
in the Planing Commission for rural developmen: and employment
programmes and on the suggestion of setting up an exclusive and
well-staffed cell in the Planning Commission for rural development
and employment, the Planning Commission stated in a note that the
detailed schemes for rural development are not drawn up by the
Planning Commission. This is the responsibility of the State Gov-
ernments, and the Department of Rural Development at the Centre
gives them general guidance. Within the S:ates schemes have to be
prepared at various levels and the aim of the Planning Commission is
to encourage development planning especiallv at the block and the
district level.

6.7. The task of the Planning Commission is to consider policies
for rural development and employment generation, and to advise
the States on their rural development programmes. The primary
responsibility within the Commission for this kind of work rests
on the Members incharge of (i) agricultural and rural develop-
ment and (ii) labour and employment. In their tasks, the Members
are assisted not onlv by their respective Divisions but also by
Programme Evaluation Organisation and Censultants who may be
appointed from time to time. Tne Commission also seeks the advice
of academic institutions, voluntary bodies in the field of social work,
trade unions and political parties in framing plans and policies.

6.8. The Committee have been informed that consequent upof
a higher priority being given to rursl development. a separate Unit
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hag been created in the Commission under the overall charge of the
Adviser (Agri.) This Unit has the following composition :

1. Joint Adviser’

2. Deputy Secretary (Rural Development)
3. Deputy Secretary (Land Reforms)

4. Director (Cooperation)

5. Director (Agro-Economic Research)

6. Senior Research Officers

7. Research Officers

D9 DN Ft ek bed pet ped

6.9. The Planning Commission is of the view that the present
set-up appears to be adequate to cope with the work. This Unit is
supported by all other concerned subject Divisions in the Planning
Commission especially Agriculture Division, Employment and Man-
power Division, Village and Small Scale Industries Division, Social
Welfare Division, Transport and Communications Divisions, Health
and Water Supply Division, Multi-level Planning Unit and the like.
The rural Development Division is expected to maintain liaison
with the Department of Rural Development in the matter of formu-
lation and implementation of policies as well as formulation and
monitoring of rural development programmes. The subject Divi-
sions in the Planning Commission would in their respective sectors
provide the expertise in the formulation, implementation and moni-
toring of programmes. Thus, taking an overall view, it would ap-
pear that the Rural Development Unit as presently constituted
and envisaged to function would be able to provide the requisite
expertise needed for rural development programmes.

6.10. The Committee on Unemployment headed by Shri B.

Bhagavati. made the following recommendation in their report
(1973) -

“We fee! that it is necessarv that there should be a separate
organisation at the national level with sufficient auto-
nomy and authority which should devote itself exclu-
sively to a comprehensive asscssment and review of the
emplovment situation on a continuous basis and provide
guidance and advice to the various Ministries of the
Government and other agencies in their policies and
functions in relation tn the emplovment situation. We
foel that besides the Department of Employment and
Manpower Planning at the Centre there should be a
soparate high-power organisation with adequate autho-
rity. We therefore. recommend that a National Commis-
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sion on Employment and Manpower Planning should be
established. The Commission should enjoy the requisite
autonomy and be in a position tq, take up suo motu the
consideration of any matter relating to its functions.”

6.11. The Committee wanted to know whether Government has
set-up any organisation at the national and State levels exclusively
to plan, guide and coordinate employment schemes at various
levels and monitor progress and if no such organisation had been
set-up at the Centre, how it would be possible to have an overall
picture about the progress made and the results achievd. It has
been stated in reply that the recommendation of the -Bhagavati
Committee on Unemployment regarding the setting up of a Nation-
al Commission on Employment and Manpower Planning was consi-
dered in consultation with the Planning Cormamission. The work
relating to employment and manpower at the Centre was reorga-
nised in February, 1973. As a result of this, the Directorate of Man-
power of the Ministry of Home Affairs and the Employment and
Manpower Cell of the Cabinet Secretariat were merged with the
Labour and Employment Division of the Planning Commission to
form an expanded Employment and Manpower Planning Division
in the Planning Commission. It was felt that this enlarged Division
was in a better position to coordinate employment and manpower
planning in consultation with the Centre Ministries and State
Governments and that, therefore, it would be worthwhile to allow
this arrangement to continue.

6.12. The Committee wanted to know whether the recommends-
tion of the Bhagavathi Committee had been accepted in principle.

6.13. The representative of the Ministry of Labour stated that
no decision had been taken to accept it or otherwise.

6.14. The Committee on National Employment Service of the
Ministry of Labour headed by Shri P. C. Mathew in its Report
submitted in November, 1978 also recommended that “there should
be separate Ministrv of Manpower Planning and Employment at
the Centre (and corresponding Departments in the States) toge-
ther with the normal executive field staff or a Directorate General
(or a Statutory National Manpower Commission as in the United
Kingdom) which combines both executive and secrelariat func-
tions at Government levels in respect of the subjects concerned.”

6.15. It is learnt that the report of the Committee has been for-
warded 10 the State Governments for eliciting their views in the
matter.
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Micro-Planning:

6.16. The Committee wanted to know whether micro-planning
had been carried out and then the whole material information
aggregated in order to plan out further or in other words whether
the Plan proceeded from top or it originated at the bottom. The

representative of the Planning Commission stated during evidence
that—

“The Planning process, as it has taken place, involved pre-
paration of a draft plan at the national level which indi-
cates the role of the Central Plan and that of the State
Plans. The States had then been requested to formulate
Plans within the State Plan sector. These were being
discussed in the Planning Commission separately with
each State. As it happens, every State comes forward
with an outlay at least two or three times what is per-
misstble under the available resources. So, there is a
dialogue between the Planning Commission and each
State in order to determine a more realistic level of the
State Plans.

So far as the lower levels are concerned, 1 should
concede that there has not been any attempt to build up
the plans from the block level to the district levels and
from District level to the State level as vou suggested.
But in the intensive area Planning programme, at the
block level it is expected that the resource inventories
will be prepared in respect of each of these blocks which
have been taken up for planning, appropriate surveys will
be conducted in respect of each of these blocks and plans
prepared appropriately at the block level.”

B. Planning Machinery at State Level

6.17. The Planning Mnchinery at the Sete level differs from
State to State, The Machinery at the State level is practically simi-
lar to the Planning Commission. The Chairman is the Chief Minister.

6.18. During the Fourth Plan. Planning Commission had sug-
gested a model for the setting up of different functional units in
the State planning departments and one of the functional units re-
commended was a regional/district planning unit. The Planning
Commission also launched in 1972-73. a Central Scheme under
which Central assistance was provided to the State Governments
to meet 2{3rd cost of setting up these functional units equipped
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with qualified and competent technical staff. The Scheme is in ope-
ration.

6.19. The Committee were informed during evidence that all the
States have planning boards. These have been of varying degrees
of effectiveness. Sometimes they have been wound up and again
revived. It has been changing. So far as the experts are concerned
gradually there has been improvemnt. Initially, the manpower was
not available. The representative of the Planning Commission
stated that Departmental personnel wanted to use it as an avenue
of promotion. What was required was to have first class personnel.

T

6.20. Asked if the Planning Commission was not responsible for
this situation, the representative of the Department of Planning
stated that previously the Planning Commission itself was a different
kind of body, playing a different kind of role, approving scheme by
scheme. The whole approach had since undergone a change under
the leadership of Prof. Gadgil allowing freedom of planning to the
States with block loans and grants.

C. Machinery at Block Level

6.21. The Working Group on Block Level Planning has observed
in its Report (1978) that some measures have been adopted during
the Fourth and the Fifth Plan to strengthen the planning machi-
nery at the State level. At the district level, however, the position
relating to planning machinery is quite different In majority of
States, no attempt seems to have been made to improve the person-
nel resources at this level Even in the case of States which have
set up something like ‘District Planning Machinery’, the composi-
tion of the staff reflects that there has been no serious attempt to
induct technical skills in planning. The staff who have been ap-
pointed in these units perform only routine secretariat functions,
assisting the District Development Council under the Collector but
do not provide much technical support in the tasks of plan formu-
lation. monitoring. review and evaluation. Thus in many States, the
district planning cell consists of a District Planning Officer assisted
by Statistical and Research Assistants and clerical staff who mainly
look after the implementation of the district plan somewhat in a
routine manner.

622 The Working Group has represented that the insdequacies
of the existing set-up are realised by all the State Governments and
many of them, already have proposals for augmenting the planning
staff at the district level Owing to financial constraints, however,
the augmentation to the requisite extent has not materialised 0
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far. Apart from the required number of personnel necessary to sup-
port the planning activity, the quality of the personnel engaged is
also not such as could be relief upon to promote planning on scien-
tific lines. Thus even a State like Maharashtra, which has a district
planning set-up consisting of one Deputy Chief Executive Officer
(Planning), two Research Assistants, one Planning Assistant and
one Junior Assistant, the component of the technical exepertise is
deficient. This has been keenly felt by the State Government which
has made proposals for strengthening the set-up both at the district

and divisional levels in order to increase the technical competence
of the Planning team.

.

6.23. Regarding the capabilities available for planning at the
block level the Working Group has observed that the present staff-
ing pattern in the blocks is mainly tuned to implementation fasks
and not so much towards planning functions. The set-up basically
consists of a Block Development Officer who is assisted by five
Extension Officers. each in the fields of agriculture, animal hus-
bandry, co-operation, panchayats and rural industries. The other
staff consists of an Overseer, a Social Education Organiser, a Pro-
gress Assistant and VLWs. In the block, there are also Veterinary
Stockmen. a Medical Officer, a Sanitary Inspector and a Lady Health
Visitor some of them with the necessary supporting staff. In some
States there is also an Extension Officer for programmes relating
fn women and children. Thus it may be seen that the staffing pat-
tern at the block level is essentially meant for getting the develop-
ment programmes implemented in the ficld. There is a Progress Assis-
tant who keeps record of the Plan programmes and fheir progress
and assists the BDO in sending regular progress reports. Beyond

this. there is no other person assisting the BDO in the planning
functions.

6.24. Having taken into account the existing pattern of staffing
available for planning purposes at the district the working Group
has expressed the view that both quantitatively and qualitatively,
it leaves much to be desired. While at the district level. there is

some staff for planning (at least in a few States), at the block level,
even this modicum of staff is absent.

625 The Working Group feels that considering the functions
the block Jevel district level machinery is to perfornf the present
planning machinerv availahle at the district and block levels is not
suitably equipped to perform all these technical planning functions.
The Group say that it is deficient both in expertise and staff
strength. The Working Group is of the view that at the present
stage of development, it would be better to pool together the avail-
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able planning skills at the district level instead of scattering this
scarce resource in several blocks. If the district planning cell could
be strengthened suitably, it would be capable to taking care of
block level planning also. In the opinion of the Workifng Group, this
will have many advantages. Apart from ensuring the optimum
deployment of the personnel resources available for area planning,
it would also enable the planning team to take a broader perspec-
tive of resources potential and constraints, and ensure better co-
ordination and integration of the block plans witH the district plan.
In this way, the block plan will be harmonised with the district
plan. It may be noted in this context that we are visualising the
planning team located in the district, essentially as a peripatetic
team, which will move down to the selected blocks and prepare the
block level plans in association with the BDO, the Panchayat
Samiti. Voluntary Agencies and other concerned persons at the block
level. In course of time, as the programme is extended to other
blocks the same team will prepare plans for other blocks also and
will fit them into the district plan.

6.26. The recommendations of the Working Group are stated to
be at present being processed for Cabinet decision.

6.27. For the district level, however. the Working Group on
Block Level Planning has recommended the setting up of a Plan-
ning Cell with a core staff consisting of (besides the Chief Plan-
ning Officer) the following six ‘echnical officers :

1. Economist/Statistician (Project formulation and evalua-
tion).

2. Cartographer/Geographer.

3. Agronomist.

4. Engineer (Irrigation/Civil}.

5. Industry Officer (Small and Cottage Industries).
6. Credit Planning Officer.

6.28. The block plan prepared by the Planning Team would con-
sist of schemes and projects which would fall in different sectors
like Agriculture, Irrigation and Allied activities. Cottage and Samll
Industries, Local Road construction, social services etc. The prog-
rammes will have to be executed by the concerned State depart-
ments. However, monitoring of these projects will be done by the
Planning Team.
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6.29. The Committee note that it has been recognised by Gov-
ernment that the new plan priorities (reflected in 1978-83 Plan) will
call for basic changes both in planning process and in the machinery
for implementation and meonitoring the progress of the Plan. Some
measures have already been initiated in this direction such as the
adoption of the concept of Rolling Plan system so that year to year
targets could be set up for selected sectoral outlays and output with-
in the five year plans and the imbalances that used to arise from
year to year can be corrected. Measures have also been taken to

strengthen the planning machinery to meet the requirements of the
new concept.

6.30. An eminent expert has expressed a view before the Com-
mittee that inspite of the emphasis in this plan on rural development,
the planners have not benefited from the experience gained so far.
Before formulation of the plan, they have not involved the eco-
nomists, the administrators, the State Governments, etc. The repre-
sentative of the Planning Commission has stated that thé draft plan
had to be prepared in a very short time and it was not therefore pos-
sible to consult the representatives of different sections of the society
at the time of the formulation of the draft Plan. The Planning
Commission i1s stated to have since held discussions with represen-
tatives of trade-industry, trade unions and economists. The States
Governments have also been closely involved in formulation of An-
nual as well as Five Year Plans.

6 31. The Committee take note of the view expressed by an
eminent expert that the Planning Commission as constituted today
does not have the expertise particularly for dealing with rural deve-
lopmient and employment programmes. According to him there are
some organisations in the country who have developed competence
to deal with the rural problems at grass roots level. It is not merely
the allocation af resources which is important but planning for the
utilisation of the resources which is important.

6.32. The Deptt. of Rural Development have informed the Com-
mittee that consequent upon a higher priority being given to rural
development, a separate unit has been created in the Planning Com-
mission. This unit is supported by all other concerned subject Divi-
csions in the Planning Commission. The Planning Commission has
ohserved that taking an overall view. it would appear that the Rural
Development unit as presently constituted would he able to provide
the requisite expertise needed for rural development programmes.

6.233. The Committee, however, cannot but take serious note of the
View of the expert who has been connected with Planning Commis-
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sion at the thightest levels, that the Planning Commission does not
have the expertise ‘for’ dealing parficularly with the rural develop-
mert and cmploymient programmtes. The Committee feel that un-
less the Rural Development Unit -establishes links with the reputed
organisations working in the field and pools all the experience and
knowledge avaifable in and outside the Government, it will not be
able to take a comprehensive view of the problems at grass-roots
level in the rursl areas and wifl not be able to find abiding solutions
to the problems. In the Committee’s opinion, setting up of a Rural
Development Unit under an Adviser (Agri.) might strengthen the
Plauning Commission organisationally but it does not necessarily
mean that this step will automatically equip the Commission with
the expertise in rural development and employment programmes.

The Committee strongly feel that there is an imperative need
for not only setting up a separate unit for rural development and
employment programmes. as is stated to have been done, but also
for strengthening this unit by appointing experts of the proven
talent and experience particularly in the micro planning processes
in rural arcas.

6.34. The Committee note that the Committee on Unemployment
(1973) (Bhagvati Committee) had felt the need for setting up a
separate organisation at the national level which should devote itsell
exclusively to a comprehensive assessment and review of the em-
ployment situation on a continuous basis and provide guidance and
advice to the various Ministries of the Governmern: and other
agencies in the’r policies and functions in relation to the employ-
ment situation. The Bhagvati Committee had recommended that,
bhesides the Department of Employment and Manpower Planning »
Nationa! Comnission on Employment should be ec<tablished  The
Commission should enjoy the requisite autonomy and be in a posi-
tion to take up suo motu the consideration of any matter relating
to its functions

635 The Department of Rural Development/Planning Commis-
sion have stated that after considering the aforezsid recommenda-
tion of Bhagvati Committee, the work relsting to employment and
manpowner planning at the centre was re-organised in February.
1973 and, an cxpanded Employment and Manpower Planning
Division wa« formed in the Planning Commisslon. It waq thouzht
that this enlarged Division was in a better pesition 1o coordinate
emplovraent and manpower planning in consultation with the Cen-
tral Ministries and that, therefore, it would be worthwhile to allow
the arrangement to contimue,
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.. %.86.. The Committee on National Employment Service of the
Ministry of Labour headed by Shxi P. C. Mathew in its. Report sub-
mitted in November, 1978 also recommended the setting up of a
veparate Ministry of Maopower Plamming and Employment at the
centre - (with ¢orresponding Departments in the States) - tegether
with mormal executive field staff or Directorate General (or a statu-
tory Nuationsd Manpower Commission as in the United - Kingdom)
which comtbines both executive swd secretariat functiens a¢ Gevern-
ment levels in respect of the subjects concerned. . A reason put. for-
ward by this Comamittee in support of its recommendation is that the
dispersal of clesely related functions in field of Manpower Plamaning
and Human Resources Development and Deployment between
several Mimistries of the Government of India is not conducive to
securing quick progress towards the Government’s declared employ-
ment chjectives. The Department have informed that the Mathew

Committee report has been sent to the State Governments for elicit-
ing their views.

6.37. The Committee regret to note that the Government have
becn deaiiny with this matter saice 1973 in a very routine manner
with the result that, while the unemployvment situation has been
worsening day by day the Government have mot set up any separate
body at the Centre with sufficient powers to deal with the problem.
The Committee agree with the Mathew Committee that the dispersal
of closely related functions in the field of employment and manpower
planning among different Ministries. as at present. is not coanducive

to securing quick progress towards the Government’s declared em-
pleyment objectives.

6.38. Now when the Government have decided to remove un-
employment within a period of 10 ycars, of which one year has already
elapsed, the need for setting up a Central Ministry of Manpower
Planning and Employment is urgent and imperative. If a frontal
attack has to be made on unemployment situation and results achiev-
ed within the specified time the work relating to employment should
no longer be scattered over various departments at the Centre and in
the States and emp'oyment should not remain one of the numerous
charges of an over-worked Ministry or Department. The time has
now come when a separate Ministry of Manpower Planning and
Employment should be set up at the Centre under the full fledged
charge of a Minister and correspondingly the State Governments are
also persuaded to set up separate Departments under the full fledged
charges of State Ministers to deal with this problem in a concentrated
manner. The Commitlce recommend an urgent decision on this
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recommendation and would like to be informeq of the action taken
in thig regard within three months

€.39. From the views expressed by the non-official experts and
the representative of the Planning Commission the Committee find
that the existing planning machinery at the State level is not satis-
factory and is not attuned to the requirements of the new situation.
No serious effort is said to have been made to develop expertise for
taking up micro-planning at the state level and then down to the
district level. So far the Plans have been drawn up by the Planning
Commission at the national level and even for the States, the plans
bad been drawn by the Planning Commission at the Central level.
During the formulation of the Fifth Plan, the Planning Commission
il is stated, thought of going down at least to the State level but the
effort did not meet with much success though certain States did try
to strengthen the Planning machinery at the State level.

6.40. A central scheme to set up planning units at State level is
understood to be in operation since 1972-73. According to the Plan-
ning Commission, most of the States have, under this scheme, set
up celis/Divisiong dealing with Planning, formulation and implemen-
tation at regional and district level as part of the State Planning

Department.

But the Planning Boards set up at States level. it is stated, have
heen of varying degree of eflectiveness. Sometimes they have been

wound up and again revived.

641 The Committee are informed that even in the case of States
which have set up something like “District Planning Machinery’”
the composition of the staff reflects that there has been no serious
attempt to induct technical personnel i planning. Lack of develop-
ment of Planning machinery at the district level has also been
brought out in the Report of the Working Group on Block Level
Planning appointed by the Planning Commission. The Working
Group is of the view that while the stafl iy deficient in number the
quality of personnel is also not such as could be relied upen to pro-
mote planning on scientific lines. At the block level also the present
staffing pattern is mainly attuned to implementation tasks and not

so much towards plasning functions.

_.6.42. The Committee feel that the Planning machinery at the
State level i neithe adequate nor equipped with the necessary
expertise in planning. Until the Planning machinery st State level
is strengthened and activated, the States will not be able to have a®
active and meaningful participation in the formulation of State
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plans and the plans made for such States at the central level will not
reflect the real prierities and problems.

6.43. The Committee feel that the decentralisation of the planning
process which is absolutely necessary for the success of plam and
more so in view of the new emphasis en micro-planning, is possible
only if the planning machinery at the States level and at the Dis-

trict level is adequately sirengthemed not only quantitatively but
slso qualitatively. The Committee recommend that the Central

Government|{Planning Cemmission should pursue this matter with

the State Governments concerned and help them strengthen their
planning units.

D. Integrated Rural Development

6.44. Out of a total of approximately 5100 blocks in the country
over 2950 blocks are covered by one or more of three special pro-
grammes, viz. SFDA, DPAP and CAD. The draft Sixth Plan envis-
ages that out of these blocks. 2000 will be distributed to the States
on acceptable priorities to intensify the work in these blocks so as
to in-rease employment and productivity. During each vear of the
Plan another 300 blocks will be selected on certain criteria of priority
and will be taken up for intensive development so that by the end
of the Plan, full employment would have been attempted and sub-
stantially reached in 2000 blocks and in 1500 blocks the work would
be in various stages. This will leave 1600 blocks for the next five

vear period starting April,, 1883, and full employment to be reached
in 3100 blocks by 1988.

6.45. The Deptt have, in a note further explained that out of
i#bout 3000 blocks covered by one or more of the three special pro-
grammes of SFDA, DPAP and CADP, 2000 blocks have been taken
up for intensive development under the IRD Programmes. In addi-
tion, 300 blocks will be taken up under the programme every year,
starting from the financial vear 1978-79. These blocks will be selec-
ted from areas not covered by the three special programmes mention-
ed above. Thug it would be possible to cover 3500 blocks under the
programme during the five vear Plan period (1978—83).

6.46. Out of 2000 blocks covered by one or more of the three
special programmes. and taken up under the IRD Programme, it
has been subsequently decided to select 1000 blocks for further
intensification of development effort so as to attempt full employ-
ment in these blocks by March, 1981. In the remaining 1000 blocks,

attempts will be made to achieve full employment in these blocks
by March, 1983.
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X q.§7 The main criteria adopted’ in allocating -200@ blocks to the

States| {UTs was the extent of.goverage:.of blocks mnder the three
specxal programme of 6FDA, DPAP and CADP and the blocks were
allocated " ameng the States/UTy ‘on a' prosratd’'bisls. In’ ‘selecting
the bigcks; however, the States/UTs were' requested to keép the con-
ceptration sif Schedubed Caste: Popalation!' iwé!dénce ‘'of unemploy-
ment, lower-sgricultural produétivity, preponderanics ot pedple living
below. the peverty-line, etc., in view. ‘As the special programmes
were already nmder implementation ‘in these blocks and’ necessary
infrastructure ‘was -available, it was consitiered f¥asible tq attempt
full employment in them during the Plan périod (1978—83). The
150 new blocks to be taken up under the programme during the
Five Year Plan period will be selected from areas not covered by
the three special programmes mentioned above. In allocating these
blocks, it is being specifically ensured that blocks are with 20 ver
cent Scheduled Caste populat.on are covered under the programme
during the Plan period (1978—83). The economic backwardness cf
the districts is also kept in view in allocating these blocks.

6.48. Out of about 3000 blocks covered by one or more of the three
special on going programmes of SFDA, DAP and CAD, 2000 blncks
bave been taken up under the IRD programme during the current
financial year. Out of these 2000 blocks. it has been derided to
select 1000 blocks for further ‘ntensification of development effort
with a view to achieving full employment in these blocks by March,
1981. The final selection of these blocks is left to be decided by
the State Governmenis, and approval of the Government of India
in finalising the selection is not required. However, while final:s-
ing the selection of these blocks the following criteria are propused
to be recommended:

(1) The State Governments have already been requested to

. give priority in selection to these blocks which have higher
concentration of Scheduled Castey population.  Blocks

. having higher percentage of population belonging to these

. categories, should be given priority.

. (2) Blocks éndowed with the required :nfrastructural facilities
including availability of financial institutions  efficient
organisational set up etc. may be given prior.ty In parti-
cular, the blocks covered under the major on-going

programmes mentioned below, may be given priority in
selection:

(1) Blo-ks covered under operation Flood 11

(if) Blocks covered under the special Animal Husbandry
| Programme of the Deptt of Agriculture.
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(iii) Blocks having or likely to have major irrigation pro-

jects with potential for creating additional employment
opportunities,

(iv) Blocks having special programmes of development in
fisheries etc. can also be given preference.

(3) Block which have shown greater potential for development,
while implementing the Integrated Rural Development

Programme for intensive development, may be given
priority.

6.49. As indicated earlier, the Government of India’s approval in
finalising the selection of 1000 blocks is not considered necessary.
However, before the final selection is made, the list of blocks pro-
posed to be sele:ted may be put up for consideration in the meeting

of the State Level Coordination Committees and

its approval
obtained.

Progress

6.50. Accord.ng to latest information furnished during evidence in
February, 1979 for 1627 blocks the plans have been prepared and
they are in operation. Forma] sanction had been given to 1087
blocks. The representative of the Department of Rural Develop-
ment informed the Committee during evidence that since the guide-
lines were very clear and the time was very short the States Gov-
ernments had been advised that within the guidelines, the Block
authorities and District authorities could go ahead with the pro-
gramme but simultaneously the Stateg should as early as possible
compile all the lists together and give formal sanction. So, in some
cases, the blocks are working, thcugh not approved.

6.51. The representative of the Department of Rural Development
stated during evidence before the Committee that while concept ot
micro level and block level planning had been accepted, the work
on a regular basis taking block as a unit and preparing the resources
:nventory and so on, has not yet fully started. The block plans haa
been prepared but it was not a complete block plan in the real
sense. He explained (January, 1979) that:

“A number of States have got the block plan prepared in a
general wav, but not in details; we cannot expect them to
do in detail now because the detailed guidelines as to how
to go about it are under preparation; they have not yet
been issued to the States. We have told them that. pend-
ing receipt of these guidelines, ad hoc they could go about
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making some kind of an ad hoc plan for the current year.
But the detaileq block level planning would start only a
little later.”

6.52. It was pointed out that already one year of the plan period
was over and Government was committed to removal of unemploy-
ment in ten years and yet the guidelines had not been prepared.

6.53. The representative explained the position as follows:—

“First of all, we have given a guideline for integrated rural
development project in a somewhat detailed form during
the current year. This was issued a few months back,
based upon which the State Governments can implement
the programme in selected blocks. These are enumerated
in one chapter—the number of activities which can be
taken up what kind of financing can be expected, what
kind of subsidy can be given, etc. We have told them
that pending receipt of the detailed guidelines and pend-
ing preparation of detailed block plans, they could have
an ad hoc arrangement by which 300 or 400 beneficiaries
belonging to the target groups can be taken during the
current vear and the programme can be looked after this
yvear; if there are imbalances, these imbalances can be
corrected as we proceed. We wanted them to select these
and use this additional amount of Rs. 5 lakhs for bene
ficiary oriented programmes which have been listed in wr
guidelines. The guidelines are for integrated rural deve-
lopment, but a new concept is coming now that there
should be micro-level planning, the people should be in-
volved in the planning process, institutions like pan-
chavatgs and various other bodies should be involved in
the process; they may even have to go below the block
level plan to prepare detailed plans. In August 1977, 3
Seminar was held on block level planning. Afterwards.
three Committees were constituted; one of them was (o
look into the role of the Panchayati Raj, that is, the Asoka
Mehta Committee, which has given its report; another
one on block level planning was a Group under Prof
Dantwalla, which has also submitted ity reports; the third
was under Shri Sivaraman Member, Planning Commission.
to look into the voluntary agencies and rural development
All these reports have relevance on each other's activities.
After getting Prof. Dantwalla's report, it was found that
detailed gufldelines would have to be prepared which could
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be understood at the block level by the B. D. Os and
extension officers; they should be able to get some guidance
how to go about. Since these details have not been gone
into in the main report, a Group was constituted, of which
Mr. Majumdar, Secretary, Planning Commission, is the
Chairman. They have almost completed their draft re-
port which is under final consideration. This will also
help in preparing detailed block plans.”

He added:

“Another thing is that we have also to identify certain bene-
ficlaries, make some survey regarding their present status
and all that, and how to raise them above the poverty
level. This exercise has to be done. This also is con-
tained in the detailed guidelines. But pending that we
are not keeping quiet. We have given enough guidance
to the State Governments, so that they could go about
preparing certain plans which are, in a way, the block plan
but not a detailed block level plan. We have delegated
authority to sanction block level plans to the State Gov-
ernments. A State level Committee will examine these
block level plans and give general approval to them.
Afterwards, detailed implementation will be done at the
district level. This is the present position.”

6.54. Asked by what time the guidelines will be issued the repre-
scntative stated:—

“] expect that the guidelines will be issued some time in the
month of February, 1979. Afterwards, in the course of six
to eight months, the State Governments may be able to
prepare the first draft. You will agree with me that we
cannot wait for a perfect resource inventory. But as we
proceed. the block level plan will be perfected with more
data being available.”

6.55. He added that the block plan should be on the ground next
vear (1979-80). He stated though it was not possible to start a
detailed block planning in the first year, towards the middle of the
second vear it should be possible in atleast majority of the blocks
{0 prepare the first somewhat detailed block plan.

6568 1t will be seen the outlay for each of the 2000 blocks alreadv
covered hy any one of the three-on-going special programmes will
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bé Rs. 5 lakhs in addition to the allocation they will be getting under
the on-going programmes. In the case of 300 new blocks that are
being taken up for for intensive development and planning, an
amount of Rs. 2 lakhs per block wiil be provided. When esked whe-
ther an assessment of the ten year requirements had been made for
these allocations or it was based on the current availability of re-
sources, the representaftive replied:—

“Personally, I am not convinced that by an additional invest-

ment of Rs. 5 lakhs per block in the course of five years
the block can attain full employment. [ personally feel
that it is an impossibility. But the point is that the Plan-
ning Commission as also the Government have not told
us that Rs. 5 lakhs is the upper limit per block. Unless
we get some idea of the size of the problem, it is any-
body's guess whether the programme will have to be made
for 3000 families or 600 families per block.”

6.57 When asked how then Government had been advised that
unemplovment could be eradicated in ten vears the representative

stated:—

“Government took a decision that unemployment should Le

contsined in the course of ten years. So far thaf in inte-
grated rural development programme has been formulated.
In the first phase of the programme we shall get a definite
idea of the size of the problem. For instance, when the
first block level plan is to be prepored, we shall know
how many families require subsidy, how many are below
poverty line; there may be many cthers who will require
inst.tutional finance. So uniess the size of the problem is
known, it will be anybody's guess to say that in a parti-
cular block the number of families to be taken up is 300
In a population of | lakh in a block we estimate 20,000
families may need assistance. In a population of 2 lakhs,
it will be 40,000 families. At present we are only thinking
of covering about 300—500 families per year under this
programme So 300—500 f{amilies in selected blocks and
2300 blocks have been selected next year, it will be V4
because 300 blocks have been started somewhat late this
year. In these 200 blocks, 300 x 5-1500 persons need
aseistance. Whether this is the size of the problem, we
can only make a guess now. Possibly it may be much
more than that.”
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The representative stated that:

“So without a detailed survey, it will not be possible to
arrive at the number of families below the poverty line
and how many of them will require special assistance
schemes. Then we will have to draw the attention of the
Government; if you want to attain full employment, a
much better infra-structure is necessary. For instance,
during the current year we have allotted Rs. 5 lakhs per
block to all the State Governments. The first instalment
has been given. But the infra-structure facilities parti-
cularly for insti‘utional finan-e is not that strong that all
of them are able to absorb Rs. 5 lakhs per block. So un-
less and until :infra-structure facilities are available, it is

no use allocating higher and higher amount simult-
ancousiv.”

Infrastructure

6.58. The representative of the Department stated that during the
current year Rs. 5 lakhs per block had been allocated to all the
State Governments but the infra-structure particularly for institu-
tional finan~e was not sa strong that all cf them could absorb this
amount per block. So unless and until infrastructure facilities were

available, it was no use allocating higher and higher amount
simultaneously.

6.59. Spelling out the nature of inra-structure required for the
purpose. the representative elaborated:

“The most importar; infra-structure I have in my mind is the
institutional finance, that is. banks and cooperatives. Even
in some of what vou call advanced States. the cooperatives
are in su'h a bad condition that they will not be able to
ahsorb all the money and take advantage of many of the
schemes. Take for instance, Maharashtra, Tamil Nadu,
Gujarat ctc. whers there are heavy overdues. They will
not be able to absorb., Similarly, in a number of States,
the banking institutions and cooperatives are weak. In
those places we have simultaneously taken up the matter
of strengthening the cooperatives as well as spreading
the rural branches of commercial banks and regional rural
banks. So all these things are a pre-conditions. So simult-
aneously while allocating some funds for rural develop-
ment, we are also trying to build up the infra-structure.”
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Cooperatives

6.60. The Committee wanted to know ag to what measures were
being taken for strengthening the cooperative. The representative
of the Rural Development stated that the Cooperative were being
primarily looked after by the State Governments and the Central
Government was in dialogue with them for improving administra-
tion of cooperative societies. Many secretaries of cooperatives were
not professional people. Some villages did not have the professional
knowledge of bank and cooperation, they were often guided by
favouritism of party policies and things like that. The Cooperatives
needed to be professionalised so that they could have full time
secretaries. There were some incentive schemes for the purpose.
There are also some schemes for strengthening State and Certtral Co-
operative Banks etc.

Resource Inventions

6.61. The Indian Council of Agricultural Research has been
entrusted with the responsibility of preparing Integrated Resources
Inventories for the Projects to be taken up under the lptegrated
Rural Development Programme in 20 selected districts. It has been
consistently emphasised that “employment generation programmes
must spring from scientific¢ resource utilisation strategies.” This
view point was reinfroced by the Dantawala Review Committee
Report on the Pilot Intensive Rural Employment Project (August,
1977) which stated that that a stage has been reached when:

“More needs to be known about the local resource endowments,
the rotential for augmenting them and the type of policies
needed for exploiting them fully rather than about the
employment situation, or more specifically about the
magnitude of unemployment.”

662. ICAR took the initiative in drawing the Vice-Chancellors
of Agricultural Universities into the task of preparing Resources
Inventories in the following districts:

1. Rohtas, Bihar

2. Kutch, Gujarat

3 Hissar, Harvana

4 Kangra, HP.

5. Tunkur, Karnataka
8. Puri, Orissa

7. Hoshiarpur, Punjab
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8. Banswara, Rajasthan
9. Dharmapuri, Tamil Nadu
10. Tebri Garhwal, U.P.
11. Mirzapur, U.P.
12. Bankura, West Bengal

Necessary funds were made available to these Universities within
a certain overall budget ceiling.

6.63. The Committee have been informed that Patel Technology
Centre at the Indian Agricultural Research Institute, New Delhi
has also worked in close collaboration with the Punjabrao Krishi
Vidyapeet Akola in completing Resources Inventories for the dis-
tricts of Chandrapur and Wardha, Maharashtra. The WTC has also
completed the Resources Inventory for Cannanore district, Kerala.
In the absence of an adequate response from the concerned Agri-
cultural Universities. the WTC was also entrusted with the respon-

sibility for preparing Resources Inventories in the following five
districts:

Pt

. Mehboobnagar in collaboration with the Andhra Pradesh
Agricultural University

. Kamrup

. Garo Hills
Anantnag
Bastar.

w o W

6.64. The Committee have been informed that so far, in addition
to the Resource Inventories relsting to Chandrapur. Cannanore and
Garo Hills, inventories for Hissar, Hoshiarpur, Dharmapuri and
Tehri Garhwal have been completed. Two more resources inventories
for Wardha (Maharashtra) and Mirzapur (UP) have also been com-
pleted as indicated in the enclosed Table. In addition the resource
inventories for Banswara (Rajasthan) is nearing completion. The
Agricultural Universities are in the process of preparing the resource
inventories for the remaining districts assigned to them.

6 65. The work of preparing resources inventories are now bexng
looked after by the Department of Rural Development, Ministry
of Agriculture and Irrigation.

6.66. The Committee have been informed that under the area plan-
ning 1t is yroposed to build up and continuously up-date a detailed
inventory of manpower supply and demand keeping in mind seasonal
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variations. Since this scheme has been launched only recently the
results thrown up by it will not be available for some time.

6.67. From the draft plan document (1978—83) the Committee
find that out of a total of approximately 5100 blocks in the country,
about 3000 blocks are covered by one or more of the three special
programmes namely SFDA, DPAP and CAD. Out of these 3000
blocks, 2600 blocks have been taken up for intensive development
under the integrated rural development (IRD) programme. In ad-
dition 300 blocks will be taken up under the programme every vear
starting from the financial year 1978-79. The Goverament have
decided that out of the 2000 blocks selected for intensive develop-
ment under the IRD programme, 1000 blocks will be selected for
further intensification for development efforts so as to attempt full
employment in these blocks by March. 1981. In the remaining 1000
blocks attempt< will be made to achieve full employment by March,
1983, Thus by the end of the plan period. full employment would
have been attempted and, rccording to Government estimation,
substantially reached in 2707 blocks and in 1500 other blocks the
work would be in various stages

6.68. The Committee find that as in February, 1979, development
plans have been prepared in respect of 1627 blocks and formal sanc.
tion has been given to only 1787 blocks. The Committlee are surprised
to learn that though one year of the plan period haq already gone by,
cuidelines for the preparation of d-tailed plans at the block level
have not been issued so far  The development plans have been pre-
pared in a general way. These are not detailed plans but some sort
of ad-hoc plans for the current ycar. The detailed block level plan-
ning would start only after the guidelines have been issued by the
Government; these were expected to be issued in February, 1979

6.63. The Committee are very unhappy to note that the Plan 1978-
83 which had set before it an ambitious target of removing unem-
ployment to a large extent has started in a very unsatisfactory way.
Even after one year of the commencement of the plan, the detailed
plans for the blocks are not ready. This will no doubt have a serious
effect on the progress that v-ould be made by the end of the plan
period. The Committee are not satisfied with the reasons asdvanced
for the delay in the fssue of guidelines for preparation of detailed
plans. The Committee hope that the detailed guidelines have been
issued by now and the Governments will pursuc this matter through
the State Governments concerned (o ensure that detailed block level
plans are prepared aad sanctioned within the expected period of § to
8 months after the issue of guidelines. Unless this is done according
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to the time schedule, the Committee are afraid, even the second year

-of the plan would have gone by without any substantive progress in
this regard.

6.70. The Committee note that though the concept of micro and
block level planning has been accepted, the work en the preparation
of the resource inventory for each block has not yet been fully started.

‘The Committee attach great importance to the preparation of resource
inventory for each block without which there cannot be any realistic
.and meaningful planning. The Committee, therefore, cannot over-
emphasise the need for expeditious action to prepare resource inven-

tory for each block and making it the basis for all future planning in
the block. .

6.71. The Committee note that eutlay for each of the 2000 block
already covered by the three on-going special programmes will be
Rs. 5 lakhs in addition to the allocation that they may be getting under
the ongoing programmes. When asked whether an additional
investment of Rs. 5 lakhs per block in the course of 5 years will be
able to bring about full employment in that block, the representative

-of the Department of Rural Development stated that “I personally feel

that it is an impossibility”. The Committee find that so far the size
of the problem in each block and the number of families requiring
assistance in the block are not known and will not be known till a
detailed survey has been completed. The Committee are surprised
as to how without knowing the size of the problem, Government have
come to the conclusion that an investment of Rs 5 lakhs per block
would be ab'e to solve this problem. This is an ad-hocism which
should have been avolded. The Committee would like to stress that
the question of allocation of outlay per block should be kept open and
decided realistically after the magnitude of the problem in each block
is known with certainty. The Committce also feel that blocks where
the unemployment position is very acute should receive larger funds
to be able to deal with the problem realistically and effectively.

8.72. The Committee note that the Department of Rural Develop-
ment are sceptic about the capacity of all the blocks to absorb Rs. §
lakhs as already sanctioned for IRD programmes because of inadequate
infra-structure in the block The representative of the Department
stated during evidence that “unless and until infra-structure facilities
are available it is no use allocating higher and higher amount simul-
tancously.” The Committee are informed that the most important
infra.structural facilities lacking in the blocks are institutional finance,
branches of commercial banks and ceoperatives. The Committee
agree that it is no use pumping funds in a block {f the block adminis-
‘tration does not have the capacity to absorb and utilise those funds.
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6.73. The Committee would theretore, like to recommend that the
weaknesses of the block administration to absorb funds should be
identified and adequate infra-structural facilities ensured for the suc-
cess of various schemes under IRD programme. If this is not done,
the Committee are afraid that the Government may find at the end
of the plan period that all the funds ear-marked for the block have
been spent but the desired results have not been achieved.

E. Personnel Policies

.74, An expert stated during evidence before the Committee

that:—

“Many persons think that for tackling rural problems, third
rate manpower is adequate. It is completely wrong
approach because the problems are so difficult and com-
plicated Unless we have first class talent, atleast in the
initial stages, to look into the problems, at the project level
and the administrative level you will not get benefits.
Therefore, personnel policies will have to change. Today
education is urban oriented, administration and science and
technology are all urban oriented; all these will have to
be given rural orientation. How do we do it? There are
two ways of doing it one way is by sanctions; perhaps China
is attempting to do so. Ours is a different society. The
other way is incentives. Incentives alone could provide
the motive power for people to shift to rural areas. Scien-
tists, doctors, engineers and othess we are giving city
allowances; once a person is shifted out of the city, that
allowance is taken away, may be though a person is
posted to a rural area or a backward area, he may have to
educate his children in a town or urban area; still his
allowance would be cutt off All these will have to be
loocked into and rurality oriented personnel policy beomes
necessary. Unless we do this we will not be able to attract
first class talent to solve those problems.”

6.75. 1t has been sta'ed by Government in this connection that
although bulk of the personnel working in the rural areas belong
to the State cadres, the Government of India are very keen that good
officers should be posted to rural areas and in connection with the
programmes which are made to improve the economic conditions of
the rural people. In this connection the P.M. on October 20, 1977, also
wrote to all Chief Ministers indicating very clearly that suitable
incentives should be given to attract best talent to work for rural

people.
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6.76. It has been stated that Government of India are also keen
to atiract candidates from rural areag for the All India and Group
‘A’ Central Civil services. The system of combined competitive
examination for recruitment to the Civil Services has been changed
from the year 1979. The new system will take away the advantage
which candidates from public schools had because of their superior
knowledge of English language. Until 1978, the compulsory subjects
included one paper on English eassy and the other on General English
which is supposed to give some weightage to urban candidates,
pariicularly those studying in the public schools. The new system
will have a preliminary examination of an objective type and in the
final examination, there will be only qualifying examination in
English and another Indian language.

6.77. The Committee have been informed that there is extreme
dearth of skilled and technical manpower required for implementa-
tion of the various programmes in the rural sector. It has been
brought to the Committee’s notice that unless we have first class
talent, at least in the initial stages, to look into the problems at the
project level and at the administrative level, we may not be able
to get the desided results from the rural development programmes.
It has been suggested that a rural oriented personnel policy should
be adopted to attract competent experts to work in rural areas. The
Committee are informed that the Prime Minister has also drawn
attention of the State Governments to this matter and has observed
that suitable incentives should be given to attract best talent to work
for rural peoplc. The Committee also strongly feel that the personnel
policies of the Central and State Govenments should be given a rural
orientation and provide for liberal incentives to attract the best and
most competent technical and administrative personnel to take
charge of the rural development programmes and make a success of
them. The Committee feel that the Central Government should
give a lead in this respect to the State Governments

SATYENDRA NARAYAN SINHA,

NEW DELHI; Chairman,
April 27, 1979

April 27. 1979 Estimates Committee.
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2 3 4 k) 6
#2. Himachal Pradesh 0°01 0° 0b 0°82 o0°65
23. Mecghalaya o*o1 0+ 0§ 1-82 o°22
84 Chandigarh: g 0°01 .s 0°03
9s. Nagaland . o*o1 i d 001
All-odia 1859 100° 00 8-34 100°00

-

o Less than 5 thousands.
seNeg.igible




APPENDIX N1

Vide Para 3.35%
Buployment gemerated end physicsl azsmis created during 1977-78 under  Pood, for Work
Progresmme
State Employment Physical asscts  created
nerated
glmdm}
.. Bihar 14, 76,000 488 km (Roads). 450 Hect. (minor irriga-
tion), 30 Hect. {Sail con.). aBso Hecc .
{Flood protection)
2. Himachal Pradesh 69,683 Pbysical achicvemenn not reporied so far
Karnatabs 02,000 $2 Minor irrigation works. Plantation work!
3- > i 21 unis on 1743 Hect-
Maintenance of 370 Hect. Plantation.
Kerala 21.42,808 3,2 . {munos amigstion ;. S04 He
- ;z:od mmz 651 km. ’Rou:
Madhva Pradesh 2. 30, OO 244 road works, ¥79 tank wuwrks, 32 schoot
3 v buildings and 4:'? aforestation wurks.
6. Orima 68,68, 820 13.000 Heet. [ Munor imigation., 16,40
: Hect. {Flood protection;, 18 500 Heo
{Soil con.j. 2650 Nos. {Plamation;, 63,
Nos. {Gully conual), 3,000 Heet [Con
servanon?, 22,400 km. | Road npaued
260 k. (new roads constructed;.
. Punj 14, CO0: 600 sqfi. of concrew p-smm
7 i of brick pavemran, .qe?
mcutaling of brck -arh
. Rad an 6.87.000¢ 3|wbcmnplﬂadnndmumdns,mo
8. Rajamb Hect. of m-x;.umn potential, 457, km.,
of roads const ”;mprvvui Rebain-
litation of dqnmd furest an gyuc Het
Untar Pradesh 48,19, k. (Road carth work,, 1375 Hect?
9 %; 1,479 b (Road in jwogres,; .
0. Went Bengal 218,43, 000 a.sr Hect Mmmor irmigation works, b2
' . . Bood protection, ¢62 hctx sol
wnwnwm, 16,346 kms. rond constro-
ton, 935 primary schoul buildiogs.
*No. of persone
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Sta'oment showing the sistawise information

APPENDIX I
Vide Para 3.36

regarding emplo yment
essels creaited dyring 1978-79 under Food for

gemerated  physicel
work programmet

Name of the State

Employment
generated
' Lakb mandava:

Physical amets created during

1978-79
tupto Sept. 78;

v. Andbra Pradesb

2. Assam
3. Bibaer

1. Gujarat

4. Haryana

t. Himachal Pradesd.

= Karoataka

8. Kerala

N 3 e A . 1 AR Vo IO, b .

R

s a

37 760

1y *tEy

1056 Km. (roads formed), 2859 km. (roads
gravelled), g11°27 km. (roads metelled
292 CD works, 134 MI works area 735
Acrs. of Aya cut under MI 38 new and

" 154 repairing School Build ags
NR

2334 km. roads, 12566 Hect. MI 1200

hect. {Bood prot.; 19 hee. (SC:. 1488- 93
lakh {CFT; cartb work 1163 km lan
port and planiation and 24.07 gcct
Bursery, 365°32 km weeding 200 bec.
irrigation.

29488 bect. maintenance and repairs under
majoc mediurn and MI works 96000 cm
excavation works under MM and MI
works, 172092 ¢m carth work, 1356 k m
road side new Plant. 2319 bect. new
plant., mainwnance of road side Plane,
927 km and 4155 bect., plan weeding 1440
bec1 Blling of @ hkhplmumdwuenng
to 25 lakh Plants, 195912 kmn maintenance
and improvement of road, ;%00 bect.
6eld channel works 500 bect. land Jevel
ing warks.

NR

17 mantenance works ard 15 pDew wor ks
completed. Details not received.

Repan tv 44 MI tanks under execution_
foodgrains have been utilised on mainte”
nance of PWD works infn. incomplete,
;x;mct of Plantation in 693°3s5

ect.

49 bect. of land reclaimed, 12 rennovation
works compk:td and 07 works in prcg.
ress and 130 ko Bunds completed, 84
km. Road completed. Under the

State high ways works 93° 27 kmn  Road-
compicied and 39 Road works in  prog

o8

L A e S VRN i W Y mtab s s

14§




146

2- Madbya Pradesh

s0. Mabarashtra

s3. Orisa

17. Musoram

-

g8 .100

175 .640

9.183

7.953

33 . 760
67630

0-031

Mainteparce of 1668 local dev. works
529 nos. of scarcity works.

172 Minor irrigation tanks, 418 percols-
tion tanks, other minor irrigation
works 2,85.000  bectares:
land brought under contour bunding,

1660 Ndhm:’undin' wu'b.ww

1990 kms. completed op-

ment of 99, 000 Hect. of command ares

of major and medium projects completed.

Maint. of 1015 Ml Protect earth work
903301 cum, 3885 km road con., mainmt
and cashew

ASETS B TR
{ ‘90% 48°47% PW
(RWS; 260-65 M. Toomes & =

NE

338 Km. canb weiks, o v, awk on
tege. gbg ok ko, link  roads, 1o bec
plastation.

NR

11658 ko of roads upprived soige  hect
benefitied under mayyor, mediuge &  muncr
irrgn. by new schemes and improvenerpt
of old schemes. 453 kus. of embankment
improved, 660 bect.  of land reclajmed

90:15! sch. & community buisdings impro-
v .

13 schoul buildingy. cotmtrucixs of 3§ fal
bodges cotsin. of 9y cunacn baly
conun. of a1 play ground, conmn, of 114
water tank aod 33 craft ceptre. Comstruc
ton of New Road 8 K.

540" Bga

1. Foodfor Work

M W S M. S W s b - W A—

me wid Dot irspdenietted Ly

. the State Genvt of Andhea Pradesk,
Gujarat, Haryana, Mabasrsabhtrs Triptra s1¢ Macrin Gusng the year ag33-3t.
2. *Reiates ull the pericd coding 31-12-197¢.

3. MR —Report bt reveaved.



APPENDIX IV

Summary of Recommendations Observations

8. No.

Para No.
of the
Report

- ————

-

Recommendations.Observations

(1)

2)

- ——

(3)

143

Lessons from past mistakes

The Commiitee have examined in this Report
the problem of unemployment in rural sector,
where 16.5 million out of the total of 20.6 million
unemployment persons live, from various angles

and have made certain suggestions for removing
unemployment.

The Committee feel that for the success of
the Sixth and subsequent Plans in tackling un-
employment problem, it ig necessary that the
causes responsible for the failure of the employ-
ment schemes to achieve the desired results
in the past are borne in mind and the authorities
charged with the responsibility of formulating
and implementing similar schemes in the future
are no: allowed fo commit the same errors and

fai] the Nation again in its resolve to remove un-
employment in 10 years.

Definition of “employed’

The Committee note that at present while
determining thp status of a person (whether he
is ‘employed'‘under-employed’ or ‘un-employed’
more emphasis is laid on technical rather than
practical considerations and many persons are
likely to be classified ag employved when in fact
they may be leading a life much below the sub-
sistance level. The Committee feel that a person’s

14
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employment status should not be determined on
the basis of time criterion alone. If a person is
not able to earn enough to rise above the poverty
line, he should not be deemed to be fully em-
ploved.

Right to work

The Committee are informed that the earlier
Five Year Plans did not aim at eclimination of
unemployment and that even the planned em-
ployment did not materialise as the Plan; failed
to achieve the targets. The Committee take note
of the views expressed by other experts on the
desirability of the State taking over the responsi-
bility of providing direct employment The ex-
perts were of the opinion that if the Government
fails to provide work, then it should be the duty
of Government to give them unemployment al-
lowance. The Committee note that Government
do not favour the idea of extending the employ-
ment guarantee scheme like the one in operation
in Maharash:ra to other States at this stage as
they consider the magnitude of unemployment
too large at present to make such a solution
feasible. The Planning Commission. it is noted.
is not opposed to the concept of Antyodaya.

The Committee have no doubt that the long
and medium term programmes envisaged in the
Plan (1978—83) will bear fruit and generate em-
ployment. But the twin problemg of poverty and
unemployment cannot wait for a long term solu-
tion and someting concrete has got to be done in
the immedizte present to defuse the explosive
situation which is developing on unemployment
front The Committee are of the considered
opinion that immediate problem of unemploy-
ment cannot be solved unless the long and medium
term emplovment generation schemes are supple-
mented by direct emplovment schemes The
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Scheme like Maharashtra Employment Scheme
guaranteeing minimum wage or unemployment
allowance are needed now when the unemploy-
ment situation is very acute. These may be-
come much less attractive and may even phase
out when the long and medium term schemes
start producing results and absorbing the unem-
ployed in more remunerative jobs.

The Committee are of the opinion that the
time has now come when the citizens right to
work should be recognised and the State should
accept responsibility to provide work to its
citizens and in the event of its failure to provide
work, give them unemployment assistance and
thus honour the long ignored Directive Principle
enshrined in Article 41 of the Constitution. The
Committee further fee] that this responsibility
should now be made a statutorv responsibility
binding on the Union and State Governments
who should not delay any longer the formulation
of direct employment schemes and implementing
them on national scale and devising ways and
means of overcoming the financial constraints to
make these schemes a success.

Employment Intensive Strategies

The Tommittee agree with the strategy of
employment intensive schemes to tackle the pro-
blem of rising unemployment and the plan pro-
posal to regulate technological change to protect
and enhance employment The Committee
would, in this context like to observe that in for-
mulating schemes to provide employment a care
will have (0 be exercised that the schemes do not
provide only more employment but also lead to
more production at reasonable cost. If a scheme
produces only more employment and does not
produce goods or services commensurate with in-
vestment and does not add to national wealth, it
will be an unproductive scheme and will not be
able to sustain jtself. There canno! be a better
strategy a: the present juncture than the strategy

etk 2 i S & s
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of employment for growth chosen by the planners.

- but it should be ensured that in actual practice

there is “growth” also and not only “employment”.

The Committee note that a large number of
schemes have been launched in the past with a
view to eradicating unemployment problem in
the country, particularly in the rural areas. The
schemeg included the Rural Works Programmes,
the Rural Industries Project, Rura]l Artisans Pro-
gramme, Crash Scheme for Rural Employ-
ment, Small and Marginal Farmers Develop-
ment Agency, Minimum Needs Programme, Pilot
Intensive Rural Employment Projects etc. Even
an impressive arrasy of schemes as this, however,
could not make an impact on the unemployment
situation in the rural sector ags most of these
schemes were of pilot or ad hoc nature grafted
into the economy without adequate integration, in
the overall ares plans. The Schemes were in-
ducted without proper pre-planning and under-
standing of the magnitude of the problem in the
relevant area and for that reason they suffered
from such deficiencies as being small and scatter-
ed. lacking adequate financial and administrative
support matching the magnitude of the problem
Consequently, the problem continued to grow
worse. A lesson, that the Committee feel, has to
be learnt from the past is that though ad hoc or
isolated schemes of employment may work well
for a short time, they cannot sustain for long and
are bound to fail to achieve their purpose. The
Committee would, therefore, like Government o0
so orien! their approach that no scheme for crest-
ing additional employment should be taken up in
future unless it fits in the national economy and
is part of continuous chain of process of develop-
ment and is fully dovetailed in the national plan
for economic development with full financial and
administrative support.
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States|Districts with greater intensity of
unemployment

The Committee note that three-fourths
(73.4 per cent) of total of all India unemployment
is concentrated in seven States, viz.,, Tamil Nadu
(12.63 per cent) Andhra Pradesh (12.49 per cent),
Maharashtra (11.93 per cent), Bihar (11,05 per
cent), Kerala (10.11 per cent), West Bengal
(8.79 per cent) and Uttar Pradesh (6.54 per cent).
It has been brought to the Committee’s notice
that there are about 40 per cent of the districts
in the country which had economic growth rate
below 1 per cent and out of them 25 per cent of
the districts had a negative growth rate.

The Committee are surprised to be told that
even in the current plan which intends initiating
some redistributive measures aiming at reducing
disparities, there are no special or specific alloca-
tions for tackling the unemployment problem in
these seven States for a-celerating growth rate in
the 40 per cent of the Districts having less than
1 per cent growth rate.

The Committee are of the view that high in-
tensity of unemployment in these seven States
and stark poverty and backwardness in 40 per cent
of the Districts are not problems Wwhichk can be
solved by the States on their own. In the Com-
mittee’s opinion, the Government should take
upon themselves special responsibility to help
these States and Districts to come upto the level
of the national average; otherwise in the country’s
march to progress, these regions will continue to
1ag behind and this should not be allowed to
happen in larger national interests.

The Committee would also like the Govern-
ment Planning Commission to investigate the

s 15
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reasons why, inspite of expansion of irrigation
facilities and increase in the use of high yielding
varieties of seeds and fertilisers, 40 per cent of
the districts in the country have had negligible
growth and 25 per cent of the districts negative
growth. Allocation of more funds may not help
these districts. Government should identify
these districts, go into the root cause of their
negative growth and devise concrete measures to
solve their problems without avoidable delay.

Employment Guarantee Scheme

The Committee have observed in the previous
Chapter that the time has now come when right
of every citizen to work promised under Article
41 of the Constitution should be recognised. The
Committee are glad to note that the Employment
Guarantee Scheme of Maharashtra is a step in
this direction. The Committee do not share the
view often expressed that it is only a palliative
and an insurance against starvation. The Com-
mittee are of the view that the scheme is an in-
surance against unemployment. The Committee
commend this scheme for adoption in all other
States as early as possible.

The Committee have studied the working of
the Employment Guarantee Scheme on the g¢pot.
Thev are of the opinion that the success of this
Scheme depends on the ready availability of shelf
of schemes at District and Panchayat Samitl
leveis so that the works can be selected to suit
the number of workers reporting for work and
time lag between the demand and commencement
of work gvoided The Committee feel that the
blue prints of works which required to be ore
pared under the Scheme should be updated from

o BT
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time to time. It would also be necessary to pre-
pare manpower budgets to cover the same area
as covered by the blue pr.nts of works. The blue
prints and the manpower budgets will together
comprise the total format of employment human
resources and work planning and also constitute
a careful exercise in multi-level planning on the
basis of area develorment. The Committee would
also suggest that the workg selected under the
scheme should be integrated with the compre-
hensive district development plans.

It was brought to the notize of the Committee
that a saturation po:nt may one day be reached
under the Emplovment Guarantee scheme when
there may be no work left in the District to be
taken up under the Employment Guarantee
Scheme. But the Committee have been assured
that the nature of works which have been taken
up under the scheme are of productive nature
and after their completion they are expected to
lead to greater activities in the agriculture sector
thus providing more opportunities to the workers
to work in the fields. However, to forestall such
a gituation, the Committee would recommend
that action should be taken for integration of the
short term programmes under EG.S. with the
schemes envisaged under the Integrated Rural
Development programme.

The Committee are informed that at certan
places works taken up under the E.G.S. have
remained incomplete for want of labour attend-
ance. A studv Group of the Committee were also
told during their v'sit to work-sites in Mahara-
shtra that the number of workers reporting for
work was at times much less than the number
registered under the scheme The Committee
would suggest that a sample survey be made to
analyse the reasons for the lack of adequate res-

—_
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ponse on the part of registered workers and the
results of the survey kept in mind while drawing
up ne.. work programmes,

Antyodaya Scheme of Rajasthan

The Antyodaya Programme of Rajasthan, in
the opinion of the Committee, is a laudable con-
cept a:ming at uplift of the poorest of the poor.
The Committee feel that the Antyodaya—which
means upliftment of the last man—has tremedous
rotential to eradicate poverty and unemploy-
ment. The Committee cannot too strongly com-
mend this scheme to be extended to all other
States speedily.

The Committee have been informed that the
Programme Evaluation Organisation of the
Planning Commission has made a quick concur-
rent evaluation of the working of the Antyodaya
programme in Rajasthan.

The Committee would like that the Govern-
ment bring the suggestions of the Plan Evaluatior.
Organisat on and the findings of the Study Group
of the Committee (Para 318) to the notice of all
the States where Antyodaya Scheme is in opera-
tion so that they can also benefit from these sug-
gestions and are able to achieve betler results
from the implementation of the scheme.

The Committee feel that while both the
Schemes (Employment Guarantee Scheme of
Maharashtra and Antyvodaya Scheme of Rajas-
than) are good, either of them hy itself will not
be able to solve the problems of poverty and un-
employment in a short span of time. In the Com-
mittee's opinon, the Employment Guaraniee
Scheme of Maharashtra should be supplemented
by Antyodsy: Scheme L, encourage the unem-

—s—
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ployed people to take to self-employment and
improve their standard of living; and the Antyo-
daya scheme should be supplemented by Employ-
ment Guarantee Scheme to take care of those
poor and unemployed families who may not be
fortunate enough to be selected for assistance in
early rounds.

Food for Work Programme

The Committee welcome the ‘Food for Work’
programme and would like it to be continued.
The Committee would also like the Government
to keep a watch on the types of works executed
under the “Food for Work” programme to ensure
that only such programmes are taken up as lead
to the construction of durable assets of productive
and essential nature which will not only form
part of the Area Plan but also create further em-

plovment in future and result in greater produc-
tion.

National Reconstruction Army

The Commitiee welcome the proposal of crea-
ting a National Reconstruction Army. The Com-
mittee feel tha: the proposed National Reconstruc-
tion Army should not be viewed only as a labour
force or an ad hoc solution to the problem of un-
emplovment which it, no doubt, will solve to an
extent. The Commitiee visualises it as a well-
organised task {orce consisting of qualified, train-
ed and d sciplined workers which can be deployed
to undertake on priority basis, projects of national
reconstruction at any place in the country. It
can be powerful instrument in the hands of Gov-
ernment to render help at the time of natural
calamities. The Commi'tee would suggest that
an organisation on the proposed lines may be set
up, to start with, on a modest scale and gradually
built up in the light of experience.

A AN oo i S U
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. Exploitation of Water and Natural Resources
18 3.55 It is too well known that there are water and

other natural resources in various parts of the
country which have not been fully harnessed so
far. Also there are large groups of unemployed
and under-emploved labour force in various parts
of the country, who seek work but are unable
to get it The Committee feel that if suitable
schemes are formulated to deploy unemplnyed
labour force on unharnessed natural resources,
not only will the natural resources be harnessed
for the economic development of the country but
the unemployment situation will also case to a
considerable extent. The diffidence of the un-
employed iabour force to go to work on far-off
projects can be overcome by providing incentives
like better working conditions at work sites, better
health care, even better wages. The Committee
would like to suggest that, to start with, a scheme
of this nature may be drawn up and tried on an
experimental basis and further action taken is
the light of the resuits.

Capacity of agriculture to absorb work force

19 411
and
412

i oo A ERSIOMAN VA M4 A

The Committee are informed that no study
has been made so far to determine the maximum
number of work force that can be economically
settled on land. The Committee feel that an
exercise to determine broadly the maximum num-
ber of persons that can be absorbed by agriculture
in the long run is overdue and should be under-
taken without loss of time. Without this informa-
tion, it would be difficult for the Planning Com-
mission and Government to formulate realistic
policies and programmes for a balanced growth
of sgricultural and non-agricultural sectors in
rural arcas.

o~
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Shift from agriculture to nom-agricultural activities

The Committee note that the Draft Plan
(1978—83) recognises the need for such a shift
but does not consider it likelv to materialise in
the near future.

As the net sown area in India has been fluc-
tuating between 138 and 142 million hectares for
the last 8-9 years and as the possibility of in-
crement to an able land is extremely limited at
best, only marginal, there is a lim¥ upto which
the static arable area can absorp increments to
the work force. In the Committee's opinion a
drastic shift of labour force from agriculture to
non-agricultural activities is not only desirable
but imperative and this shift must be brought
about by a determined shift in the policies and
programmes of the Government. The Committe
would like that the Pianning Commission and the
Government should devise special rural employ-
ment programmes to bring about this much need-
ed shift of rural labour force from agriculture
to non-agricultural activities and strive to re-
move the imbalance in the occupational pattern
of the labour force in rural sector.

Additional Employment in Agriculture

4.25

The Committee note that the Draft Plan,
1978—83. envisages creation of additional employ-
ment opportunities for 49.3 million man-years,
out of which 22.8 million man-vears are likely to
be in the agriculture and allied sectors during
the plan period 1978—83. The Committee are sur-
prised to note that though overall figures of addi-
tional emplcyment stated above, have been work-
ed out by the Planning Cemmission, they have
no idea about the estimates of employment ex-
pecied to be created under each programme like

na -
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agriculture, irrigation, fertilisers rural roads etc.
nor have they worked out yearly targets of addi-
tional employment to be created during the plan
period. The Committee feel that unless figures
of additional employment exrected to be created
programme-wise and year-wise are worked out,
it will be difficult for the Planning Commission
or the Government to monitor, the progress in
the creation of additional amployment and they
would not be able to know the areas where short-
falls have taken place and reasons for the short-
falls. The Committee, therefore suggest that for
the success of the programme of creating addi-
tional employment the Planning Commission/Gov-
ernment should work out targets of additional
employment, programme-wise and year-wise, com-
pare the achievements with these targets perio-
dically and take corrective steps to remedy short-
falls wherever noticed at the earliest opportunity.

The Committee are surprised to know that
even the 49.3 million man-years which are esti-
mated to be generated over the plan period, are
not a target but are only an expectation. It is
regrettable that the Plannins Comrmission and the
Government have not yet done any serious exer-
cise to spcll cut the precize objectives lo be
achieved in the finld of emrvloyment generation
durins the plan period. The Committee feel that
unless firm tarrets of additional emploeyment op-
portunit'es are laid down, sector-wise and vear-
wise, the implemanting agencies cannot be held
accountahle for the fulfilment of the roles assign-
ed to them This is a flaw in the draft plan which
should be rectified.

Employmen! in [rrigation Works

The Crmmittee have been assured during
evidence that irrigation has the potential of
generating overall employment of permanent
nature for 17—22 million persons. The Committee
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find these projections encouraging. If full achieve-
ments (17 million hectares) are made in this sec-
tor the overall targets of 23 million man-years

in the agricultural sector will be well within
reach.

The Committee note that the target of 17
million hectares of additional irrigation is still
only provisional ag the detailed discussions with
the State Governments in this regard are still
going on. It ig disappointing to note that, even
after one vear of the commencement of the Plan
period the year-wise targets have not so far been
finalised. The Committee are of the opinion that
the firm targets for additional irrigation for the
Sixth Plan as a whole as also for each vear of
the Plan should be worked out expeditiously and
the progress of the irrigation programmes ensured
according to the targets by setting up monitoring
and information systems and providing timely
correctives in accordance with the rolling plan
concept.

Funds for Irrigation

The Committee are unhappy to note that
availabilitv of adequate finances for the minor
irrigation programmes is not vet assured. The
Department of irrigation are not aware of the
finances that will be available for these program-
mes during the next year let alone the remaining
vears of the Plan. The Committee would urge
the Government to take immediate steps to en-
sure availability of adequate finances for the
minor irrigation programmes which are intended
to benefit the poorer sections of the rural society
more directly.

Power Supply

The Committee have been informed that
Government have yet to tie up the arrangements
regarding power supply in rural areas which
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this policy has been slow throughout.

constitutes an important factor for achieving
irrigation potential in the minor irrigation sector.
The Committee suggest that this matter should
be taken up at high level with the State Govern-
ments concerned and measures taken to ensure
that minor irrigation schemes do not suffer for

want of timely power supply.
Benefits of minor irrigation

The Committee note that a number of steps
have been taken to ensure that the benefit of the
minor irrigation programmes reaches the small
farmers and the weaker sections of the people
in the rural sector. The Committee altach great
importance to this aspect of the matter and
would like Government to review the perform-
ance of these measures in the light of experience
so far and make them as practical as possible so
that the benefits really reach the intended sectors
at the earliest. Success for implementation of
the measures taken to benefit the small fanmer
will ultimately determine the success of the em-
plovment programmes for the rural sector,

Report on Progress

The Committee attach great importance to
irrigation programmes of the Sixth Plan in view
of their high emplovment potential and would
like to be apprised of the steps taken by Gov-
ernment in pursuance of the aforesald recom-
mendations.

Land Reforms

Although & more equitable distribution of
land resourccs through land reforms program-
mes has consisiently been a major policy objec-
tive since independence, the implementation of
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The Committee are informed that the imple-
mentation of land reforms laws was with the
State Governments and the Central Government
have been requesting them at the highest level
to take possession of the surplus land and dis-
tribute it among the landless expeditiously but
it appears that these requests have net evoked
adequate response. The Committee also note
that in the light of recommendations made by
Committee on Land Reforms headed by Prof.
Raj Krishna, the Central Government have ad-
vised the State Governments on the need for
strengthening the implementation machinery, ex-
panding High Court benches to dispose of writ
petitions against land reforms laws expeditious-
ly and drawing up time-bound programmes for
the disposal of land reforms cases by the revenue
authorities. The Committee, feel that this pro-
blem can be solved only if a body at the highest
level with the Chief Ministers as Members is
constituted by the Centre to walch the progress
of Implementation of land reforms measures and
redistribution of land alreadv declared surplus.

Estimate of surplus land

The Committee take note cf the observaiion
made by an expert that the surplus land, ac-
cording to the land ceiling laws, 's much more
than 68.80 lakhs acres estimatad so far. Accord-
ing to the expert’s estimation 30 to 35 million
hectares of land should be surplus under the
existing laws. The Committee, therefore, feel
that there is an imperative need to reassess the
surplus land so that the Government can have
a clear and correct picture of the total surplus
land available in the countrvy.

Tenancy Laws

The Committee note that several States have
vet to bring their tenancy laws in line with the
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National Policy with regard to regulation of
rent, security of tenure and conferment of
ownership rights. The Committee suggest that
positive measures be taken to persuade the
State Governments to initiate legislative mea-
sures to amend the land reform lawi of the
States so as to bring them in line with the na-

tional policy.
Raj Krishna Committee on Land Reforms

The Committee note that Raj Krishna Com-
mittee on Land Reforms has also made certain
recommendations for including the Land Re-
forms Acts passed by the States in the 9th Sche-
dule of the Constitution and for making a cer-
tain amendment in the 9th Schedule of the Con-
stitution with retrospective effect. The Commit-
tee would like to be informed of the action
taken in pursuance thereof.

Soil and Water Conservation

In the Government's view because of the
magnitude of the problem of soll and water
conservation thig work cannot be taken up
entirely at Government cost, on the plea that
the benefits accruing therefrom would go to
individual bholders, but some sort of incentive
by way of grant of subsidy/loan at low interest
and technical guidance would be considered to
tackle the problem. The Committee think the
Government are taking too short-sighted a view
of this problem. The Commaitiee cannot over-
emphasize the importance of undertaking the
sofl and water conservation measures according
to a time-bound programme and, i’ the proposed
incentives by way of subsidy or cheaper loans
do pot evoke adequate response from the indi-
vidual owners, the Committee hope the Govern-
ment would not let the State Governments
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abandon or slow down this programme which
has a tremendous potential of raising food pro-
duction and generating employment of 220 crore
man-days of which 49 crore man-days are envi-
saged in Sixth Plan period.

Mechanisation in agriculture

The Committee are of the opinion that
mechanisation in agriculture should be kept
under constant watch and should not be allowed
where it displaces human lahour without any
corresponding advantage. The Committee, how-
ever, feel that indiscriminate mechanisation in
agriculture cannot be checked, unless areag where
mechanisation is to be avoided in nationa! inte-
rest are indentified and the extent to which it is
to be allowed in other areas determined. The
Committee would, therefore, like the Central
Government to give this matter a serious com
sideration and persuade the State Governments,
to implement this concept of allowing mech-
anisation only in those fields where it is unavoid-
able and essential in national interest

Lab to Land Programme

The Committee note that a wide-gap exists
between the sophisticated know-how available
in realm of Science and Technology in agricul-
ture and its actual applicability in the field and
consequently the average vields in India even
in command areas of irrigatinn projects are one
of the lowest in the world.

The Committee welcome the ‘Lab to Land’
programme launched by ICAR but feel that by
transferring technology to only 50,000 farm fami-
lies, it will be touching only the tip of the pro-
blem. The Committee would like the Govern-
ment to explore the possibility of mobilising the
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support and cooperation of State authorities to
exiend the benefits of science and technology to
a much larger-segment of farming community
than is envisaged under the ‘Lab to Land’' pro-
gramme.

Forestry Programme

The Committee feel that afforestation pro-
grammes and other forestry operations have
great potential in generating employment parti-
cularly in the country side where the unemploy-
ment situatfon is more acute. The forestry
operations can not only provide direct employ-
ment to the unemployed but will also make sub-
stantial contribution to the annual rain fall of
drought ridden areas and can thus stimulate
agricultural activities in such areas and provide
more employment in agricultural operations.
The Committee, therefore, recornmend that suit-
able programmes for forestry development
should be drawn up and implemented all over
the country.

Fisheries

The Draft Sixth Plan document (1978-83)
has also taken nole of the large scope of fisheries
to fufil the basic objective of production-cum-
full employment envisaged in the plan.  The
Committee have no doubt that the fisheries par-
ticularly the inland fisheries will be exploited to
the full extent in the Plan period so as to pro-
vide employment to the unemployed and fuller
employmesit to the under-employed.

Employment in decentrclised sector

The Committee are informed tlat according
to the various programmes in the decentralised
sector the Government expect to create 102.23
lakh jobs during the plan perind (1978-£3). The
Committee note that during the preceding Five
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Year Plans also there were a number of pro-
grammes to create employment opportunities in
the decentralised sector but the add:tional em-
ployment generated in this sectcr was not upto
the expectation. The Committee cannot bhelp
emphasising the need for learning lessons from
the past mistakes which led to shortfalls in the.
employment generation targets in the decentra-
lised sector. The targets of additional employ-
ment of 102.23 lakh jobs of which 60 to 70 lakns
jobs will be in the rural sector are highly im-
pressive no doubt, and these targets are also
within reach if the various schemes and pro-
grammes are properly implemented. The Com-
mittee would suggest that these targets may be
broken up year-wise, state-wise and even region-
wise; specific responsibilities may be assigned to
specific bodies in each area which may be held
accountable to implement the programmes and
to achieve targets. At the Central and State
levels, the progress under the various program-
mes should be continuously monitored and the
working of various organisations and program-
mes fully coordirated and wayvs and means found
to overcome constraints that may be encounter-
ed in the achievement of the targets. All this
calls for a constant and close watch and it is
here that the responsibility of th2 apex bodies
at the Central and State levels is crucial. The
Committee would like that year-wise targets and
achievements with reference t¢c each programme
should be fully reflected in the annual reports
of the respective bodies who may be assigned
the responsibility of implementing these pro-
grammes and the Government at the highest
level should come forward to help them as scon
as any shortfalls are apprehended or noticed.

Reservation of items for small sector

» 8.22 The Committee have been informed by the
Ministry that in their new industrial policy a
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great emphasis has been laid on the promotion
of small scale industries in rural areas and small
towns. Large industries will not be allowed to
come up in urban areas having a population of
over 5 lakhs. Certain lines of production have
been reserved for small scale industries. The
number of such items has been increased from
247 to 807 in the year 1978. The Committee feel
that while reservation of items for production in
the small scale and tiny sectors is an excellent
jidea which has a tremendous potential of stimu-
lating growth of these sectors, its implementa-
tion in the fleld is bound to prove problematical
But if the concept of reservation has to be made
a success, the Government must not only take
powers to prevent large sector from producing
what belongs to the decentralised sector but also
strengthen the implementation machinery to be
able to detect infringements of this policy and
ensure that the large sector does not grow at the
cost of small and tiny sectors.

The Committee endorse the recommendation
made by the Commission that production of
sophisticated processed food and processed agri-
cultural materials should be reserved for the
rural sector as a matter of national policy and
activities such as wholesale and retail trade dis-
tribution, packaging and processing, marketing
etc., should be brought within the fold of rural
sector.

Demarcation of roles of tiny, small and large Sectors

.24

The Committee note, under the new indus-
trial policy, while the small scale industry will
be protected against the large industry, the cot-
tagemdunrywmbcpmmedagumm:mm
industry. The' Government, it is stated, are in
the process of identifying those areas where they
can demarcate between the organised sector, the
small scale sector and the village industry sec-
tor. They would like the Government to com-
plete this exercise of demarcating roles of large
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sector, small scale sector and village|cottage in-
dustry sector without delay so that the benefit
intended for the small and cottage industry sec-
tor starts accruing to them at the earliest.

KVIC:s Role

41 5.30 The Committee note that the Khadi and
Village Industries Commission have drawn up
programmes to generate 55.17 lakhs jobs (32.03
lakhs additional jobs) during the period 1978—
83 with an investment of Rs. 1296 crores. The
Committee welcome this ambitious programme.
But they are not sure whether KVIC has the
organisational capacity to nearly double the em-
ployment generation from 28.41 lakhs in 1978-79
to 55.17 lakhs in 1982-83. The Committee note
that the Government have set up a Committee
to suggest ways and means of strengthening the
Commission to enable it to discharge its respon-
gibility in this field. The Committee would be
unahappy if the programmes for generating
32.02 lakh additional jobs during the Plan period
are allowed to lag behind schedule just for lack
of adequate administrative and managerial
capabilities in the KVIC. The Committee would
like the Government to spare no effort to streng-
then the Commission organisationally and ad-
ministra:ively so as to equip it to push through
the employment programme according to target.

42 531 The Committee find that another factor which
can stand in the wayv of KVICs achieving the
targets is uncertainty of budgetary and financial
support. The Committee urge that the Govern-
ment should ensure adequate budgetary support
and liberal bank credit for the programmes of
KVIC to enable the Commission to gencrate
additional employment opportunities for 32.03
lakh persons and thus make its full contribution
in the fight against unemployment.

Problems of Small Sector

43 5 40 Nesdless to say assured availability of raw
and materials and outlets for the products of rural and
5.41 small scale industries are essential pre-requisites
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and very crucia] factors for the successful deve-
lopment of this sector which is expected to pro-
vide employment for the rural labour force found
surplus or underemployed in the agricultural
sector. The Committee suggest that the Govern-
ment may keep a watch on the problems of the
small scale industries and strengthen the existing
organisations, where necessary to enable them to
meet the raw materialg needs of these industries
and provide marketing outlets for their products.

Problems of Village Industries

The Committee feel that for meeting the raw
materials requirements and providing the mar-
keting outlets for the products of the village in-
dustries, direct support by the Government in
these fields, is imperative for their success. The
Committee suggest that suitable schemes should
be evolved for organising a network of small
organisations in public sector to provide stand-
ardised raw materials, improved designs and
marketing outlets to the self-employed persons
in the villages and to the village and cottage
industries. This organisation alongwith the
DICs will provide a complete set up for a healthy
growth of the village and small industries.

District Industries Centreg

The Committeo have no hesitation in saying
to that District Industries Centre as conceived
provides (an ideal organisational framework
for the implementation of the new industrial
policy and programmes envisaged in the plan in
the context of the importance being attached to
the development of small scale, village and cot-
tage industries

The Committee would like the Government
to keep the working of DICs under close and

S ianal
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constant watch. It is essential to ensure that
the managers selected for manning the DICs are
fully qualified for the jobs and are endowed with
a spirit of service. It should be ensured that
they do not carry with them the legacy of bureau-
cratic approach from the Departments from
which they are drawn. They should be progres-
sive minded and forward looking officers who
should have positive approach and not cramped
in their working by narrow rules and regula-
tions. They should make the entrepreneurs feel
welcome on being approached and they should
judge an entrepreneur by the enterprising spirit
and not merely by the amount of capital that he
can raise. Their approach should be fully com-
mercial, business like and practical and not at
all bureaucratic.

Team Work

The Government should ensure that the
managers who will all be hailing from differ-
ent departments and disciplines work as a homo-
geneous team. There should be perfect equation
not only between the General Manager and the
Managers but also between all the Managers.
They should be officers who cooperate and colla-
borate with one another in the pursuit of com-
mon goal of helping an entrepreneur.

Delegation of Powers

Unless Managers, are invested with adequate
authority to the problems of the enterpreneurs
in the field of finance, licence, power, water sup-
ply etc., they will not be able to achieve any
significant results. The Committee are informed
that necessary powers have been delegated to
the DICs in certain matters and in certain other
matters they are in the process of being dele-
gated. The Committee would like the Central

oo - A et e e A NPV —
R b SRS R SRR Vi i e



1)

170

()

3)

49

3

5.63

5.64

5.63

Government to make sure that all the necessary
powers are vested in the Managers at the earliest
as otherwise they will be acting merely as a “post
office” and will cause more frustration and dis-

' appointment to the entrepreneurs than hitherto.

Reorientation in the approach of District Officers

The District authorities will have to be res-
ponsive to the proposals made and initiatives
taken by the District Industries Centres. They
should view it as a jnint venture and joint oppor-
tunity to serve the people. The Committee hope
that the Central Government have impressed
upon all the State Governments the need to
bring about necessary reorientation in the ap-
proach of the officers at the district level

Monitoring of Progress

The Committee would judge the efficiency of
District Industries Centres by the number of
entrepreneurs they receive and help and by the
number of industrial units thev succeed in set-
ting up. The Committee would like the Govern-
ment ‘o constantly monitor the progress made
by each District Industries Centre and wherever
the progress is found to be slow, Government
should reander all possible administrative and
managerial assistance to that centre to get over
the constralnts snd to be able to discharge the
role expected of it.

DIC: Role

DIC is an organisation which will supplement
the work relating to development of small and
village indusiries in the area—there is no doubt
that it is bound to develop itself into a focal
point for the development work in this regard.
It will be advizable, therefore, that no time is

lost by DIC in developing effective linkage and
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cordial relations with all the organisations eng-
aged in this work like Khadi and Village Indus-
tries Boards and the Commission, Handicrafts
and Handlooms Boards, the banking and com-
mercial institutions in the area etc. and also
elected representatives. While the DICs will
have to work in close coordination with these
organisations they should take care to see that
they do not attempt to take over all the existing
functions of these organisations.

Economic and Manpower Survey

An important pre-requisite for successful
implementation of the DIC concept is the proper
assessment of economic and manpower resources
of the district. A survey of the district and eco-
nomic and manpower resources if not already
available should be taken up immediately and
the projects'profiles in respect of them drawn up
in consultation with the block!district develop-
ment authorities because the implementation of
the work programme of a DIC will be dependent
on the data obtainable through such a survey.

Need for policy support

The Committee wish also to point out that
the DIC has not to be seen as an isolated effort

which is going to snlve all the problems relating
to the development of small and village indus-
tries by itself. It has instead to be seen in broa-
der perspective of economic scene. It can per-
form its task successfully if adequate policy sup-
port is available for the small scale industries
and policy measures concerning dispersal and
decentralisation of industries are implemented
vigorously and faithfully. The Committee hope
that these aspects will be kept in view and this
experiment which is highly promising and on
which Government are in fact pinning a lot of
hope is not allowed to go the way many other
schemes have gone in the past.
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Planning Machinery at the Centre
53 6.29 The Committee note that it has been recog-
to nised by Government that the new plan priorities
633 (reflected in 1978—83 Plan) will call for baste

changes both in planning process and in the
machinery for implementation and monitoring

the progress of the Plan. The Department of
Rural Development have informed the Com-
mittee that, consequent upon a higher priority
being given to rural development, 3 separate
unit has been created in the Planning Commis-
sion. The Planning Commission has observed
that taking an overall view, it would appear that
the Rural Development unit as presently consti-
tuted would be able to provide the requisite ex-
pertise needed for rural development pro-
grammes. The Committee, however, cannot but
take serious note of the view of the expert who
has been connected with Planning Commiss:on
at the highest levels, that the Planning Commis-
sion does not have the expertise for dealing parti-
cularly with the rural development and em-
ployment programmes. The Committee feel that
unless the Rural Development Unit established
links with the reputed organisations working in
the field and pools all the experience and know-
ledge available in and outside the Government,
it will not be able to take a comprehensive view
of the problems at grass-roots level in the rural
areas and will not be able to find abiding solu-
tions to the problems In the Committee’s op'n-
fon, setting up of a Rural Development Unit
under an adviser (Agri) might strengthen the
Planning Commission organisationally but it does
not necessarilv mean that this step will automat:-
cally equip the Commission with the expertise
in vural development and employment pro-
grammes.

The Committee strongly feel that there is a0
imperative need for not only setting up 8 se

R
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parate unit for rural development and employ-
ment programmes, as is stated to have been done,
but also for strengthening this unit by appoint-
ing experts of the proven talent and experience

particularly in the micro planning processes in
rural areas.

Need for separate Ministry of Manpower
Planning and Employment

The Bhagvati Committee had recommended
that besideg the Department of Employment
and Manpower Planning a National Commis-
sion on Employment should be established. The
Commission should enjoy the requisite autonomy
and be in a position to take up suo motu the

consideration of any matter relating to its
functions.

The Department of Rural Development/
Planning Commission have stated that, after
considering the aforesaid recommendation of
Bhagvati Committee, the work relating to em-
ployment and manpower planning at the centre
was re-organised :n February, 1973 and, an
expanded Employment and Manpower Planning

Division was formed in the Planning Commis-
sion.

The Committee on National Employment
Service of the Ministry of labour headed by
Shri P. C. Mathew in its Report submitted in
November, 1978 also recommended the setting
up of a separate Ministry of Manpower Planning
and Employment at the centre with correspond-
ing Departments in Stateg together with normal
executive fleld staff or Directorate General or
a statutoory National Manpower Commission as
in the United Kingdom which combines both
executive and secretariat functions at Govern-
ment levels in respect of the subjects concerned.

The Committee regret to note that the Gov-
ernment have been dealing with this matter

.
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gince 1973 in a very routine manner with the
result that while the unemployment situation
has been woresening day by day, the Govern-
ment have not set up any separate body at the
Centre with sufficient powers to deal with the
problem.

Now when the Government have decided to
remove unemployment within a period of 10
years of which one year has already elapsed,
the need for setting up a Central Ministry of
manpower Planning and Employment is urgent
and imperative. The time has now come when
a separate Ministry of Manpower Planning and
Employment should be set up at the Centre
under the full fledged charge of a Minister and
correspondingly the State Governments are also
persuaded to set up separate Departments under
the full fledged charge of State Ministers to deal
with this problem in a concentrated manner.
The Committee recommend an urgent decision
on this recommendation and would like to be in-
formed of the action taken in this regard within
three months.

Planning machinery in States

The Committee feel that the Planning
machinery at the State level is neither ade-
quate nor equipped with the necessary exper-
tise in planning. Until the Planning machinery
at state level is strengthened and activated, the
States will not be able to have an active and
meaningful participation in the formulation of
State plans and the plang made for such states
at the central level will not reflect the real
priorities and problems.

The Committee feel that the decentralisation
of the planning process which ig absolutely
Decessary for the success of plan and more %0
in view of the new emphasis on micro-planmng

. o .



175

1)

(2)

3)

56

6.67

6-”

is possible only if the planning machinery at the
State Jevel and at the District level is adequa-
tely strengthened not only quantitatively but
also qualititatively. The Committee recommend
that the Central Government/Planning Com-
mission should pursue this matter with the
State Governments concerned and help them
strengthen their planning units.

Block level,planning

From the draft plan document (1978—83)
the Committee find that out of a total of ap-
proximately 5100 blocks in the country, about
3000 blocks are covered by cne or more of the
three special programmes namely SFDA, DPAP
and CAD. Out of these 3000 blocks 2000 blocks
have been taken up for intensive development
under the integratedq rural development (IRD)
programme. In additional 300 blocks will be
taken up under the programme every vear
starting from the financial year 1978-79. By the
end of the plan period, full employment would
have been attempted and, according to Govern-
ment estimation, substantially reached in 2000
blocks and in 1500 other blocks the work would
be in various stages The Committee are sur-
prised to learn that though one year of the plan
period has already gone by, quidelines for the
preparation of detailed plang at the block level
have not been issued so far.

The Committee are very unhappy to note that
the plan 1978—83 which had set before it. an
ambitious target of removing unemployment to
a large extent has stated in a very unsatisfac-
tory way. Even after one year of the commence-

ment of the plan, the detailed plang for the
blocks are not ready.

The Committee are not satisfied with the
reasons advanced for the delay in the issue of
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guidelines for preparation of detailed plans.
The Committee hope that the detailed guidelines
have been issued by now and the Government
will pursue this matter through the State Gov-
ernments concerned to ensure that detailed
block level plang are prepared and sanctioned
within the expected period of 6 to 8 months
after the issue of guidelines. Unless this is done
according to the time schedule, the Committee
are afraid even the second year of the plan
would have gone by without any substantive

progress, in this regard.
Resourceg Inventory

The Committee note that though the concept
of micro and block level planning has been ac-
cepted, the work on the prepsration of the re-
source inventory for eech block has not yet
been fully started The Committee attach
great importance to the preparation of resource
inventory for each block without which there
cannot be any realistic and meaningful planning.
The Committee, therefore, cannot over emphasise
the need for expeditious action to prepare re-
source inventory for each block and making it
the basis for all future planning in the block.

Funds for Block Development

The Committee note that outlay for each of
the 2000 blocks already covered by the three on-
going special programmes will be Rs. 5 lakhs
in addition to the allocation that they may be
getting under the on going programmes. The
Committee find that so far the size of the pro-
blem in each block and the number of families
requiring assistance in the block are not known
and will not be known till a detailed survey has
been completed. The Committee are surprised
as o how without knowing the size of the pro-
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blem, Government have come to the conclusion
that an investment of Rs. 5 lakhs per block
would be able to solve this problem. This is an
ad-hocism which should have been avoided.

The Committee would like to stress that the
question of allocation of outlay per block should
be kept open and decided realistically after the
magnitude of the problem in each block is known
with certainty. The Committee also feel that
blocks where the unemployment position ig very
acute should receive larger funds to be able to
deal with the problem realistically and effectively.

Infrastructure in Blocks

The Committee note that the Department
of Rural Development are sceptic about the capa-
city of all the blocks to absorb Rs. § lakhs as al-
ready sanctioned for IRD programmes because of
inadequate infra-structure in the block. The
Committee are informed that the most important
infra-structural facilities lacking in the blocks are
institutional finance, branches of commercial
banks and cooperatives.

The Committee would, therefore, like to recom-
mend that the weaknesses of the block administra-
tion to absorb funds should be identified and ade-
quate infra-structural facilities ensured for the
success of various schemes under IRD programme
If this is pot done, the Committee are afraid that
the Government may find at the end of the plan
period that all the funds ear-markeqd for the block
have been spent but the desired results have not

been achieved.
Personnel Policies

The Committee have been informed that
there is extreme dearth of skilled and technical
manpower required for implementation of the
varfous programmes in the rural sector. It has

——
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been brought to the Committee's notice that un-
less we have first class talent at least in the
initial stages, to look into the problemg at the
project level and at the administrative level, we
may not be able to get the desired results from
the rural development programmes. The Com-
mittee strongly feel that the personnel policies of
the Central and State Governments should be
given a rural orientation and provide for liberal
incentives to attract the best and most competent
techmical and administrative personnel to take
charge of the rural development programmeg and
make a success of them. The Committee feel
that the Central Government should give a lead
in this respect to the State Governments.
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